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No. iî Thursday, 29th November, 1956.

ORAL ANSWERS TO QUESTIONS—
Starred Questions Nos. 589 to 600̂ 603 to 605̂ 608, 609̂ 611  and 613.  707.33

WRITTEN ANSWERS TO QUESTIONS— n

Staived Questions Nos. 588̂ 601̂ 602̂ 606̂ 607̂ 6iô 612, 613 to 626 tad 628 to
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LOK SABHA DEBATEĴc. No.S5>-Si~
(Pifft I-Questions and

lias 1124

LOK SABHA
Friday,  7th D§cmb$r î $6

Thg  Lok  ScAha  met  at  Eleven 

of the  Clock.

[Mr. Spb k  in  the  Chair] i

ORAL ANSWERS TO QUESTIONS 

Co l  Mn ng  M h nb y

*927% Shri Chattopadhyftytt s  Will 
the Mmister of NstuHil S«to«rcM «b4 
SeUntifIcResearchbe t>1et9cd to stite:

(a) whether the plant tod machinery
worth Ra. 22 l̂ hs for which orders were 
placed on M/s. Machino-export, Moscow 
ixaye since been received; and

(b) whether any further  orders  have
been pi ic;d for coal mining machinery ?

The Deputy Minister of EdocatioB 
g)r. K. L. Shrlmali):  (a) Yes, Sir.
Except some accessories which have been
consigned from U.S.S.R. and arc on the
way to India.

(b)No. Sir.

Shri Chattopadhyaya: May I know 
what is the nature of the machinery that 
has been indented for, and for what pur
pose?

Dr. K. L* Shrimali: They are for 
coal  exploration and they are drilling 
machines

Shri Chattopadhyaya: May I know 
whether his machinery will be utilised for 
the Korba coal fields or for the NaiveH 
Lignite mines

Dr. K* L. Shrimali: I could not give 
the exact details of where the machtfnerr 
would  be used. But»aa I aaid, it wUl be 
used for coal  exploration.

518LSD—I

OiCRafiaery

'Shri T, B. Vittal Rao:

Shri Kajrolkatri 
Pandit D̂N. Tiwary:
Shri Debendra Nath Sarma: 
ShH M. Ulamnddins

Will the Minister of Natural  Re
sources  and Soientillc Research be 
pleased to state:

(•> whether the Expe-ts  Committee 
appointed  to decide the location of the 
fifth oil refinery  to be  set up by the 
Aetmn Oil Company has since submitted 
ts rbport;

(b)if so, the site  recommended; and

(c)whether a copy of the report will
be laid on the Table ?

The Deputy Minister of Education
(Dr. K« L. Shrimali)i (a) Not yet, Sir.
(b)and  (c) Do not arise.

Shri T. B. Vittal Raot May I know
what further examination is necessary In 
view of the fact that some representatives 
of the Ministry were associated with the 
Committee ? ^

Dr. K. L. Shrimali: The report is 
nearly final, and  will  be  submitted to 
Government very shortly.

Dr. Ram Suhhag Singh: Since most 
of the crude oil produced by  the Assam 
Oil Company is produced in the State of 
Assam, may I khow why this controvertv is 
allowed to go in the country for a long time 
and why the refinery is not finally decided 
to be located in Assam ?

Dr. K. L. Shrimalit As I said, the 
Committee is examining the whole question, 
and final decision can be taken only after 
the report ĥ been submitted.

Shri Debendra Nath Sarma: Will 
the hon.  Minister say whether it is a fact 
that the question of location of the refinery 
for the new>found oil of Assam had to be 
referred to the Expert Committee on the 
insistence of the Assam Oil Company that 
a refinery in Assam would be a technically 
unsound and economically loiiag proposi
tion?
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Dr. K. L. Shrimali: I shall need noticc .

Shri Debetwar Sarmab: Has the
attention of Government been drawn to the 
tendentious reports in various newspapers 
lately?  If »o, what is the reaction of 
Government to these reports?

Mr. Speaker: How tendentious?

Shri  Debetwar Sarmab:  Lately 
certain newspapers arc carrying on a pro
paganda inspired, presumably, by mtwested 
quarters that the refinery is not feasible in 
Assam and that it will be a losing  concern. 
Has the attention of Government b̂ n 
drawn to this, and if so, what is their reac

tion to this ?

Dr. K. L. SfarlmaUi Government 
cannot take any decision in the matter un
less the report has been submitted by the 
Expert Committee.

Shri  Debetwar  Sarmab: My
question was different.

Mr. Speakers The Expert Committee 
will take notice of it.

Dr. Ram Subhaf Slnghi Now ad̂s
a tendency has developed wnereby the per
sonnel of the Government do not intend 
to leave the big cities like Delhi, Calcutta, 
Madras etc. May I know whether Govern
ment realise this, and if so, whether they 
will check this tendency?

Mr. Speaker: How does it arise?

Dr. K. L. Shrlmali: That matter 
will be looked into.

Shri Debetwar Sarmab: It is being
shifted to Calcutta.

Dr. Ram Sisbhag Singh: That is 
the crux of the problem. All the big con
cerns are located* in the big  cities. T)ie 
Damodar Valley Corporation or the Coal 
Commissioner’s  office and the coal mines 
are  in  the  far-flung  area, 
but the officers and even the Corporation 
Chairman  do not want to leave the big 
capitals.  Therefore,  this question arises 
because that is the crux of the problem.

Shri Chattopadhyaya: In view of 
the very strong feelings expressed by the 
people of Assam, do Government propose 
to expedite examination of the report of the 
Committee ?

Dr. K. L. Shrimali: Yes.

Shri Debendra Nath Sarma: May I
know whether Government will locate the 
refinery in Assam, if it is found that the 
location of the refinery in Assam will be 
technically sound and economically profi
table?

M r. Shaker:  It is a  hypothetical 
question,  ilie hon. Minister need not 
answer it.

Dr. K. L. Shrimali: It is under exa
mination. ..

Mr. Speaker :  Now  there  is an 
Expert Committee.  They are awaiting its. 
report.

Shri K. P. Tripathi: Is it a fact that 
the report has already been submitted, and 
it is said that the profit would be 7  annas 
per gallon, if it is established in Assam 
and that technically the proposition will be 
completely sound.

Dr. K. L. Shrimali: The report i% 
stil awaited.

Shri T. B. Vittal Rao: Do Govern
ment propose to publish the report as soon 
as If is received ? Why await examination 
by the Ministry?

Dr. K. L. Shrimali: This matter
can be considered only after the Govern
ment have examined the report.

Nagat

ShriBhapvMjhaAiMl
Shri D* C. Sharmat 
Shri Bibhutl Mithmt

Will the Minister of Home Affaira 
be pleased to state .*

(a) the amount of compensation paid 
to the dependants of Government Servantt 
who have been killed by Kagas;  and

(b) the progress made so far towards 
the rebabiliudon of loyal Nagas ?

The Minister  in the Minittrr 
of Home Afihirt (Shri Datar)t (a) A sum
of Rs. 33»68o -has been paid by the Govern
ment of Assam.

Cb) A statement nving the required in
formation is laid on tne Table of the House* 
[5m  Appendix  III, annexure No.  133].

ShriBhagwat JhaAaadf How many 
families of such governments servants who 
have been killed in the âea  have beeo 
compensated ?

Shri Datarf Eight  families  have 
been compensated in respect of those who 
have been killed.

Shri Bhagwat ]ha Aaad: May 1
know whether in recent  months there 
have been organised attempts at terrorisa- 
tion and victmiisation of loyal  Nagas by 
the rebels?

Shri Datar x  Government are taking 
all steps to meet  such organised attempts.

f.  Shri Bhagwat Jha Asads May I 
know what percentage of such loyal Nagaŝ 
who have fled from their hearths and home 
are  atill  unsettled ?  The  statement 
does not indicate that.

Shri Datart Only a small percentage 
has not yet returned to their  village.
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Nepal Five Year Plaa

fShri  niakt Danluuis 
Shrl Krkhiwcharytt Jothit 

\ShH Bibhud Mlthrat

Will the Minister  of Hnance  be 
pleated  to state:

(•) whether Government have  re- 
cehred a copy of the Nepal’s Five Year 
PUm;

(b) if so, its main features;

(c) the total amount of 
hy India in this connection

(d) whether 
tion to financial

ĉ) the total amount of aid iriven so far 
................ ; and

(d) whether any technical help in addi- 
' aid is also being given t

The Minister ef Finaaoe and Iron 
mmd Sted (Sliri T. T. Krlahnamacharl):
(a) Yes Sir.

(b) Nepal’s Five Year Plan envisam an 
eaday of Aout Rs. 33 crorea with a view to 
raise  production̂  provide  en̂loyment* 
raise the standard of living and promote the 
gen  ̂well-being of their people.  About 
a third of this expenditure will be for the 
development of traniport and communica* 
lions  and an  expenditure of somewhat 
similar order will be incurred  on rural 
development  projects.  Roughly  one-fifth 
ef the provision is for Power schemes and 
for industry and commerce.  The balance 
is covered by other development sîemes in 
the fields of health, education eta

(c) About Rs. 4.2 crorcs upto end of 
March  1956.  For  the  Plan,  financial 
assistance to the eiaent of Rs. 10 crores 
has been agreed to.

(b) Yes, Sir.

% jnrr̂ ^  ̂ mronft

 ̂  ̂I  ^ # 3fR ?np<rT g fv WT 
?Rrt 3fy vk fiRT  »njt

if It w  ̂ srnr#

 ̂ ssfnmr 

^ TT fsRVT ftnrr ’PTT f ?

Shri T. T. Krialmamachari: No
Sir.  I have not.

ift MW :  iff  ̂   ̂^

^ PTVwr ̂ ftp  JTHpr fWiRT iftr 

F̂mmr irr̂  ^

MĤ\  j ft> wr  ^

5T5K % iTT̂  ̂fr̂TTT fW ^
t ?
Shri T.  T.  Kriahnamachari: I

believe they had several discussions.  I 
have not had any information from our 
Prixiic Master on this matter, but  I 
presume that these development projects 
muist have formed part of their discussions

Shr L. fi. Miahra: May I know whe
ther any of these projects of the Nepal's 
First Five Year ftan are to be financed 
jointly by India and the U.S.A. and, 
if so, what are the names of those projects 
and their total cost?

Shrl T. T. Kriahaamachari: The
information that 1 have does not give me 
any indication.  But if the hon. Member 
wants definite information he may put a 
question.

Shri C. D. Pandc: Apart from India 
Nepal has also approached other countries 
like China.  Are there any other countries 
which have been approached for such aid 
and is there any political implication in 
such  approaches ?

Shrl  T.  T. Kriahnamachari:
far as any information that we might have 
in regard to Nepal approaching other 
countries, I do not think I am in a better 
position than the hon. Member himself. 
We know that the Prime Minister of Nepal 
had been to China and if he had bĉ  
promised some aid it is just probable. 
And, tĥsre are other countries which art 
interested in Nepal because Nepal comes 
within the Colombo Plan,

As for the other details about the poli
tical implications, I am not in a position 
to answer the question and it must be put 
to the Prime  Minister.

•ft  : *nft f?rniT »nTT

 ̂Ti|t I ifk gwT  ̂ ̂  WKmK w-  

JRTI  ̂ I TT««T WtVT

 ̂ I WTfJT

 ̂Ttf  wrf̂pr 

W  (VhI  ̂  ̂ 9rfv

Shrl T. T. Kr tlrnrfcltir  am 
afraid that when  help is received from 
different quarters it is the receipieni that 
must co-ordinate  a)l these.
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Loans to Foreign Countriei

rShri ̂ It»m Krlahan
\Shrl BkoMl:

Will tihe  Minister of Finance be 
pleased to state the amount actually given 
to foreign countries so far as loan and 
grant, couhtry-wisc ?

The Minister of Finance and Iron 
and Ŝfel (Shri T. T. Kritlinamacliari).
Since ind̂ependence,  two loans of Rs. 3 
lakhs and Rs. 7S»ooo/-  have been îv«n 
to  Indonesia.  Qrant,s  totallmg about 
Rs. 4*05 crores have been given to Nepal 
and a provision of Rs. i * 45 crores exists 
in the cufrrent year’s budget for the same 
purpose.

Shri Ram Krishans May I know
the total amount of the grant given  to 
Indonesia ? .

Shri T. T. Krishnamncharit I said 
two loans of Ris. 3 lakhs and Rs. 75>ooo 
have bjeen given.  Tht total  is  Rs. 
3,75.000/-.

Ŝ ri Bansal: May I know if any 
loiMi or grât has been sanctioned to the 
Government of Butma?

SJhri T< T. Krishnam;acharit yes 
Sir.  We had agreed to give a loan of 
Rs. 20 crores. But  that was not availed 
of during the period for which we said 
We would give the loan.  Now, the same 
agreement is being repeated.

Naval Btseroises

*934* /Slwi D. C. Sharmae
\Shri Bliagwkt Jha Asad :

Will  the  MiiMster  of  Dateice 
be pleased  to refer to the reply given to 
the last supplementary raised on Starred 
Question No. 994  on the 13th  August 
1956 and state the names of the countries 
which took part in those naval exercises 
during 1956 ?

The Deputy Minister of Defence 
(Sardar Ma)ithia)s India, the United 
Kingdom, Australia. Ceylon and Pakisun.

Shri D» C. Sharmat M»y 1 know 
if we are on terms of reciprocity with 
countries other than the Commonwealth 
countries, and if so what are the names of 
those countries ?

Sardar Maiithia: I  do not quite 
grasp what the hon. Member means by 
reciprocal  arrangements.  It  is  well- 
known  that India has got very friendly 
relations with all the countries in the 
world.

Shri D. C. Sharm̂s; I mean cour- 
tries other than those mentioned by the 
hon. Minister and, if so, how many of them 
reciprocate in this ?

Sardar Mn)lthia: If the hon. Member 
wants to know whether our Navy has 
taken pai;t in exercisê with other Navies 
as well, not last ycjar but years previoiA to- 
that we have paid visits to omer ebon 
tries and we have taken'part in exezoises 
with their Navies.

Shri D. C. Sharmae I have not been 
able to hear the answer given.

Mr. Sp̂ ato*! He said nhat year b̂cîe 
last and years  bk̂fore we have taken part
in excrcises with other countncs.

Sardar Majithiat Every  year oar 
Navy goes out on a cruise and during that 
cruise «erdscs are carried on in conjunc
tion with other Navies of the world.

Shri Joachim Alva: It was reported 
by a paitlcular Labour  Member in t  ̂
House of Commons that as a result of the 
Angl̂ French attack, ciphers and cod** 
were seized or known to the U.S.A. Mty 
I know whether there is any> and if i»o, 
what, effect on our own vessels taking pwt 
in these exerscises by this seizure of the 
ciphers and codes?

Sardar Ma)ithia: That only look
place recently and none of our sh ps were 
these during that time.  Therefore the 

question does not arise.

European Free Trade Area

Shri Bansal!
Shri Sadhan Gupta:
Shri Velayudhani 

*935.  Shri p. C. Sharma:
Dr. Ram Subhag Singh:
Shri H. N. Muĥ eet 
Shri K. P. Tripathli

Will the Minister of Finance be 
pleased to state :

(a) whether  Government
ceived a  Plan from the Un ted Kmgdum 
Government regarding the formation or  a 
European Free Trade Area;

lb) if so, the main features of ihc 
Plan; and

(c)  whether Government have take* 
any decision in this regard?

The Minister of Finance and Iron 
and Stee (Shri T. T. Krishnamaeharil:
(a) Yes.

(b) The main features of the proposal 
as at psesent known to us are:

(i) There is to be an outer ring of a 
Free Trade  Area aroimd the 
customs umon of the six oooa- 
tries  of the  European Ceai 
and Steel Community.
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(ii) Within ihe Area, tariffs arc to 
be  gradually  eUminated;  but 
the  freedom  of levying  and 
varying  tariffs on trade with 
outsiders is to be preserved for 
each country in the Area.

(iii) Agricultural products in general 
and foodstuffs,  in particular 
drink and tobacco are to be 
excluded from its scope.

(c)  The proposal is siill in a tentative 
form and fuller details,  I understand are 
being worked out.  The Government of the 
United Kingdom are in consultation with 
Commonwealth countries including India 
and the first reaction of all these coun
tries, including ourselves, has been, I 
understand, favourable.

Shri Banialt May I know at what 
level will a final decision be taken as to 
whether India will be a party to this plan 
or not?

Shri T. T. Kriahi ichari:  There 
ii only one level at which dedsions of this 
nature can be taken by India and that is 
at the highest government level.

Shri Boiital: My question was whether 
there will be a conference of Common* 
wealth  countries where these proposals 
will be discussed and a decision taken or 
will the  Government of India notify their 
decision unilaterally to the sponsors of the 
plan?

Shri T. T. Kriahnjmachos With 
regard to the summoning of a Common- 
w t̂h Conference at which these  ques
tions can be discussed, it is not a matter 
for us either to suggest or even sponsor. 
So far as our own reactions are concerned, 
I have told them as I have said that so fiu* 
as we are concerned, I do not see any parti
cular harm to Indian trade if thie com
modities in which we are interested are 
being safeguarded under the category of 
foodstuff̂.

Shri IL P. Tripathl: It is said that 
the whole scheme is about a European 
Free  Trade  Area.  Obviously,  it  will 
dash with imperial preference or com
monwealth preference.  How is it that 
the hon. A ŝter said that he saw no 
harm in this scheme and India's interest 
was safeguarded?

Shri T. T. Kriahnamachariz So
far as those preferences in the commodi
ties in which we are interested are safe- 
guarded—that  is,  if  whatever  GATT 
•rxangonents  and  im|>erial  preference 
there are  safeguarded—I see no objection 
to it and that is what I said we have Indi
cated.

Shri D. C Sharma: May I know if 
the recent Suez crisis has,  in any way, 
affected the outline of this plan and is 
any modification of this plan being under
taken?

Shri T. T. Kriahnamacharis Which 
plan, the free trade plan?  1 said the 
whole  plan itself is still in a stage of 
bdng discussed and there is no &ality 
about it so as to entail our thinking of 
modification.

Shri Sadhan Gupta: May I know
whether  Government  have  studied  the 
implications of this plan in all its bearings 
and in particular now the plan would 
affect the balance of trade of India with 
countries which propose to partidpate?

Shri T. T. Kriahnamacharit Govern
ment  does not express an opinion  on a 
thing like this or indicate its opinion with
out  studying the pros and cons.  As I 
have said, subject to the safeguards that 
we have indicated, it would not affea us 
adversdy if they carry through a plan of 
European  Free Trade Area  in  which 
Britam  is  partidpating.

Shri Veb̂ dhani May  I  know 
whether the uATT Organisation  was 
consulted in this matter, and what was 
India’s view point about this particular 
issue?

Shri T. T* Kriahnamadbarit We
were not called upon to state our view 
point before  the GATT in this connec
tion.

Shri K. P. Tripathlt May I know 
if it was not a fact that the present opinion 
of the Government was based on the 
present i»ttem of trade, when the pattern 
of trade is fast changing with industrialisa
tion ?  If so also is it not a fiu;t that if this 
free trade of Europe comes into bdng 
during the changing pattern of trade, it 
will go against Indian interests?

Shri T. T. Kriihnatnacharit Any
opinion we express or any oondusion we 
oome to is not merdy based on the present 
pattern of trade but also on the pattern 
of  trade that we will devdop in the im
mediate future, but it will be impossible 
to ask any country to safeguard a position 
that might devdop in the remote future.

Shri Banaalt May I know if the 
Government,  before notifying their  re
action to t  ̂Plan, consulted competent 
non-offidal  bodies  or  committees  con
cerned with commcrcc and industry at 
this  House?

Shri T. T* Kriahnamacharix So &r 
as I am aware no.

Shri Velayudhan: Apart from the
trade fadlities which ê IJCk. is enjoying 
on the basis of the Imperial Preference, 
will there be azw additional preference 
to be given to her if this suggestion is 

by India?
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Shri T* T. Krishnamachari: Does 
the hon. Member mean India giving some 
additional  preferences ?

Shri Velyudhui: Yes, Sir.

Shri T. T. KriahnamachAri: No,
Sir.

Shri Punnooae: Can the hon. Minister 
please indicate what changes will have to 
M made in our pattern of trade apeements 
if these proposals arc accepted?

Shri T. T. Kriahnamacharii I do
not contemplate any serious changes being 
made in our pattern of trade because of 
the European free trade coming into being.

Officea of Rajpramukha and 
Uprajpramukha

*936. Dr. Ram  Subhag  Singh:
Will the Minister of Home Afflaira be 
pleased to state the savings which will 
accrue  to  the  Government  Exchequer 
from the  abolition of the offices of Raj- 
pramukhs  and  Uprajpramukhs  in 
the country  from  the ist  November, 
1956?

The Miniater in the Ministry of 
Home Affaira (Shri Datar)i The ap
proximate savings which will accrue for 
the current year and from next year (i.e. 
1957-58)  onwards are given below:

Current year: Rs. i2,58,ooo.'5 

From next year onwards; Rs. 30,20,000 
per annum.

Dr. Ram Subhag Singhi  May I
know whether along with these savings 
which have been effected by  the hon. 
Minister, there is going to be some sort of 
an atmosphere where more austere and 
simple life will be led by the new office 
holders?

Shri Datari Austere life cannot be 
enforced.  It is for the ex-rulers them
selves to take to it.

Shri A. M. Thomaat May I know 
what  would be the net savinw because 
the Governors will have to be pud in some 
States?

Shri Datar: The net savings would 
bt about Rs. 24,00,000,  because  three 
more Governors  have been appointed for 
Kerala, Rajasthan and Mysore, and their 
cost would roughly amount to Rs. 6,94,000,

Shri Ghattî dhyayat May I know 
whether the present  Governor of Mysore 
is granted privy purse in addition to his 
remuneration  as  Governor ?

Shri Datari He gets the privy purse.

Shri Kamaths Is it a &ct that despite 
the abolition of the offices of Rajpramukh 
and  Uprajpramukh,  the  privy  purses

t̂ t they were entitled to before the pasaii« 
of the Constitution and soon afSare 

being paid to them, and if so with a 
view  to further savings, do Government 
propose to amend the  Constitution in thii 
respect?

Shri Datari So far as privy purses 
are concerned, they have nothing to do 
with Ac office of Rajpramukh or Uprai- 
pramuldi.  So far as Rajpramukhs and 
Uprajpramukhs are concerned, they were 
not  grtting  any  pay  or  remuneration, 
Dut  they  were  getting  a  consolidated 
allowance.  That his now been stopped, 
«nd at present there is no proposal before 
v̂emment for the purpose that the hon. 
Member has in view.

SIW B ĝ t̂ Jha Azadi May I know
wheAer with the abolition of these offices 
wl the financial fadlitics and  concessions 
w t are granted to the Raipramukhs will 
be withtown or any of them will be le- 
tained in any other form?

Shri Datar: Whatever  concessions 
they  were  wtting as  Rajpramukhs or 
r̂ajpramukhs  will  have  disappeared* 
âtever concessions they get as ex-rulers 
will  continue.

Shri Ramachandra Rcddi: May I
know what has happened to the appeal 
made by the Prime Minister to the Raj- 
jMwnukhs asking them cither to reduce 
their privy purses or to abandon it?

Shri Datar: That appeal is there still 
for response by them.

Shri Kamathi May I know who gets 
the fattest privy purse at present?

Shri Datar: I  believe the Ninm 
gets the largest privy purse.

Shri Kamath: How much?

Shri Datar: I believe it is Rs. 50 
lakhs. ^

it.

Shri Kamathi Even now ?

Shri Datari Eren now he is getting

lihi  ■ 
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Surdmr Malithia: As I already said, 
we have now, on the U.P. Govemment’s 
request, extended the date to the 15th 
December, 1956,  and I should like to 
add that this date will not be extended 
any  further.

«ft wf  :  ’TOV T̂Prfk

 ̂   #  aRmm

*Ft  TRIT 5ERVR »T̂  ̂

5ft?!TJfr  ^ ^  I,
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ihf̂ fipiTT ’Rsrr •n’ f*F ̂vpfhr ̂«rnrft 
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m   t  ?
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«n?TT fiRT̂  I

Army Medical Services Exercise 
amd Conference

« 8. Shri  Blbhuti  Miahrat  WiU
the Minister of  Defence be pleased to 
statei

(a)  whether it is a fact that Indian 
army mcdical officers attended the Army 
Medical Services Exetdse and Conference 
at Mytchett in U.K. in October, 1956; 
and

from?
(b̂ if so, the benefit derived there-

Tbe Drauty Mlniater of Defence 
(Sardar Ma)id̂ )t (a) Yes.

(b)  Important  lessons  have  been 
leamt as to the assistance which military 
medical units may have to provide to the 
civil during times of military emergency.

^ (injftf fiw :

 ̂ ^  (srfhwr) %

TK  ̂2rr?   ̂  ̂'srRft ^

r̂ r< \kŵ ftpn̂sTRuti 3̂̂
 ̂ n̂?T?TT 5̂ ̂rnr  ^ 

apT ?

Sardar Majithia: The exercise deals 
with how the Military have to give assis
tance to the Civil in times of emergency. 
I hope there will not be any emergency 
in India, but in any case, those refer to the 
Civil and will certainly be looked into.

Pandit D. N. Tlwaryi May I Imow 
the expenditure that has been incurred 
on the officers that went to attend this 
Conference?

Sardar Mafithla:  I have not got
the details of the expenditure, but it is 
the nonnal passage, D.A. and T.A.

•ft lim : 4 JI? arpm

n̂??TT g ftr  ̂Hi*î 4  ^

^ W 5im 1TR?r̂T??PR 
(lilqsftJT) 5TT̂ ffspT (jrftr 

sm)   ̂ ^ ^ 5TRfi'

I  sriflr  I ?

Sardar Majithlat So fur as I know 
about thisJConference, it is purely discus* 
sion on medical matters, and to fiur as those 
matten are concerned, there is nothing 
aecm about it
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Searches by Coeloms OfiOciAls

*942. Slirl D. N. Tlwerys Will the 
Minister of Finance be pleased to sute:

(a) whether it is a fact that complaints 
have been made about the way in which 
customs officials carry out the searches 
at the Bombay air port; and

(b) if so, whether any steps have been 
taken for carrying out of inspection and 
searches in a more dignified way?

The Minister of Revenue and 
Defence Expenditure (Shri A.  C 
Guha)t (a) A complaint Register main
tained by the Bombay Custom House 
shows that there were only three com
plaints of this nature since August 1955. 
All the three, on investigation, were found 
to be baseless or grossly exaggerated.

(b)  The  existing procedure already 
provides every precaution for  searches 
being done in a dignifird manner so as to 
avoid unnecessary harassment ot̂pAssengers. 
For instance, such examination is invariably 
done in the privacy of a separate room 
earmarked for the purpose at the airport. 
The examination is also required to be 
done under the supervision of a senior 
officer as far as {̂ ible.  Also, there are 
standing  instructions  that  the  utmost 
decorum should be observed in the search 
of passengers and  their baggage,  and 
instructions have also been issued by the 
Central Board of Revenue from time to 
time that the greatest courtasy should be 
shown to passengers.  These i structions 
and the procfditfe alluded to have  been 
adhered to in practice and to my know
ledge there has not been any serious viola
tion thereof.

Pandit D. N. Tiwary: May I know 
whether, besides the complaints regis
tered there, the Government have received 
»ny complaints from tourists?

Shri A. C. Guha: No, Sir.  I do not 
think there is any such complaint.  Only 
three foreign passengers were subjected 
to such searches in the Bombay airport. 
There heve not been such cases in any 
other airport.  So, I feel that our officers 
have been acting with proper courtesy 
axid caution.

Shri C. D. Pande: Are the Govern
ment aware that our customs for malities 
are more difficult and tortuous than those 
in other countries?  Those of us who 
have experience of foreign customs feei 
that we make it very difficult to pass the 
luggage of hona  fide passengers and In 
certain cases where the luggages are not 
accompanied by the passengers, it takes 
a lot of time, sometimes two months, to 
get these things.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnaniachari)c
I quite concede that the standards that we

maintain in our country leave room for 
improvement.  As my colleague has just 
now said, we do propose to see if any 
improvement can be made.  I do not 
want the House to go by the impression 
that we are going to bold out a case that we 
have an exemplary customs arrangement 
here.  We have not.  But, it takes time 
and in any event the foreign  customs 
authorities  use  methods  and my hoo» 
friend is familiar with them.  They have 
been doing this kind of work, searching 
passengers and finding out things, for a 
very long time and are able to identify 
the culprit even by looking at his face. 
We have not developed that technique. 
In due course we shall also do it. 1 am 
only giving this assurance to the hon. 
Members here that we shall try to see that 
better standards  are  adopted in  these 
places as time goes on.

Shri Chattopadhyaya: But,  Sir,̂
it is the passengers who, looking at  the 
face of customs officials, can find out who* 
are the culprits among them?

Shri T. T. Krishnamacharl: That 
is the poetic way of looking at life.

Shri Chottopadhyaya: That is the* 
custom with the customs.

Shri Matthen: May I know if the 
hon.  Minister has  received  complaints 
from Ceylon evacuees coming to India 
about the customs harassment at Manda- 
pam in the railway trains?  What is he 
doing about it?

Shri A. C. Guha: That is altogether 
a  different  question.  We  know  that 
Ceylone evacuees who have been cominĝ 
from Ceylon have certain difficulties.  We 
issued certain modified orders. In  any 
case, we cannot eliminate all the difficul
ties which these passengers may have to 
face, in the very nature of things. We 
have modified certain instructions.

Shri Matthenx I  want  to  know 
whether he would look into those com
plaints and see that the customs officials; 
carry out the instructions.

Shri A. C. Guha: I shall ask for the 
help of my hon. friend; if he can give me 
any specific case, surely we shall tir to 
improve and rectify the defects.  When 
we issue any instruction, we mean that 
it will be strictly followed by our officers. 
Any deviation will surely be taken noiicc 
of.

Dr. Ram Subhag Singh: We are
very thankful to the hon. Minister for 
his assurance.  He said that it would 
take some time to improve matters.  We 
want to know whether it is not pofsible 
for the qusurter  dozen iunior Ministers 
to go and sec the conduct of these officers 
so that  matters could be improved im
mediately.
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Shvi T. T. KrUhnamAchsri: May
I tell him that apart from the quarter 
4osen the one outside the quarter dozen 
himself is prepared to do it provided he 
jets a little time.

*Shrl Kamath:
Shrl Bhaigwat Jha Ammd:
Shri A. K. Gopalan:
Shrl Jhulan Slihliat 

*945.  Shrl Kristtna Charya Jothi: 
Shrl Gldwanii 
ShH BibhotlMishra: 
ShriJethalaUoahi:
Shrl Raghunath Singh:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether the armed  revolt in the 
Naga Hills still continues;

(b) if so, the details of the present 
situation; and

(c) if not,  the  details  of measures 
that are being taken to restore  nor
malcy, remove the  causes  of discon
tent and to rehabilitate the people in that 
region?

The Minuter in the Ministry of 
Home Affairs (Shri Datar): (a) and (b). 
Sporadic hostile activity in the shape of 
sniping on road convoys and outposts, 
ambush of patrol parties, kidnapping of 
village headmen, Interpreters and other 
loyal Nagas, extortion of Food and money 
from undefended villages and occasional 
attempts to raid shops in the bordering 
plains are continuing.

(c)  The Army,  Assam Rifles d̂ 
Armed police columns are operating against 
the Naga hostiles.  With the cessation of 
the rains, they are moving deep into the 
interior,  clearing areas  and attacking 
strongholds etc. simultaneously relief by 
way of cash grants, foodgrains,  salt, 
blankets, temporary shelter and medical 
relief  are  being  provided.  Grants  of 
money, seeds, implements, house-building 
materials etc. are being made to rehabi
litate the people who were compelled to 
leave their villages by the hostiles or 
whose villages Vere damaged or destroyed 
due to hostile action or during operations. 
Apart from the demand for independence 
for the attainment of which Zapu Phizo 
and  his followers organised  an firmed 
rising, there are no causes of discontent
ment in the area.

Shri Kamathx Is it not a fact that 
the revolt in the Nâ Hills has been, 
or is being, only militarily suppressed 
and in such a ruthless manner that the 
politico-psychological sores are festering 
or perhaps exacerbating and the Prime 
Minister'ŝ and I l̂lieve the Home

Minister's urge to deal with it as a human 
and political problem which has been 
enunciAted in this House so often has not 
found foil expression there?
Shri Datart May I point out to the 
hon. Member that the whole position wa» 
made dear by the Home Minister in a 
statement he made to diis House on 
31-7-1956. While rebellion has to be 
sternly curbed, I am quite confident that 
humane methods are adopted wherever 
necessary.
Shri Kamathx Is the Minister in a 
position to assure the House that Shri 
Phizo and his assodadi have, as a result 
of the Government’s activity, now aban
doned their demand for complete inde* 
pendence and will now be content with 
a large measure of local and cultural auto
nomy without any dement of Assamisa 
tion, to which the Prime Minister referred 
in this House during last session?
Shri Datart Their former demand 
for mdependence is to a very terge extent 
figyling out and they are coming round to 
the realities of the situation.
Shrimati  Reiin  Chakravarttys
In view of the answer which has been 
given by the hon. Minister, it seema 
that there is yet wide-spread discontent 
among the followers of the movement led 
by Shri Phizo. May I take it that inspite 
of the statements made that the situation 
is improving, larM sections of Nagas are 
still followers of Phizo and his movement ?
Shri Datars I am not sure that Ur̂ 
sections are his followers. A certain 
section is following him. Gradually, the 
situation is improving.
Shri Bhagwat Jha Axadt Since 
such armed revolts are still continuing 
may I know whether Government hare 
examined the origin and nature of these 
arms and anmiunitions that have been 
seized in these anned encounters?
Shri Datart The Government are 
examining and reviewing the whole ques
tion at every time.
Shri Bhagwat lha Axadt I
ow the nature of the arms and ai

_ want ta
know the nature of the arms and ammuni
tions seized, whether they are foreign 
or Indian make.
Mr. Spaakart He wants to know the 
nature of the weapons used.
Shri Datart I answered one questiott 
on this poinL So far as this area is con
cerned, there were certain weapons, arms 
and armaments dumped by the Japanese 
during the last suges of the war. Some 
of them have been recovered and some are 
still in the lumds of the hotdips. Attem
pts are bdng made to take as many of them 
as possible.
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Shrl  SATABgadhar Dat: KUy I
know if GovemmcDt has considered the 
desirability and feasibility of filling the 
three Naga seats in the next general elec- 
{tions.

Shri Datar: I did not follow the
earlier part of the question.

Mr. Speaker: He is asking about the 
tilling up of the three Naga seats.

Shri Datar: That is a hypothetical
question at this stage.

*»■.>
Shrimati  Renu  Chakravartty:

No, Sir.

Mr. Speaker: Apart from that, how 
does it arise out of this ?

Shrimati  Renu  Chakravartty:
In view of the fact that today the situation 
is improving—t̂hat  is what  the hon. 
Minister said—the House would like to 
know whether there is a possibility of 
elections being carried out  for filling the 
three seats that have remained vacant 
throughout this period.

Shri Datart Every aUempt  will 
be made to carry out the elections.

Loan from World Bank

Mr. Speaker: Next  question, Shri
Raghunath  Singh, No.  946.

:  g PfT

I  ^

^   ̂ 1 1

Mr. Speaker: All right.  Question
No. 957 also may be answered.

*946. rShri Raghimath Singh : 
\ShriK. P. Tripathi l

Will  the  Minister  of Finance be 
pleased to sttte whether it is a fact that 
the World Bank has been approached to 
finance the Indian Railwa;̂ imder the 
Second Five  Year Plan  ?

The Minieter of Finance and Iron 
and Steel (Shrl T. T. Krithnamaduiri):
Yes, Sir.

t

World Bank

Shri Ragaunath Singh:
Dr. Ram Snbhag Singh:
Shri Sadhan Guptai 
Shri N. B. Chowdhnry:
Shri Bheekha Bhai:
Shri Bibhuti Mlahra: 
Shrimati Tarkeehwari Sinha: 

957*  Shri Shree Narayan Das: 
Shri M.
Shri Shivananjappai 
Shrl Buchikotaiah:
Shri Debendra Nath Sarnaas 
Sardar Iqbal Singh:
Sardar Akarpuri :
Shri K. P. Tripathi:

Will the Minister of Finance be 
pleased to state;

(a) whether  Government  - have  re
ceived the views of the World Bank on 
the report of the Bank’s Economic Mission 
which recently visited India;

(b) if so, the main points of their views; 
and

(c) whether  Government  have  con
sidered them and arrived at any con
clusions ?

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamacharl):
(a) and (b).  The reply is in the affirma
tive to the extent that these views are dealt 
with in the letter from the President of 
the Bank, dated the 5th September, 1956. 
This letter has already been published and 
a copy is placed on the Table of the House. 
[See Appendix III,  annexure No. 134].
(c)  Yes, and again I would say that 

where Government have come to some 
conclusions in this regard, they are set out 
in my reply  to the Bank’s  President’s 
letter.  A copy of my reply, which has 
also been published,  is placed on the 
Table of the House. [See Appendix III, 
annexure No. 134].
I am also taking this opportunity of 

la ĝ on the Table of the House copies 
of a subsequent letter from Mr. Black and 
of my answer.  [5w Appendix III, anne
xure No. 134].

(r«rrc«r)

 ̂Mol  ^
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Skri T. T. KrUhi ch«ri: The

Propoaah have not been finalised.

Shrlmati Tarkethwari Sinha: In
reply to Question 957  the hon. Minister 
replied tl̂t the world Bank Mission*8 
view was considered.  Noŵ one of their 
points was that the target of deficit  financ
ing that has been put under the Plan is too 
wide a target. May I know, in view of that 
stand taken by the World Bank Mission, 
whether  Government have revised the 
target of deficit financing and if so, how 
much?

Shri T. T. Kriahnamachari ‘: The
Government’s attitude in regard to the 
World Bank’s comments on the Indian 
economy is contained in my first letter to 
Mr. Black.

Shrl K. P. Tripathi: From the letters 
published in regard to the controversy 
it seems there were substantial points of 
diflference between the Finance Minister 
here and the World Bank.  May I know 
which of the comments of the World Bank 
have been  accepted by the Government 
and which of tne pomts made by the 
Finance Minister have been accepted by 
the Bank ?

Shrl T. T. KHahnamachari: There 
is no question of any substantial differences. 
There are points of view which certainly 
dififer.  But what I am concerned with the 
Bank is in regard to the financial aid by 
way of loans that I am getting from the 
Bank and on which  there could he no 
difference of opinion.  We have put up 
our applications for the loans, and we have 
had a reply from them that these are being 
considered and the problem is being exa
mined.  Therefore, there is no question 
of any difference here.  Of course, on the 
overall question Mr. Black has got certain 
views, I have got certain views« my views 
happen to coincide with the views of the 
Government of India and there it remains. 
But that is not a  matter which vitally 
affects the question of relationship between 
the Bank and the Indian Government and 
India as a whole.

Shri Joachim Alva: In the news
papers appearing today, there is a reference 
to help that may be given for our trans
port and shipping.  May I know whether 
any reference has been made  for giving 
help to our aircraft industry or for civil 
aviation ?

Shri T. X. Kriahaamacharit The
reply of Mr. Black to my letter broadly 
indicates  the  proposals  that  they  are 
examining and they are willing to examine. 
So far as civil  aviation  is concerned, 
am not sure if we have any idea of borrowing 
from the World Bank for the internal 
airlines and in respea of Air-India Inter
national there was some idea, but I do not 
think that project  has really been pushed

to the state of our making an applicatioa 
either to the World Bank or any other body 
for financial assistance.

Shrimati Tarkeshwari Sinha : May
I know whether it is a fact that represen
tatives of the World Bank have arrived 
in India and they are discussing the finan
cial outlay and their loan in connection to 
the Railways;  if so, may I know if any 
other subjects are being discussed and the 
decisions so far taken in those matters ?

Shri T. T. Kriahnamacharii  I
do not know if the hon. Member is referring 
to some people who came to India some
time back.  At the  present  moment, I 
do not thinkj  we have anybody from the 
World Bank here.  We are expecting a 
team to come to look into the Railway 
proposals.

Shri A. M. Thomaa: There are four 
items which have been indicated by the 
Chairman of the World Bank on which 
assistance can be sought.  May I enquire 
from the hon. Finance Minister the quan
tum of help that would be obtained and 
whether any further schemes have been 
put forward by the Government of India.

Shri T. T. Kriahnamachari:  This
is a continuous process.  So far as the 
broad indications contained in the letter 
of the President of the World Bank arc 
concerned, therein are indicated the types 
of projects which they would be willing to 
consider for the purpose of giving  loan. 
We have put forward some schemes in 
regard to loan for development of Railways 
and loans for the purpose of power pro
jects.  There is some idea of asking loans 
in regard to shipping, and I do not think 
there is any definite proposal in regard 
to the expansion that nught come.  I think 
these matters will have to be discussed 
here,  proposals formulated and foieî 
exchange  component  assessed.  It  is 
for the foreign  exchange component, 
primarily that we go to the World Bank.

•ft fipjRf fiw :  ̂ It % wftr 
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Sbrl T. T. KrlataoMBMhwii S*
far as the negotiations under discussiott 
are concerned, the loan for the ladiaa 
Iron and Steel Company is for the private
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aoaor.  The loan for the Trombay schemc 
it for the private sector̂ but it is a power 
project and we generally apply for loan 
for TOwer projects.  The Tata  Iron and 
Steel Company have had a very substan
tial loan from the World Bank sometime 
back.  The  rest are all in the public 
sector.

Slni K. P. Tripathi: May I know
if there has been any attempt by the World 
Bank to suggest an̂ ĥing about the econo
mic and social policies followed by the 
Government of India and if so, what is the 
reaction  of the  Government  of  India 
thereto ?

Shri T. T, Kiiahiiamacluirit  My
hon. friend will realise that we have a Plan 
in which we  have stated certain definite 
objectives.  We are inviting  all people 
to nuke their remarks on the Plan.  May
be, that our Plan  has its shortcomings, 
but for fundamental objectives are our 
own and of our own making.  I do not 
suppose any country which has certain 
definite objectives changes its  objectives 
on the advice of somebody else.  I have 
indicated very clearly  in my letter that, 
though other people might have different 
•pimons, we emphasise certain aspects 
of our policy,  as being more  important 
than certain other aspects which,  from a 
purely economic  point of view might be 
not <̂uite so worth-while, because we have 
certain  definite  social  and  ideological 
objectives to fulfil.  On  these matters, 
there is no use calling for advice or accepting 
them or rejecting  them.  When people 
advise on things which we are determined 
to do,  well, the advice is welcome, but it 
does not make any impression on us.

Shri L. N. Mlahra: The World
Bank Mission, while examining our de
mands for loan for development of the 
railways,  have made certam useful and 
helpful suggestions regarding the Adminis
tration of the system of our railways.  May 
I know whether, before utilising the loan 
granted, the Government will try to im
plement some of those suggestions which 
were very helpful?

Shri T. T. Kriahi ichui: As
I said, it is a matter for the administration 
to determine.  We had a team which came 
under the TCM aid—I think it is firm of 
consiiltants  Sanderson  and Porter  and 
made  certain  recommendations  or  an 
interim report, so far as the railway ad
ministration is concerned.  I have gone 
through that report very carefully.  TTiere 
are many aspects of the report which are 
capable of being utilised and adopted. 
I have had some discussion with the railway 
authorities and also my own financial 
advisers,  in that  regard.  But  a  fin al 
report is coming later on.  But we canno 
aflford to wait till that report comes.  W ̂ 
bavc to go on.

As I said, thit is a matter which, I 
think, the Bank understands very dearly, 
and their present attitude is as helpful 
as is possible for them to adopt in order to 
help our programmes so far as the foreign 
exchange  component  is  concerned.

Shri Matthenx I understand that the 
Workl Bank is to finance us for the dcve* 
lopment  of our  shipping  which  needs 
finance very badly.  What proposals  is 
the hon. Minister going to make in this 
connection ?

Shri T.  T. Kriahnamachari: I
said the proposals have not been formulated 
precisely.

Shri T. S« A. Chettiar: May I know 
the  legal  position ?  The  World  Bank 
advances money in one case for the Stote 
projects  and m another case for certain 
private projects like the  Tatas.  In the 
letter case, is it the understanding that the 
World Bank need not contact the Govern
ment of India for such purposes, and that 
in the case of private persons, the aid is 
given direct to the private firms?

Shri T. T. Kriahnamachari;  No,
Sir.  The World Bank never gives loans 
direct to the private persons in any country 
unless it is sponsored  by the Government 
of the coimtry and by the Government of 
India in so far as projects in  India are 
concerned.  We are the guarantors  for 
those loans and therefore we possets aU 
the rights that a guarantor possesses in 
such  matters.

Shriimati Renn Chakravarttyi May
I know whether it is possible for the hon* 
Minister to give the total figures relating 
to the amoimt of loans which have been 
fidven to the private sector by the World 
Bank and the amounts which the Govern
ment of India propose to ask  for the 
State sector?

Shri T. T. Kriahnamachari: I,
am sorry I do not have those figures with 
me.  If the hon. Member puts a separate 
question I  shall certainly endeavour to 
îve her the full fiscts that are available 
with me.

Shri Kamatht I request you to exer
cise your discretion and, in the national 
interest,  call upon the Law Minister to 
answer Question No. 963.  The national 
interest  demands an answer to that ques
tion.  It stands in the name of 16 hon. 
Members.

Let me see.  All the 
who have Ubled that ques

tion  may  not be here.

Mr, Spaakert 
hon. Members wh(
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Intcnuitioiuil Guide Commit 
■ionerB* Meeting

Will the Minister of Educadon be 
pkued to stite:

(a) whether it is a fytct that  the Asian 
Area International Guide  Commissioners* 
meeting was held in Delhi  during the 
month of October, 1956; and

(b) if so, whether decisions on  the 
opening of a  World  Guide Centre in 
Asia and the formation of a sub-committee 
of the  World Committee in an  Asian 
ooontry were taken?

The Deputy Minister of Education 
(Dr. K. L. Shrimali):  (a) Yes, Sir.

(b)  The Government of India have no 
information about the decisions arriyed 
at the meeting.

Jantar Mantar

«f49. Shri H. G. Vaiahnav: Will the 
Minister of Education be  pleased to 
•tatei

(a) whether  any  damage  has  been 
caused to the fismous  *'Tantar Mantar** 
obaervatory in Delhi,  because of heavy 
lains during October, 1956;

(b) whether it is a fact that some 
of the  instruments  in  the  observatory 
have been submerged because  of the 
rise of the sub-soil water; and

(c)  whether  Government  have 
taken  any  final  decision  for  declaring 
this  monument  as  a  protected  monu
ment of national importance?

The Deputy Minister of Education 
<Dr. M, M. Das)t (a) and G>)« Ho, Sir.

(c) Yes,  Sir.
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Dr. M. M. Das: So far as the construc

tion programme of the Ministry of Educa
tion of the Government of India is con
cerned, there are four programmes for this 
year. The buildiî for the National  Aca
demy,  the  building for the National 
Theatre,  the Nadonal Museum and the 
Indian Museum.  In the case of the last 
two—the  National  Museum  and  the 
Indian Museum—the work has been taken 
up  .

Wlftf WTO5

smm  : wr

*nft  ^Hvrfy  f̂RfT 

upF TT   ̂frqr

% :

(v) JTW ifhr̂ %

»nrr;  «fV?:

(fr)

iftrf JTTT fW W  VTTT Wl 
W I?



ii4y Oral Answers 7 DECEMBER 1956 Oral Answers 1150

nnfiwn*Wt (lAwwv) •

(w) jftapTT % iRnm

 ̂ % VS’TTT

Tiftr «PT ̂5t *rf I

(̂r) M »T$ TPI  ̂SjftTr !PTT 

^VTVFfWi:«r 

n̂n r̂!T  ’TT  fiWT  ̂I 

fiw nK]

ift UHtVK :  'Hpft ^̂ •
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General Eleetioai

Mr. Speakers Is it the pleasure of the 
UoQte that we may pass on to Questioo 
Ko. 963 now ?

Several Hon. Memberai  Yes> Sir.

Mr. Speakert Question Ko. 963 may 
be answer̂.

The Mlnlater of Law and Minority 
Affalra (Shrl Blawaa)x 1 request my 
hoD. ooUeague to answer the question.

Mr. Yes.

fShri Kamath:
Shri D. C. Sharma:
Shri Bansal:
Shri Bhagwat Jha Azad :
Shri Sadhan Oupta:
Shri Ram Krithan:
Shri Blbhuti Miahrat 

*963.  Shri M. S. Ourupadawamy: 
Shri M. Ulamuddint 
Shrl Shlvananlappat 
Shri Shree Narayan Das : 
Shri Wodeîr:
Shri Nettur P. Damodarant 
Shri Bachikotaiah :
Sardar Iqbal Singh : 
Ŝardar Akailpuri:

Will the Minister of Law be  pleased 
to refer to the reply  given to Starred 
Question No. 1007 Aû st
1956,  and state:

(a)  whether the  question  of  neict 
General ̂ Elections has since  been con
sidered and the programme prepared for 
the same;

,(b) if so, the nature of the prograni-

*e;
(c) whether Lok Sabha will be dis

solved before the next General Elections;

(d) if 90, when ; and

(e) whether there will be any legal 
conventional  difficulty  in doing so ?

The Miniater of Legal Affairs (Shri
Pataakar) :  (a)  ,and  (b). Government 
have been  considering  the  programme 
for the  next  General  Elections.  But 
undar the law, it will be for the Election 
Commission to recommend to the Prf si- 
dent and the Governors of States the actuaf 
dates for the issue of the initial notifications, 
calling upon the  constituencies to elect. 
Ther̂ ter, the various dates, including the 
dates of polling in particular constituenics 
will be notified by the Election Commis
sion.  Government, however,  thnk that 
the  suitable dates for polling wiould be 
from the 28th February to the 14th M̂rch,
1957.

(c) No.

(d) and (e).  Do not arise.

Shrl Kamath : Is it a fact that though 
the Delimitation  Older  has  not  been 
published as yet, in those Satea where 
delimitation  has been finalised  certain 
members and units of the party in power* 
the Congress  party have secured those 
proposala while no party in the Opposition 
nas been able to have access to the Orders 
in those States ?

Shrl Pataakar : It is too long a ques* 
tion.  I do not know how to answer it.
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Shri Kamatht  The question arises 
»ow, in view of the elections.  With a 
view to facilitate the early  holding of 
elections, it was decided that delimitation 
would be finalised very soon and published 
also very soon.  But it has been postponed 
from November to the end of December— 
I mean the gazetting of the Order.  Is 
it a fact that in some States where the 
Delimitation Order has  been oompleted 
only the Congress Party has been able 10 
secure, copies of the Orders in those States, 
while other parties have been kept in the 
dark?

Shri Patatkar: The insinuation is
unjustified.  The fact is that the deiimi- 
ration is just nearing completion  and it is 
expected that within about a fortnight, 
all this will be put forth in the gazette 
itself.  I do not know what more can be 
said.

Shri Kamath: Do  Government
think it is fair to all parties concerned that 
there should be a time-lag of only two 
months  between the date when the final 
Delimitation Order is published and the 
first polling day?  That is what it comes 
to.

Shri Pacaskars All these things will 
be taken into account when the final 
notification is issued.

Siiri Kamath: I s i t fai r to all ?  There 
is too much of delay.

Shri Pataakari I do not understand 
what is unfair in this.

Mr. Speaker: The Minister says
that th’9 matter will also be considered 
before a final notification is issued regarding 
the fixation of 9 final date.

Shri Kamath: Has the Governmert 
recommended it?

Shri Sadhan Gupta: The  hon.
Minister stated that the Lok Sabha will 
not be dissolved before the general elec
tions.  He has also stated that the general 
elections would be between 28th February 
and 14th March.  There was an item  in 
the newspapers that the last part of the 
funeral elections in Himachal Pradesh will 
be held in May.  May 1 know whether 
that report is correa and, if so, whether 
the  Lok  Sabha  will  be dissolved
before that time or after that time ?

Shri Pataakar: In reply to pan (c)
of the question s whether the Lok Sabha 
will be dissolved before the next General 
Elections, I have replied “no"’.

Shri Sadhan Gupta: Does the ans
wer refer to 14th March or May when 
the last part of the General Eleaions will 
be completed in the -snow-bound areas 
of Himachal Pradesh?

Shri Pataakar: Is the hon. Member 
referring to Himachal Pradesh ?

Mr. Speaker: Yes.

Shri Pataakar: I have no information! 
about that.

Shri V. G. Deahpande: Our ques
tion is. in view of the fact that there wiW 
be very small time left between the publica
tion  of the Delimitation Order and the 
holding of the elections,  is it  fact that 
Congress Party has been suîlied with the* 
Delimitation Order by the Election Com
mission ?

Some Hon. Membera: No. No.

Shri Pataakar: I repudiate it.

Dr. Ram Subhag Singh: May I
know whether the Election Conmiissjon 
has sent its reconunendation regarding 
the time-table of the election to the President 
and the State Governments  and if so. 
whether some of the State  Goverr mens’ 
consent has been received so far ?

Shri Pataakar: I have already stated 
that it is for the Election Commission to 
recommend to the President apd  the 
Governors of States the actual dates for ihc 
issue of official notifications; the Govern
ment does not come in.

Dr. Ram Subhag Singh: I want to
know whether that reconunendation  has 
been sent.

Shri Pataakar :  Not, to my know
ledge.

Shri Chattopadhyaya: A very serious 
allegation has been levelled against the 
Government by Mr. Kamath;  that has 
not been answered.

.  Mr. Speaker: It has been answered. 
The question Hour is over.

Sho t Not e Qe t on nd An  

Cracker Exploaion in Delhi

fShri Kairolkar:
Shri GIdwani:

S.N.Q.2.*< Shri Bhe
‘  " Rnghunath Singht

mTC. Agarwali

Will the Minister of Home Affairs 
be pleased to state:

(a)  whether it is a fact that there was a 
cracker explosion at Ramlila Grourds at the 
time of Civic Reception to the Prime 
Minister of China on the 30th November,
1956;
(b) if so, the number of persons injured';

and

(c) whether any  arrefts have so far 
been made?

I Shri 
[shriM.
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Th* Mlnlater of Home A air 
(Pandit G. B. Pmt): («) Yes.

(b) Six persons rccc
.as a result of the crackc c i y oi io

(c) Some arrests have been  made in 
the course of the investigation, which  is 
still proceeding.

Shri Gadfil: May I krow fron th: 
Home Minister the nature of tne i 
crackers, whether they were crackers d: 
something more serious ?

Pandit G. B. Panti I am told that it 
âs a cracker and not a bomb; a bomb has a 
fnineral container and this did not have any 
such mineral container.

Shfi Ka|rolk«rt May 1 know if the 
services of any police officer from Bombay 
State have been secured for the investiga
tion?

Pandit G. B. Pnntt So far it has not
been considered necessary.

Shri D. C. Shnrmnx May I know 
whether in view of the frequency of these 
explosions, the Government has tightened 
up the supervision by the police in the 
routine as well as in some special way ?

Pandit G. B. Pants The Government 
IS fully aware of the situation and also of 
its responsibility.

Shri Banaal: May I know if as a result 
-of the pol ce not being able to apprehend the 
people who are supposed to be responsible 
for frequent throwing of bombs, there has \ 
bwn recently a shake up in the po ice 
hierarchy and if it is connected with this 
incident that has taken place?

Pandit O. B. Panti Some supervisory 
■staffhas been replaced and some action has 
also been taken in the lower ranks.  But, 
It is nm absolutely necessary to connect it 
wuh this or the serious of incidents.

Shri Joachim Alvas While  wholly 
appreciating the Govemmenfs alertness 
and promptitude in  dealing with this 
matter..........

Some Hon. Membcra: No, no.

Shri Joachim Alva: . .do Govern
ment realise that these acts are rehearsals of 
something dangerous that is yet to come ?

 P«ndit G.BoPanti They arc in no way 
desirablê but arc disagreeable and very 
dangerous too.

Pandit D. N. Tiwary: May I know 
whether any foreign national was arrested 
in this connection?

Pandit G. B. Pant: Well, perhaps yes.

Dr. Ram Subhag Singh: May 1
know whether the persons who have been 
arrested in this and other bomb and 
cracker explosions in Delhi and other parts 
of India are having any political connectior ?

Pandit G. B. Pant: The’̂ matter is 
under  investigation.

Shri Sadhan Guptat May I know 
whê er Government have yet found any 
motive behind the throw of crackers at the 
meeting and if so whether the  motive is a 
political motive?

Mr. Speaker: That has been answered 
just now.  The matter is under investi
gation.

Shri Chattopadhyaya: I  want  to 
know whether this incident has been traced 
back to some sort of imperialistic machi
nation ?

Pandit Go B* Pant: I think not.

Shri Kamath: Does the comparative 
examination of various crackers or bombs 
that have been thrown in and around this 
area in recent months disclose or show the 
operation of a common gang or one  plan 
or mind behind these incidents j

Pandit G. B. Pant: So far as crackers
are concerned, they are also sometimes 
used by innocent people.  There were 
occasions when some crackers exploded and 
when the police made enquiries, they found 
that there was no evil design b̂ind them. 
But, when the pmons who are responsible 
for such explosions are not traced, it is 
difficult  to  define  their  motive.  But 
Government hopes that with the co-opera
tion of all and with the labours of the 
police, we may be able to reach some 
definite  conclusions  later.

Shri Gadgil: Is it not a fact that 
such disclosure in this House often hampers 
the police enquiry itself?

Pandit G. B. Pant: I should think 
that hon. Members of this House are 
fully seized of that aspect of the problem.

Mr. Speaker: The hon. Member him
self wanted to know whether it was a cracker 
or a bomb.

Workera Retrenchment Compensation

’ Shri M. S. Gnmpadaswamy:
S.N.Q. 3. ̂Shri Gadgil:

Shri Ko P. Tripathi:
Shri N. Shreekantan 

Nair:
Will the Minister of Labonr be 

pleased to state:

(a)  whether it is a fact that the Supreme 
Court Judgment * delivered on the a6th 
November, 1956 in the case of Shree Dinesh
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Milfs  Ltd., arid  Barsi  Light  Railway 
Company Ltd., nullifies completely the 
Industrial Disputes Amendment Act gran
ting retrenchment compensation;

(b) whether this will nv)i cdntravcnc 
Sections 25F and 25FF of the Industrial 
Disputes Act; and

(c) what steps Government have taken
to apply retrospeclively the payment of 
Tetrenchment  compensation ?

The Deputy Minister of Labour 
<Shrl Abid AH): (a) and (b). In a  judg
ment delivered on 27-11-56, the Supreme 
Conn held that the term retrenchment 
means the discharge of surplus workmen in 
-a coaiinuing or running industry and it 
docs not apply where ihe services of all 
r̂kmen have been terminated on a real 
and boma fide closure. It also held that no 
retrenchment compensation is payable where 
the  services 0 '' all  workmen have been 
terminated on the business or undertaking 
being taken over by another, thus rendering 
section 25FF of the Industrial Disputes 
Act, 1947 inoperative.

(c)  The implications of the  judpnent 
Are being studied carefully with a view to 
determining what action, if any, should be 
taken.

Shri M. S. Gumpadaswamy: May I
know whether legislative action will be 
taken shortly or if necessary the Consti
tution will be amended to lay down cate- 
:gorically that retrendiment compensation 
will be given to employees even in cases of 
bona fide closures of mills and also in cases 
of transfer of ownership of mills ?

Shri Abid AUt That is exactly what 
we are considering.

Shri M. S. Gurupadatwamyx How
long win the Government take to come to a
• decision ?  May I know whether there is 
any possibility of bringing a measure in 
the present session?

Shri Abid Ali: It should not take 
long.

ShriGadglli In view of this judansnt, 
may I know whether the amount of Rs. 30 
lakht which has been withheld from pay
ment to the Barsi Light Railway Co., will 
continue to be withheld till the Cover 
decision is }

emment

Shri Abid AUt Out of Rs. 30 lakhs, 
Rs. 15 lakhs are with the Railway Board and 
Us. 15 lakhs are kept in the Bank on account 
of two lawyers of Uie parties.  With regard 
to the action to be taken by the Government, 
I have already submitted that all these 
factors are under consideration.

Shri K. P. Triiiatlili May I know if
it is a iiKt that if the Government does not 
take  action immediately all that money*

Rs. 30 lakhs, may be transported out of the 
country in which case there will be no way 
of catching  it ?  Will  the  Government 
consider the passing  of some  Ordinance 
so that the status quo may be maintained 
while considering this question?

Shri Abid Alls I have already sub
mitted that all these points  are  under 
consideration.

Shri Pmmooaet The Deputy Minis
ter was pleased to say that Government is 
considermg this matter as to what step has 
to be taken.  In the meanwhile, there are 
some cases pending? for example, the cashew 
industry in Kerala where 25,000 workers 
have been thrown out. The case is pending 
before the Government.  Will the Govern
ment see that the owners of factories do not 
transfer their property, etc., so that by 
the time the Government takes steps to 
fill up the hicuna, they may not escape 
payment?

Shri Abid Ali< This  judgment was 
delivered only on the 27th of last month.

Shri After that?

Shri Abid Alii With regard to the
cashewnut industry, the matter is  already 
before the tribunid.

WRITTEN ANSWERS TO QUESTIONS

Tranaactioiia by GoTerament 
Servants '

*#31. Shri Gidwani: Will the Minis 
ter of Home AfBdr* be pleased to state:

(a) whether  any  further  preventive 
measures have been adopted to check 
bribery and corruption among Govern
ment aervants;

(b) whether it is a fisct that a directive 
has been issued asUng Government servants 
to report transactions entered into by them 
involving movable property; and

(c) if so, what is the nature of that 
directive?

The Minieler In the Ministry of 
Home Allklrs (Shri Datar̂i (a)  The
measures so for adopted to check bribery 
and corruption has been fully explained 
in the Rmrt on the Administrative Vigi
lance Division for the  period  ending me 
31st March 1956 which was presented to 
wliament in May last.  The Adminis
trative  Vigilance  Division  continue  to 
fimction on the lines indicated in the said 
Report.

(b)  and (c). Government Servants Con
duct Rules muire Government  servants 
to report to the prescribed  authority aX
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ttinaacttoni ooncemlng movtblc ptopmy 
which exceed one thouiuul nipccs m value. 
Betides this, no other dir̂ve has been 
iwued on this point.

Prohibition In Defence Services

*932. Shri Dabhit WiU the Minister 
of Defence be pleased to rfer to the 
reply given to Starred Question No. 852 
on the 8th August, 1956 and tote:

(a) whether  Government  have  now 
taken any decision regarding the intro
duction of prohibition in the  Defence 
Services; and

(b) if so, the nature thereof?

The Deputy Minister of Defence 
(Smrdar  Me)ithiA)i (a)  and  (b).  In 
fiiitherance of the Government policv in 
respect of prohibition, effective steps have 
already bê taken to reduce progressively 
the consumption of liquor by men in the 
Armed Forces.  The decision regarding the 
introduction of prohibition in the Amed 
Forces will depend on the policy adopted 
by Government in this regard for the 
eountry as a whole.

Olympic

*939. Shri KeahaTaiengars Will the 
Minister of Education be pleased to state 
the method of selection of Indian athletes 
for the Olympic Games?

The Deputy Minister of Education 
(Dr. M. M« Daa)t Selection of the athletes 
is made by the sports Federations concerned.

Primary School Teachen in Tripura

*940. Shri Daaaratfaa Debt Will the 
Minister  of Education be  pleased  to 
state:

(a) whether it is a fact that the Govern
ment of India have not yet sanctioned for 
the current financial year the salaries of 
about 200 Prim  ̂Teachers of Tripura who 
got their appointment in 1955-56;

(b) if so, what are the reasons for 
this; and

(c) whether  Government propose to 
make the appointments of these Ihimary 
Teachers permanent in the near fiiture ?

The Depn̂ Minister of Education 
(Dr. M. M. Daa)t ̂â The teachers in 
question are being paid the salaries regu
larly.

(b) Does not arise.

(c) The matter is under consideration 
by  the Tripura Administration.

Hindustan Aircraft Factory

•941. Shri It P. 
Minister of Defence be

Will the 
to state:

(a) the number of technical personnel 
of the Hindustan Aircraft Factory that 
will be trained for newly developed wing 
for the manufacture of integrated coaches 
by the M.A.N. (Maschinenfabrik Augsburg 
Nuermberg) at Nuermberg, in̂ West Ger
many;

(b) the  number  of technicians 
engineers tlwt wiU be sent by M.A.N. 
to train Indian technicians at the Hindus
tan Aircraft Factory; and

(c) the  cost  that  Government  and 
Messrs M.A.N. shall have to incur res
pectively?

The Deputy Minister of Defence 
(Sardar Majithia)x (a) to (c). It will not 
be m the interest of the Hindustan Aircraft 
(Private) Limited to give out the particulars 
asked for.

Primary School Teachers of Tripura

*943Shri Biren Dutt : 
\Shri Daaaratfaa Debx

Will the Minister of Education be 
pleased to state:

M how many Primary School Teachers 
of Tripura have been served with the 
notices of termination of services from 
January to October, 1956;

(b) whether  any  new  appointments 
have been made to those posts; and

(c) if so, the reasons for such action ?

The Deputy Minister of Education 
(Dr. M. M. Das)s (a) Nine.

(b) Seven out of nine posts have been 
filled up.

(c) The teachers had been  appointed 
on purely temporary basis and their services 
were terminated according to rules.

fifWy Ain

 ̂PTT  Pp ;

(t) ^   ̂jftin amnr %

%■  ̂ %■

 ̂  VtlrfNf vt fWw

 ̂  (^5t)  ;
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Public School at Maniuir

•948. Shti A. K. Gopalani Will the 
Minister of Educmtlon be pleased to stttc:

(a) the reasons for starting a Public 
School at Mannar in Kerala  State;

(b) n̂hether Governmê propoŝ ^̂  ̂
sanction any grant to this Public School; 
and

(c) if so. 
likely to be

the amount sanciioned or 
sanctioned in 1956-57 ?

The Dravty Mlnlatar of Bducatioa 
(Dr. M. M. Daa)s (a) The Government 
of India are not concerned with the start
ing of a Public School at Mannar.

(b) No, Sir.

(c) Does not arise.

DaToIoptecnt Worka la Mralpur

S51* Shrl Rlaluuig Kelahing t Will 
the Minister of Home Affair a be pleased 
to sute:

fa) whether  Government  are  aware 
of the fact that seveial development works, 
like irrigation channels, wells, inter-village 
paths etc. . completed by the tribal villagers 
of Manipur during the period 1953-55 on 
the order of the State Oovernment have not 
been paid for uptill now;

(b) whether it is a fact that there arc 
over 300 such cases in Manipur;

(c) the reasons why payments for the 
development  works  completed  by  the 
tribal villagers have been so much delayed; 
and

(d) the steps Government have taken 
for immediate payment for the development 
works completed ?

The Miniater In the Ministry of 
Home Affalra (Shrl Datar)i (a) to (d). 
The infoimation is being collected and  ill 
be laid on the Table of the House in due 
course.

Toddy  Shops  in Kerala

/ Shrl Pamioosex
•953* \Shri V. P. Nayars
Will the Minister of Home Affairs 

be pleased to state:

(a) whether it is a fact that the Govern
ment of Kerahi Sute have decided to close 
dovn a certain percentage of toddy shops 
in  certain districts;

(b)  if so, the  percentage  and also the 
specific areas; and

(c)  how  many  uppers  and  other 
workers are estimated to lose work by 
snch measure?

The Miniater In the ĴUnlatry of 
Home Affairs (Shrl Datar)f (a) No.

(b) and (c). Do not arise.
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•»54.

Sotar Cooker

fShrl T. B. VlttalRao: 
Sbrl R. P. CMgt 
Shri VelayadhBnt 
Shri D. C. Sharmat 
Shri Kamatht

Will  the  Minister  of  Natu  ̂
Retourcet and Scientific Retenrch be
pleased to state:

(a) whether it is a fact that Govern
ment have abandoned the Idea of popu* 
larising Solar Cooker; and

(b) if 80, the reasons therefor ?

The Deputy Minister of Education 
(Dr. K* L. ShrimaU)t (a) Solar cookers 
ate being manufactured by two private 
firms and it now rests w i\\them to popu
larise the cooker.

(b) The question does not arise.

Hindi Scholarships

*9<<. ShriKrishnacharya )othis Will 
the Mmister of Education be pleased 
to state:

(a) whether the scope of the scheme
of scholarship for higher studies in Hindi 
in non-Hindi speaking States has been 
enlarged; and .

(b) if so, the number of scholarships 
to be awarded under the revised scheme 
during 1956-57?

The Deputy Minister of Education
(Dr. M. M, Das)s (a) Yes, Sir. The 
scheme now provides for post-Matricula- 
tlon studies upto the post-Graduate degree.

(b) no.

Aid from  Newiealand

*956. Shri D. C. Sharmat Will the 
Minister of Finance be pleased to refer 
to the reply given to Starred Question 
No. 997, on the 13th August, 1956 and 
state:

(a) whether any intimation has since 
been received in regard to the aid proposed 
to be given to India by Newzealand during
195657;

(b) if so, the amount thereof; and

(c) how it will be distributed on the 
various projects?

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamachari):
(a) No Sir.

(b) andCc). Do not ar se.

Foreign Wrestlers in India

*95̂. Shri Bilihuti Mishras Will t̂e 
Minister of Education be pleased to 
state:

(a) the total number of foreign wrestlers 
who visited India during 1955-56 ;

(b) whether  Government  gave  sny 
assistance for the purpose; and

(c) if so, the nature thereof?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) According Vo the 
infoimation available with Goveinment, 
a wrestling team of 16 players fron\ Iran 
visited India during December, 195510 
Januaiy, 1956.

(b)and(c). A grant ofRs. 6,042/- was 
sanctioned to cover Railway Fare and 
Board and Lodging expenses of the team 
during its ttay in India.

Compansatory | Allowance

Shri
Shri

Dasaratha Deb x 
Biran  Dutt x

Will  the Minister of  Home Affialrs 
be  pleased  to state:

(a) whether  compensatory  allow
ances  to the Government  employees 
of Tripura  have been stopped  since
October, 1956; and

(b) whether it is a fact that the prices
of essentia]  commodities  have  risen
very sharply in Tripura ?

The Miidster in the Ministry of 
Home Affairs (Shri Datar ) :  (a) No.

(b)  The prices in Tripura have  risen 
in the same proportion as in the rest of 
India.  There was also a temporary rise 
during  the Puja Festival.  Every effort 
is  being made to keep prices down by 
air-lifting  essential  commodities.

Impersonation during Elections

*960. Shri Kamath : Will the Minis
ter of Law be pleased to state the steps 
that  are being taken by  the  Election 
Conmiission  to prevent  impersona
tion  of **pardanashin**  women  and 
of absent or deceased  voters at  the 
polls  ?

The Minister of Law and Minorltjr 
Afllairs  (Shri  Biswas) i A statement 
furnished  by the Election  Commission 
is laid on the Table of the House. 
Appendix  III, annexure  No.  136.] 
Attention  is also invited  to the amend
ments recently made in rules 26, 2-? and 
35 of the  Representation of the  Pe >o*c
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(Conduct of Elections and Election 
Petitions) Ruhs, 1956, a copy of which 
has alaeady been laid on the Table of 
the House.

Coal Mining mt Tripurs

*961. Shri Birmn Dutt : Will the 
Minister of Natural Retourcas «nd 
Scientific Reaearch be pleased to state:
(a) whether any step has been taken 
to start coal mining at Tripura;
(b) if so, which is the agency that 
has been entrusted with this work;
(c) whether it is also a fact that the 
Assam Government had sent some 
ejtpcrts to survey the coal area of Tripura; and
(d) if so, what are their findings ?

, The Deputy Minister of Education 
(Dr. K* La Shrimall) : (a) No. coal 
mine is proposed tt> be exploited in 
Tripura in the public sector during 
the Second Five Year Plan.
(b) Does not arise.
(c) and (d). Information is being 
collected and will be laid on the Table of the House.

Income T ax from Jammu and Katlunir 
State

*962. Shri  Krialinacharya Jothl t
Will the Minister of Finance be pleas- e<̂ to state :

(a) whether assessment of income- 
tax has been completed in Jammu
A *  after the Indian in-come- 
1922 was made applicable to the State; and

(b) if so, the results of the assessments ? * '■

Minlater of Reveaaa ^
5®  s E*P««<*lturc (Shri A.C.
Guha) : (a) Yes ,

(b) The nunaber of assessments com
pleted under the Indian Income-tax 
Act from the year 1954*55» the year for 
and from which the Indian Income-tax 
w« applied to Jammu and Kashmir 
ittte, upto the 31st October, 1956 of 
™ current financial year  $,943. 
The total amount of tax demanded and 
' that collected during the same period 
were Rs. 19-19 lakhs and Rs. i6*3o lakhs respectively.

Casteiam in Educational Inatitudons

*9«4 Shri Bibhuti Miabra Will the 
Minister of . Education be pleased to 
state:  .
(a) whether Government have for
mulated any scheme for educational 
institutions to shun casteism in the 
Second Five-Year Plan; and
(b) if so, the details  thereof ?
The Deputy Minister of Education 
(Dr, M. M, Das) : (r.) pnd (b). A state
ment is laid on the Table of Lok Sabha. 
Appendix III, annexure No. 137].

Oil Exploration

Dr. Ram Subhag Singh : 
Shri  Bheekha  Bhal :

*965  Shri  Wodmr t
Shri Nettur F. Damodarant

Will the Minister of Natural  Re
sources  and Scicntific Research be 
pleased to state:
(a) whether a delegaiion of geolo
gists and geophysicists led by him 
recently visited Canada, the U.S.A. 
and France to study the working of 
petroleum industry and petroleum 
laws in those countries; and
(b) if so, in what way the oil explo
ration programme in India is going
 to be affected by that study ?

The Deputy Minister of Education 
(Dr. K, h. Shrimali)  ̂(a) Yes. Sir.
(b) The experience gained and the 
contacts made during this study are 
expected to help ;
(i) in the formulation of ReguUttiooi
for the exploration, exploi
tation and refining of mineral 
oil and natural gas in the 
country,

(ii) in applying the latest methods 
of oil field practices in our 
field and laboratory inresti- 
gations connected with oil 
exploration,

(iii) in using the best type of in
struments and technique in our 
Geological, Geophysical and 
drilling investigationŝ and

(iv) in establishing contacts with 
experts in the field of Petrol
eum, Geology, Geophysics 
and drilling Engineering.

Sessions Judge at Tripura

*9̂6. Shri Biran i>att 1 Will the 
Minister of Home Affairs be pleased to state:
(a) whether a Sessions Judge has 
been appointed for Tripura;
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(b) whether due to functioning of • 
sub-Judge of Tripura as Sessioni Judge, 
the cases heard by him as sub-Judge 
cannot be heard in the Session's Court 
now; and
(c) if so, the steps Government pro
pose to take in the matter ?
Tho Minister in the Ministry of 
Home AAirs (Shri Dator) t (a) Yes.
(b) Yes.
(c) The State Governments 
luve already been approached to lend 
the services of a suitable officer.

Wnnhlps

716. Shri Rra Krishu 1 WiU the 
Miidstef of IMcnce be pleased to

(a) whether the scheme to build 
waîs in India during the Second 
Five Year Plan lias been finalised; and
(b) if io, the details thereof ?

S
The Deputy Minister of Defence 

Auuthim ) I (a) A programme 
of wirships for a îod which includes the Second Plan 

perî has been accepted by Govern- * 
ment  ̂ being implemented in 
âges. TOs jpiognmme includes the 
i?̂nd2!̂ certain types of war vessels

(b) It will not be in the public interest 
to reveal details of the programme.

Bndnoerlng College ] 
Orissa

in Assom and

717. Shri  Ram Krishna t 
Shri Gadlllngana Gowd t

Will the Minister of  be
pleased to state :
(a) whether the scheme for the es- 
teblishment of two engineering co- 
Uêŝ one * in Assam and another in 
On̂ , as approved by the Eastern 
Regional Committee of All India Coun
cil of Technical Education , has been 
finalised ;
(b) if so, the main features of the 
scheme; and
(c) the action taken so far by Gov
ernment in this regard ?
The Dennty JVIlnlster of Bdncation 

(Dr. AfL M. Das)t (a) to (c), A sute- 
ment giving the required informttion 
is laid on the Table of the House. rs#e 
Appendix IIÎ annezure No. 138].

711.

Oil Sorrey

Shri Rnm Krishaa t 
Shri Bhatwat Jha Hand 
Shri R.P. Qargt 
Shri S. C Samnntn t 
Sardnr Iqbal Singh t 
Sardar Akarpuri t

Will the Minister of Natural B»- 
aoareas and Scientlflc Raaearch be
pleased to refer to the leply given la 
Surred Question No. 685 on the 3id 
August̂ 1956, and state ;
(a) whether the report of aeromag- 
netic survey of oil in Jaisalmer coa* 
ducted by a team of Canadian Expertt 
has since been received ; and
(b) if so» the details thereof >
lha Depoty Minister of 
Qte. K. L ShrimaU) s (s) and (bX
The report is still awaited. (It will be 
purely a technical report) .

Mica and Graphite

Tif. Shri V. P. Nayar 1 WiU the
Minister of Natural Resonrcea and
Sciantiflc Researdi be pleased to 
state:
(a) whether the Government of
India have recently investigated the
possibility of resuming the mining of 
Mica and Graphite in Kerala State;

(b) if not, whether the Government 
of India have any plans to start an 
investigation in the near future ?
The Dranty Minister of Bdncation 
(Dr. K. cl ShrimaU ) t (a) and (b). 
A preliminary investigation of naphite 
in parts of Nadumangad and Muvam- 
pu:̂ in Kerala State has been compe
ted. Detailed mapping of graphite 
and mica deposits is being carried 
on in the current field season as part 
of the Geological Survey of Indians 
field promammc for 1956-57. Wĥ 
this work has been completed, it will 
be possible to assess the mining pro
spects of graphite and mica in this 
area.

Pyrites

the7»o. Shri V. P. Nayar t Will 
Minister of Natural ResonrcM 
Scientlflc Research be pleased to re
fer to the para of page 372 of the Second 
Five Year Plan and state :
(a) whether any detailed investi
gation with a view to proper assess
ment of the quality and quantity of 
pyrites known to occur in Malabar 
ArU of KeraU State has been made;
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(b) if BO, the number of  Geol»gim 
who inTetlîed this (

(c) the fetulli of the analjili of Min̂k 
«fes;

(d} the  qaantity  cstimited  to  be 
available; and

(e)  the  quality of the pyrilii  tf 
tereaied in the inTcttigation ?

The Domity MialtUr of ;Bdseatlm
(Dr. K. im Shrimall) t (a) Yetu Sia.
(b) Fouf.

(c) The  on aTeragea lets than j% 
sulphur and a cwt. of gold per ton.

(d) and (e).  The important Alpha 
Mine  which  was partly examined  in 
detail  was estimated  to contain abovt 
xa,ooo  tons  of ore avefaging 2-91% 
«t unlpbur.
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8M BhiigwBt Jhm Amd 1 
Shri aTk. Gopalra 1 
Shfi D. C. Shaniia 1 
Shri Gldwaai t 
ShriAmnr Slagh Dnmav 1 
8kri Raghunnth Singh 1

of Homo AAtowm the Minister 
be pleased to state:

(a) the  total number of Nagu  kil̂
ed so fu since the start of opei» 
tions;

(b) the  total number of other  p»
sons killed or injured;

(c) the  totil number of llagM who
ha?e surrendered sofiir; and

(d) the  total  number of flreanni 
surrendered by Kagas or captured by 
Authorities?

The Minister in the Ministry of 
Homo Afltalrt (Shri Dntar) s (a)
The number of hostile Nagas killed oe 
beUeved to be killed is 686 and I46» 
NspectiTely; while the number of Kagas 
killed by nostiles is 171.

33 killed and 30 injured, 
mlliutfy personnel.

(c) 134.

(d) 515 firearms were surrendered by 
hostile  Nagas  and 637 wen captured 
from them.
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Timber  for lUilwfty  Coaches

724.
Skrl T. B. Vittal Rao : 
Skri Gidwaai t 

L Skri GadiUsguiA Gowd :

Will the Minister  of Home Affaire 
he pleased to state :

(a) whether  it is  a fact that  Gov
ernment  have received  complaints jre- 
garding  alleged supply  and  accept
ance of low quality timber  for coach 
manufacturing  in &e railwayŝ  and

(b) if so,  the actioa  taken by  Gov
ernment  ?

The Minister in the Ministry  of 
Home Affairs (Shri Dalar) 1 (a) Yes.

(b)  Investigation by the Special Police 
Establishment  it now in progress. 4t 
will  be against the public interest  to 
disclose any details at this stage.

Decimal  Coinage

725. Shri Kriahnacharya Joshi  :
Will the Minister of Finance be pleased 
to  state  the steps Government  have 
taken  to produce  adequate  stocks  of 
aew types  of small coins under  the 
decimal  coinage  system ?

The Ministn of Finance and Iron 
and  Steel  (Shri T. T. Kriahnama 
chari) ; The threfc mints of the Govern
ment of India have been put on work 
at their full capacity on a 54 hour week. 
The  combined  output of  the  Mints 
is  approximately  80 million pieces  of 
coins a month.

It is not possible at this stage to esti- 
Miate what the possible demand from the 
public may be for such coins and whether 
the  quantities  made  available will  bs 
êquate  to meet all the  demands but 
in any case no inconvenience  to  the 
public is  likely to arise  in view  of t̂  
tact that the existing coins will condnue 
to  be legal tender,  along with the new 
decimal coins,  for a period  of at least 
three years from ist April, 1957.

Defence Servicea Dalegatian to, 
China

Kriahnacharya Joshi z 
Shri Bibhuti  Mishra  :

Will  the Minister  of Defence be 
pleased  to state :

(a)  whether  the  Indian  Defence 
Services Delegation  headed  by  Lt. 
General  J. N. Chaudhury visited China 
in October , 1956; and

(b) if so, object of the visit ?

The  Deputy Minister of Defence 
(Sarder Majithia) : (a) Yes.

(b)  It was a goodwill  visit  under
taken  at  the inviution of the  Chinese 
Government.

New  Gold  Mine in Mysore

727* Shri Jhulan Sinha : Will  the 
Minister  of Natural Resources tmd 
Scientific  Research be  pleased to 
state  whether  it is a fact that  another 
Gold  Mine  has  been found  to exist 
in  Mysore  near  the  Kolar  Gold 
Fields ?

The Deputy Minister of Education 
(Dr. K. L. ShrLnaU) t No, Sir.

Basic Education Assessment 
Committee

 ̂Sharma :
\ Shri Bibhuti Mishra :

Will  tĥ Minister  of Education be 
pleased  to state  the recommendations 
of  the  Basic  Education  Assessment 
Conmiittee  which  have  been imple
ment̂ so far ?

The Derô Minister of Education 
(Dr. M. NL Das) 3 A statement  is laid 
on the Table of the House. [See Appendix 
III, annexure No. 139]

IndoPafcistan Financial Issues

fShri D. C. Sharma :
729.̂ Shri Kriahnacharya fcMhi:

I Shri Ramachandra Reddi :
IShri Amar Singh Damar:

Will the Minister of Finance be pleased 
to refer to the reply given to UnsUrred 
Question No. 392, on the  3rd  August, 
1956, and state :

(a) whether any date has since been fixed 
for the meeting of the Finance Ministers 
of India and Pakistan to resolve the out
standing financial  issues between India 
and Pwstan ; and

(b) if so, what is that date?

The Minister of Finance and  Iron 
and  Steel (Shri T. T. Krishnama 
chari) :  (a) No.

(b)  Does not arise.  '

AU lndia Council For Secondary 
Education

730. Shri D. C Sharma 1 Will the 
Minister of Education be  pleased to 
refer to replies given to Starred Question 
No. 689 on the 9th December, 1955 ®“d 
Unstarred Question No. 2096 on the i6th
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May, 1956 and  lay  a statcmciu showing 
the action taken by Government on the re
commendations made by the All  India 
Council for Secondary Education at its 
first and second meetings ?

The Deputy Minister of Education 
(Dr. M. M. Daa) ; A statement is laid on 
the Table of Lok Sabha  Appendix
III, annexure No. 140].

Multi purpote Schools in 
Punjab

7 1̂. Shri D. C. Sharma : Will  the 
Minister  of Education be  pleased  to 
state:

(a)  the number of Multi-Purpose Schools 
esstablished during the First Five Year 
Plan  period in the Punjab State: and

(b)  the amount of grant given to the 
Punjab during the First Five Year Plan 
period and the amount to be given during 
the Second  Five Year Plan period sepa
rately for converting Secondary Schools 
into  Multi-purpose Schools ?

The Deputy Minister of Education
(Dr. M. M. Das) : (a) Thirty Five High 
Schools were selected for conversion into 
the Multi-purpose type, but these have not 
yet actually started functioning.

(b) (i) First Five Year Plan—Rs. 48,61,857.

(ii) Second  Five Year Plan—
Rs. 2,54,7i,oc».

KhMli

732. Shri D. C. Sharma : Will the
Minister of Defence be pleased to state:

(a)  the quantity and value of Khadi

e
irchased  by each of the Units i.e. Army, 
avy and Air Force during 1955 and 1956.
90  far;

(b) the purposes for which it was pur
chased ; and

(c) the quantity and the vaJut of non- 
khadi cloth purchased during tll«ie yaers 
and f(»r what purpose?

The Deputy Minister of Defence 
(Sardar Ma|ithia) t (a) 1955-56

Quantity Cost

(Yards) (Rs.)
Army Nil m

Air Force Nii Nil
Wavy 63,805

195̂-57
40,322

Army  .
Air Force

3,681
Nil

Navy  . Nil Nil

(b)  For the nuinufacture of Napkins and 
fer cleaning  purposes.

Quantify Cost

(Yards)  (Rs.)

(c) 19SS-S*
înys  .  94.74.532  1.89,59.017
Force  .  56,027  2,62,17}

N«vy.  .  7.13,538  14.32.61*

^95̂-57 OcijNov.  1956)

Army  .  62,33,847  1,44,84,1*3
r̂ Force .  . 76,800  2,16,974
■NaTy  .  L 15.826  117.567

Purpose :  Purchased  for  manufac
ture of uniforms, clothing equipment etc., 
for  the  Services.

Cultural Delegations
f Shri D. C. Sharma :

733.  < Shri Ram Krishan :
Vshri R. P. Garg :

Will the Minister  of Education be 
pleased to lay a statemet  on the Table 
showing:

(a) the number of Cultural Delegations 
received in India during 1956 so far ;

(b) the number of cultural pacts con
cluded with foreign countries during the 
same period and their nature; and

(c) the amount of expenditure incur
red by Government on these Delegations ?

The Deputy Minister for Education 
(Dr. M, M. Das) : (a) to (c), A statement 
is laid on the Table of the  House. [See 
Appendix HI, annexure No. 141].

UNESCO Committees

734 Shri D. C. Sharma : Will the 
Minister of Education be pleased to state 
ê nî ber of Committees of the UNESCO 
in which Indian delegates have participated 
during the year 1956 so far ?

The Deputy Minister of Education 
(Dr. M. M, Das) : Fifteen.

University Grants Commission

735. Shri D. C. Sharma : Will the 
Minister of Education be pleased to state:
(a) the main activities of the Univei- 

sity Grants Commission dl̂ ng 1956-57 
so far; and

(b) the amounts sanction|p by it to 
the various Universities durid§ the same 
period ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) :  (a) and (b). The 
Hon’ble member should await the statutory 
report prescribed in Section 18 of the Uni
versity Grants Comaaission Act, 1956.

Welfare Extension Projects in 
Punjab

736. Shri D. C. Sharma :  Will the 
Minister of Education be pleased to state 
whether the Punjab State Social  Welfare 
Advisory Board has launched any Welfare 
Extension Project in the  Scheduled  aresi 
of the  State ?
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Thm D«piitf Mlabttr of Bdneatlmi 
(Dr. M. M. Dm) t The information ii 
being collected and will  be laid on the 
Table of the  Sabba at soon aa poeaible.

Mî Ur

SmoffUsff

f. Sliri D. C. Shaniui i Will the 
of FinaiiM be pleased to lUte:

(a) the number of imuggleri arrest
ed on  the West Ben'̂al border during the 
■aonthi of July to November 1936;

(b) the total value of gooda 00ft- 
flscatedij

(c)  the  mafor  items  among  them; 
and,

the number of smuggleri tern-

TIm Mlnlater of Vhrnncm mnd Iroa 
wad StMl (ShriT. T» Kriahnamachorl) 1
(a) No smuggler was arrested on the West 
Benjal border during the months of July 
to October, 1956.

(b) The total value of goods confiscated 
during that period is Rs. 4>45*777-

(c) The major items involved were be- 
selnuts, strawmats, gold, silver, Indian & 
Pakistan currency and cotton textiles.

(d) No smuffgler was  sent up for trial 
in a court of law duiing that period.

Information for the month of November 
1936 is not yet available.

Mlnml Weidth of Pim|ob

73s. Sbrl D. C. Sharma t Will the 
Minister  of Natural Reaouroea  and 
Sdontiflc Reaearch be pleased to state:

(a)  whether  the  attention  of  Gov
ernment  has  been  drawn  to  the data 
collected so far by the Directorate of Geo* 
lo'?y and Mining in the Punjab about 
the  mineral wealth of the State; and

Q>)  if so,  whether the Government 
ef India propose to undertake the no- 
logical survey of the areas concerned in 
detail under the Second Five Year Plan ?

The Deputy Mlnlater of Educatton 
ODr* K« L. Shrlmali) : (a) No such data 
are  available  with  the  (̂ vemment  of 
Punjab.

(b) A list of items regarding Punjab 
induded by the Geological Survey o India 
in the Second Five Year Plan is however 
laid on the Table of the House. 
Appendix 1II« annexure No. 142].

UNESCO

73̂ Shrl D. C Sharma t Will tl̂ 
Minister  of Education be  pleased to 
state  whether  UNESCO  has  establish
ed an international orgamsation  to study 
problems concerning  children and young 
persons in their relation to the Press, Radios 
rilms and  Television?

The Deputy Minister of Edncatieft 
(Dr. M.  ̂foaa) 1 No, Sir.

Soda! Wellkre Projects In Rajasthan

740> Shri Bheekha Bhals WiU the
Mimster of Education be pleased as 
state:

(a) the number of Sodal Welfare Pro
jects to be opened in the scheduled areas 
of Rajasthan during the Second Five Year 
Plsn; and

(b) the places of their location?

The Deputy Minister of Edncatioa 
(Dr. K. L. Shrlmali) 1 (a) and (b).  The 
location of WelHsre  Extension projects 
is decided on the basis of several consideî 
ations such as the needn of the area anti* 
dpated, extent of public contribution etc.

Since no preference is given to  sche
duled areas the nimiber of such projects 
to be established during the Second Five 
year Plan in these areas cannot be indicated.

Tax Evasion

/Dr. Ram Subhag  Singh t
’<**\Shri K. K. Bmui

Will the Minister of Finance be pleased 
to state :

(a) the approximate estimated quantum 
of tax evasion in the country at present; 
and

(b) whether any fresh steps are being 
taken to improve the tax collection machi
nery of Government?

The Minister of Finance and Irea 
and Steel (Shri T. T. Krlahnamachari) 1
(a) and (b).  Attention is invited to the 
Note  plaĉ  on  the Table of the House 
on the 30th May 19̂ along with the rmrt 
of Prof. Kaldor.  The Directorate of Ins- 
p ôn (Investigation) has been dealing 
with important cases of tax evasion and the 
investigation is bdng done in spedal drdes 
which are manned by specially sdeaed 
officials of the Department

Public Borrowing

74a. Dr. Ram  Subhag Singh  t
Will the Minister of Finance be pleased 
to  state:

(a)  whether the programme of pub
lic borrowing for the year 1956-57 •* «*- 
saged in the Second Five Year Plm is 
sretsing according  to  schedule;

pro



II75 Written Answers 7 DSCBMBRR 1996 Written Ama%oer$ nj6

chtfDi

(b)  if 80y the Amount of grots pob 
Bc borrowing to far raised in the oountif 
Airing the current finandal year by the 
Central and the State  Govemmenta ?

Thm Minister of nnance 
nd StMl (Shri T. T. Krialuuu
(a) Yes, Sir.

(b) Rs. 226*26 oores.

Donhle Taxation 00 laeoma

743. Dr. Ram Subhag Sliigli t Will 
the Minister of Finance be pleased to 
ffefer to the reply given to Unsrarred Qoea 
tion No. 628 on the X2th March» 1956, 
and state:

(a)  whether the Goremments of India 
and Ceylon have since ratified the agree
ment regarding the avoidance of double 
taxation on mcome; and

when the agre« wiU

The Miniater of Financa and Iron 
nnd Stael (Shri T. T. Krlahnamachari)t
(a) Not yet.

(b)  The agreement will become effective 
after

(0 the necessary resolution is pasMd 
by the Ceylon Senate, a similar rê 
solution  having already been passed 
by the House of Representatives of 
Ceylon; and

in) necessary  notification is made la 
the Government of India Gaxette 
as required by section 49A of the 
Indian  Income-tax  AcL

Tribal Student a

744- Shrl  Daaaratha Debi WiU the
Minister of Education be pleased to state 
the total number of tribal students rea
ding in IX and X classes in Tripura Schools 
at present?

The Deputy Miniater of Education 
(Dr. K. L. Shrimali) : 143.

Girl Tribal Studanta of Tripura

745. Shri Daaaratha Deb t Will the 
Minister  of Education  be  pleased  to 
state:

(•) whether there is any boarding house 
for the girls tribal smdents of Tripura ;

(b) whether Government received any 
representation  from  Ganatrantric  Nan 
Samity, Tripura, for establishing two such 
boarding houses at Agartala and Khawai; 
and

(c) if so, the action taken thereon?

The Deputy Minister of Ednca 
(Dr. M. M. Daa) 1 (a) No, Sir.

(b) Yes, Sir. a

(c) The infennatiooia bdag_____
and willbe placed on the Tablatf the House 
in due courae.

Chakra Triha  Zumlaa

746* Shrl Daaaratha Deb 1 Will the 
Minister of Home AlXiaIra be pleased m

(a)  the total number of Chakra Tn*bal 
Zumias rehabilitated in Tripura during the 
last three years;

whether it is a fisct that hundreds 
of Chakra Zumias have applied for rehab* 
litation at Mam and Deo Valley, Tripura;

(c)  what steps are being taken to 
their rehabilitation?

The Minister In the Minlatrr af 
Homa AlVaIra (Shrl Datar) s (a) 251

(b) No, Sir. Onlv 196 fSuniliea have 
appliixi for rehabilitation in these valleya.

(c) Tripura hu not been cadastrally 
surveyed.  Every aîlicadon for settle
ment on land, therefore, requires local 
enquiry by a responsible otnoer before 
aettlement is sanctioned so that there may 
not be any dispute with the adjoining land 
owners.  In spite of this handicap, 137 
of the  fismilies have been rehabilitate 
The Tnpura Administratioo is takiM all 
necessary steps to settle them as early as

Welfara of Children and Destitute 
Wo

747. Shrl R. P. Gjarg t Will the Min
ister of Education be pleased to state:

(a) the number of institutions, if any, 
directly run  by Central Goverrment for 
the welfare of cluldren and destitute women;

(b) the number of inmates of each and 
the cost of maintenance;

(c) whether any new institutions to look 
after destitute women and children are 
proposed to be set up in the near ftiture; 
and

(d) if so, the number State-wise and the 
expenditure involved therein ?

The Deputy Miniater of Education 
(Dr.M.M.Daa)i(a)to (d).  The infor
mation is being collected and will be laid 
on the Table of the Sabha as soon as peasi 
ble.
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Opium

lie Minister of Flnancc and Iron 
Steel (Shri T. T. l̂lmama

T4S. 6hri BibhuU Miikra t Will 
the Minister of Finance be pleased to 
lUte:

(a) the total opuqnit of opium in 1955 
and 1956 so far and income derived out 
of it; and

b̂) the names  of  the States where 
proiuction of opium has sincc been banned 
•I banning is  under  contemplation ?

Tlie 
and  ,
eharl) : (a) A statement giving the requi
site information is laid on the Table of the 
House.  tcTff Appendix *11, anncxure No. 

143].
(b) Pv>ppy cakivation has been banned 

in the State of Himachal Pradesh from ist 
October, I954- Government do not in
tend to prohibit cultivation of poppy for pro
duction of opium in any of the States of 
Vttar  Pradesh,  Madhya  Pradesh  and 
Rajasthan where poppy is cultivated for 
production of opium.

Oimania UnWersity

rShri Kriahnacharya Joahi: 
iDt. Rama Rao:749-

Will the Minister of Home Affaire 
be phased to refer to the  reply given 
to  Starred Question No., U87 on the 
9th April  1956 and  state when Govern* 
mrnt is going to take over the Osmania 
University ?

The Minister in the Ministry of 
HameAIMrs(ShriDatar): The Central 
Oovcrnment is awaiting the report of the 
Co imittce of Educational  Experts  set 
up 10 examine ihc proposal from the acade
mic and allied aspects.  The question of 
taking over of the  Osmania University 
will arise only after the  report of this 
Committee  is received  and  considered 
by the Centra! Government.

Sanskrit  Commission

7<o* Shri Krlsh»acharya Josh! Will 
the Minister  of Bducation be plelised 
to siate : ^

(a)  the places visited so far by the 
Sanskrit Commission; and

(b)  whether any interim Report  has
been submitted by it ?  ’

The Deputy În̂ter of Education 
JDr. M* M. Daa): (a) None.

(b) No. Sir,

Vice Chancellor, Travancore 
University

7K1 /  Velayudhan:
Shri A. K. Gqpalan:

Will the  Minister  of Education be 
pleased  to state:

. (a)  whether  any extension has been 
v̂en  to the  Vice-Chancellor  of the 
Travancore  University;

.  (b)  whether  a pro-Chancellor  has> 
been appointed; and

(c)  if so, his name ?

^̂"Th« Deputy Minister of Education > 
(Dr. K. L. ̂ Shrimalî: (a)  Yes. Sir.

(b)  No, Sir.

(c)  Does not arise.

Suspension of three Police Officers 
in TravancoreCochin

75a. Shri Velayudhan: Will  thr 
Minister  of Home Affairs be pleased 
to state:

(a)  whether three police oflRcers in 
the  former  Travancore-Cochin  State 
were  suspended  and  enquiry  is beinf 
made into their misconduct;

(b)  if so. who is enquiring into the 
matter;

(c)  the nature of misconduct of the 
officers; and

rd)  where did the incident that led 
to their suspension take place ?

The Minister  in the Ministry of 
Home Affairs (Shri Datar): (a)  Yes. 
The  enquiry  has been completed.

(b)  The former  Deputy  Inspector- 
General (Anti-Corruption) assisted by the 
Assistant Superintendent of Police (Crime 
Branch)  conducted  the  enqtiiry.

(c)  Immorality.

(d)  In the Government Rest House 
at Mavelikkara.

Invisible Earnings

SbriTuUldas: Will the Mims-
ter
75J. SbriTuUldas: W 
of Finance be pleased to sute:

(â the atmual earnings for the last 
five years from invisible items separately 
for  banking, insurance,  shippmg and 
tourist tralRc; and
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(b)  what steps are being taken to 
derelop our exchange earnings on these 
itcma?

The Minister of Finance and Iron 
and Steel (Shri T.T. Krithnamaehari):
(a) No separate figures are available on the 
earolnfis from  banking  or  dipping. 
Nonetheless, the latter form the bulk of 
camiogs  from transportation.  Figures 
of these, asalso those from insurance and 
tourist traffic, arc given below:—

Insu
rance

Trans
porta
tion

Tourist
traffic

I95I  . . 10*5 39-9 7-7

1952  . . 9-5 36.6 9-8
1953  . 8.7 31-8 7*1

1954  . . 7*R 33-7 8-4

1955 . * 9*3 38-2 10-2

(b)  As to banking, four new offices 
been opened  by Indian  banking 

<x>mpanies  during  the last three years 
in  British  East  Africa  and one new 
office in Burma.

As legmrds insurancr.

(j) the life Insurance Corporation of 
India is already registered in the 
Federation of Malaya and Colony 
of  Singapore,  Hong  Kong,

• Fiji, Kenya and Uganda;

(ii) it is seeking registration in Aden, 
British East Africa. Nyasaland 
and Mauritius;

(iii) it is also proposed to register the 
Corporation  in  Burma and 
Ceylon, provided on  qnerous 
conditions  are imposed; and̂

(It) it has been decided to set up 
a Rdnstmmce  Corporition in 
India> which also b expected to 
IncreaM  our  foreign  eamiogi 
from insurance.

At to shaping,

(I)  the Eastern and Western Ship
ping Corporations have been set 
up;

(H)  loens have been granted  for 
the acquisition of oveneas tfaips 
at ooncesiional rates of interest;

(iii)  Preference has been gmn to 
Indian ships  in  the  allotment 
of government controlled cu- 
goes, which saves foreign exchanje 
expenditure;

(iv)  Indian lines have been helped 
in securing admission to vartooa 
overseas Q>nferenoes.  As  a 
result  of  these  steps  the 
total  gross  registered  tonnage 
of  Indian  shipping  emploŷ 
in overseas trade has iacreased 
from t,73>505 tons at the end 
of  1951  to  2,67,422  tons

a Ortober  ^as on 31, 1956.

Finally, in the matter of tourist tra
ffic the following steps have been taken:

(i)  tourist offices have been opened 
in 12 Indian cities and in New 
York,  San  Fhmdsoô 
London,  Paris,  Colombo 
and Sydney; three more offices 
are to be opened in three Indian 
dtias ;

(ii)  tourist  literature  has  beea 
produced in Indian and foreign 
languages and distributed;

(iii)  trml films have been distri
buted;  and publicity has been 
given through such  organs  as 
piess,  rndio, television, exhibi
tions, fairs and shows;  yg

(iv)  travel fiunlities within the coun
try are being improved;

(v)  government  formalities  for 
travellers  have  been  sim
plified;

(vi) greater facilities in respect of 
purchases in  India  are  being 
given  to  special  groups  of 
tourists; and

(vii) money changing? facilities  are 
being made available at  hotelŝ 
travel agencies; etc.

Partly, as a result of these measuses, 
the number of foreim  touristt  visitiof 
India is estimated tolisve increased frooi 

ao/)oo in 1951 W 44* ̂   ̂̂ ̂955*

Strcagtii of Kerala High Court

754.  Shri A. M. Thomaa 1 Will the 
Minister of Home Affairs be  pleased 
to state :

(a) what  would  be  the totd 
strengh of the |udm of the Kerala 
High  Court;  and

(b) whether any new  wpointfflcnt 
woakl  made to that High Murt ?
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The Mlnbtar of  Home  Affalrt 
(Pudlt O. B. Pant) t  (a) The ttrength 
•f the Kenk High Coun w  been find 
M  eight  Judge*.

(b) There are two vacandea to be

Aaatotanta In Central Scerstarlat
755.  Shri D. C Sharma t Will the 

Mister of Houm Aliain be pleased 
to refer to the reply given to  Unttar̂ 
fed  Question  No.  850  on  the  22nd 
August, 1956 and state  :

(a) whether  it  is a  faa  that  al
though  a  number  of  persons hxwt 

obtained  more  than  the  prescribed 
minimum number of marks i.e. 40 per 
eent  in the November, 1955 test, they 
have  not even been declaî qualified ; 
and

(b)  if so,  the  nunlber of such pa- 
sons and hoŵ many of them  are  in 
Government service?

The Minlater in the Miniatrj of 
Home Afflaira (Shrl Datar) t  (a)  It
is entirely within the discretion  of  the 
Union Public  Service  Commission  to 
prescribe a qualifying standard in terms 
of marks for each of the competitive ex
aminations held by them, and they do not 
announce these standards.  But,  with 
respect to the last Assistants  Grade Ex
amination, it is seen that 1136 candidates 
who had secured 45 per cent of the 
mte marks have been declared 
by the Commission.

(b)  The information is not available 
as only the dossiers of aualiiied candidates 
ate with the Ministry ot Home Affairs.

*Sandwich’ Coune Scheme

Mister
75̂ Shri D. C Sharme 1 Will the 
uster of Edttcatioii be  pleased to 

state:

(a)  whether it  is  a  fact  that the 
Govdmment of  India  have  formulated 
an Industrial Training Scheme  known 
as “SANDWICH” Course;

(b) if so,  whether  the  centres  for 
the  same have been  selected;

(c)  the  number  of  centres, seats 
fbr  each and  the places of their loca-
lion;  and

(d) when the scheme is likely to be 
atarted?

The Deputy Minister of Edacatkm 
0>r. M. AL Dm) s (a) Yes.

(b)  and (c)  The necessary deodls 
eve being worked out.

(d)  The scheme will be introduced as 
soon  as  the  neoeaiixy  anangemcnti 
btTe been completed.

Indian Olymfiic Aieodatton '

757* Shri M. lalamnddln t WHI the
Minister  of Education be  pleased  to 
refer  to  the  reply  pven to 
Question No. 1467 on the 27th August, 
1956 and state the  amount  of  assis
tance  rendered duriiu  X955-56  and 
195̂57 so far to the Indian Olympio 
Association  indicating  separately  tde
amount under each head?

The Deputy Minister of Education 
(Pr. M. M. Das ) s A mnt of  Ra. *
l>57» 496/2/3 and a loan of Rs. 1,10,500/
has been made for meeting expenditure 
in connection with the transpon, board 
and lodging, out-of-pocket expenses  etc. 
of players and CheMe-Mission for 1956 
Olympic Games  in  Melbourne during 
195̂ 57*  No  separate  allocation  was
made  for  each  item.  No  grant  was
paid  in  1955-56.

Special Police Establishment

758. Dr. Satyawadi 1 Will the Mini- 
ter  of Home Affairs be  pleased to
state:

(a) whether it is a fact that the Spedal 
Police Establishment, Intelligence Bureau 
and  the Delhi State Police are being 
maintained as separate organisations under 
the control of ŝ arate Inspectors-Gen ral 
of Police in Delhi which is a Centrally 
administered area;

(b) whether  it is  also  a fact  that 
there is disparity  of grades  of pay of 
non-gazetted  ranks  in  these  ot«iniza- 
tions and  if  so, the reasons  thereof;
and

(c) whether Government  have  con
sidered the desirability  of combining 
the three organisations under one cadre ?

The Minister in the Ministry of 
Home Affairs (Shri Datar)i (a) Yes.

(b)  There is no disparity in the grades 
of pay admissible to the non-sazetted 
sttff in the Delhi Police, SpediS Police 
Establishment and the Intelligence Bureau 
so far as the officers taken on deputation 
are  concerned.  There  is,  however, s 
slight disparity between the scales of pay 
admissible to the directly recruited officers 
in the Delhi Police on one side and such 
officers in the Intelligence Bureau and 
the Special Police Establishment on the 
other.  The reason for this disparity is 
that the non-gaxetted staff of the Delhi 
PbUce is borne  on the  joint Punjab- 
Ddhi Cadre and the scales of pay obtaining



ii83 Written Atutoer* 7 DECEMBER 1956 Written Answers 1184

in Punjab are amlicable to the Ddhi 
Police.  The Intelligence Bureau ihd the 
Special Police Establishment have their 
own scales of pay which are slightly higher 
than those in ue Delhi Police.

(c)  It would be impractical to combine 
the cadres of the three organizations.

Bomb Ezploaiona in Delhi

7». Dr. Satyawadis Will the Minis
ter of Home Affaira be pleased to state 
the nature  of bombs thrown  in  Delhi 
in June  and August,  1956  as reported
■  ‘ ‘  Explosives Depart-by the experts in the 
ment of Government

The Minister in the Ministry of 
. ôme Affairs (Shri Datar): During this
Aiiod  there were five explosions.  In 
the first three explosions, according to the 
Explosions Expert, country-made explo
sives of the t]̂e of crackers were used, 
while in the last two cases military hand- 
grenades were used.

Deyclopmrat of Tribal Areas of 
Bihar and Oriaaa

760. Shri Deogam : Will the Minis
ter of Home f̂aira be pleased  to 
state :

(a) the amount of money sanctioned 
for the development of the Tribal Areas 
of Bihar and  Orissa separately for  the 
years i953-54> i954-55> and 1955-56;

(b) the amount allowed . to lapse in
any of the above periods;  '

(c) if so> the reasons thereof, and

(d) whether  the amount lapsed was 
later made available for the purpose?

The Minister in the Miniatry of 
Home  Affairs (Shri  Datar)s (a) A
statement is laid on the Table of the 
House. Appendix III» annexure No.
144].

(b)  to (d).  The information is being 
collected  and will be laid on the Table 
of the House in due course.

Hindi in Tribal Areaa

761. Shri Deogam s Will the Minis
ter of Education be pleased to state;

(a)  whether the amount of  Rs. 130 
Itkhs  allotted  for  the purpose of pro
pagating Hindi during the Second Five 
Year Plan  in non-Hindi areas  will be 
spent also in those tribal areas or scheduled 

where  people  ipeak Tribal  lang«t

(b)  whether a  special  allotment 
other than the above is also made for 
propagation of Hindi among thetribals;

(c) if  so, the amount  so allotted for 
tribal areas State-wise  for  the Second 
Five Year Plan period ; and

(d) the details of progress and work 
done in tribal areas of each Sute during
195556 ?

The Deputy Miniater of Education 
(Dr. M. M. Daa): (a) to  (d). Finan

India to the various non-Hindi speaking 
States for the propantion of Hindi under 
Second Five Year Plan.  Propagation of 
Hindi in the tribal areas other than N.E.F. 
A.? is the responsibility of  the Stttc 
Governments  concerned. The information 
in respect of N.E.F. is  being  collected 
and a statement will be laid on the Table of 
the House in due course.

Excise, Cess and Cuatom Dutiea

76a. Shri  K.  K. Baau t Will  the 
Minister  of Finance be  pleased to 
state:

(a) the total collection  from  Excise, 
Cess and Custom duties during the last 
three years; and

(b) wiiat  proportion of each such tax 
was collected from the different income 
groups?

The Miniater of Finance and Iron 
and Steel (Shri T. T. Kriahnamachari)t
(a) The information in respect of Central 
Exdse and Custom Duties is as follows:—

Year

(Central 
fedse) 

Amount of 
duty
(Rs. 000)

(Customs 
duty inclu
ding  cess) 
Amount of 

duty 
(Rs. 000)

1953-54 85»93»i6 i>6i>I3»74

1954 55 i»oo,13,82 i,88,42/X>

1955 56 z>39,93̂i 1.70,55*33

As regards cess collected by the Cential 
Excise Department complete information 
is not readily available.

(b) The infofmation is not available.
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762 Excisê CcM and Custom

XX75 Duties •  .  •  • XX84



LOK BHA

DEBATES

(Part II—Proceedings other than Questions and Answers)

II contains Nos. 16—30)

Ac.:.

.....________________

LOK SABHA SECRETARIAT 

NEW DELHI

SIX ANMAt (INL4N»} TWOaBOUMOS (VOUICN)

Friday
7th December,  1956



CONIENI’S

[Part n Debates, Volume X» Sth December to 22nd Deceniber, 1956.]  •

No. 16—Wednesday, $th December, 1956 Columns

Irapers laid on the Table  . . .  • 1919—22

Vacation of seat of a Member • • • 1922—3$
Central Sales Tax Bill—

Motion to consider............................................ • *93̂  60
aauses 2 to 16 and I  .  .   ̂ • •  1960—72

Motion to pass as amended . . . . .  . 1972  74

Representation of the People (Fourth Amendment) Bill— *

Motion to consider............................................ * 9̂74 H
Clauses 2,3 and    ............................................ •  * 9̂̂2  87

Motion to pass as amended................................... •  * *9̂7

Finance (No. 2) Bill and Finance (No. 3) BiU—

Motion to consider.....................................................................................................
M otion  rc Report of Government Inspeaor of RaUways on Derailment of 319 Down

Express..........................................................................................................
Committee on Private Members* Bills and Resolutions—

Sixty-fifth Report......................................................................  *  *  2054
Message from Rajya Sabha.....................................................  *  *  2054—5

Daily Digest...............................................................................  * * ŜTS
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LOK  SABHA

Friday, 7th December, 1M6.

The Lok Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS

{See Part I)

IJ-Oa hra.

PAPERS LAID ON THE TABLE.

Notifications under All India 
Services Act

The M^Oattr in ibe Mliiistnr  of 

mmm Affftin (Slifl Datar).* I beg to
lay on the Table a copy of each  of 
the following Notifications, under sub
section (2) of section 3 of the  All 
India Services Act, 1951:

(1) Notification  Nos.  SJI.O. 
2389 and 2390. dated the  27th 
October, 1956.

(2) Notification  Nos.  S.RjO. 
2555 to 2563, dated the 10th Nov
ember, 1956.

[Ploced in Library.  See  No. S- 
520/56]

Report ON Tariff Commission on 
Prices OF Locomotives and Boilers, 
an» Government Resolution thereon

Mfadsfer  of Trade  (Sliri
r):  I beg to lay  on the

Table  a copy of each  of the follow
ing papers, under sub-section  (2) of
section 16 of ttie Tariff Commission 
Act, 1951:

(1)  Report of the Tariff Com
mission on the prices of  Loco
motives and Boilers produced by 
Tata Locomotive and Engineering 
Co. Ltd. 1956.

2072

(2) Ministry of  Heavy Indus
tries Resolution  No. Eng.  Ind. 
17(17)/56, dated the 23rd Novem- 
her, 1956.

[Placed
521/56.]

in Library.  See No. S-

DHOANDS rOR SUPPLEMENTARY 
GRANTS.

Hie Ministor of Flnaiiee «Bd  iM  
and Steel <Sliri T. T. KrisfanamMliaii):
Sir. I begv with your leave, to pre
sent a statement showing  Demands 
for Supplementary Grants in respeet 
of the Budget (General) for 1956<̂7.

MESSAGE FROM RAJYA  SABHA.

Socretarj; Sir, I have to report the 
following message received from 
Secretary of Rajya Sabha:

“In accordance with the  pro
visions of rule 125 of the Rules 
of Procedure and Conduct  of 
Business in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 5th Deconber, 195«» 
agreed without any amendment to 
the State Bank of Hyderabad Bin, 
1956, whidi was passed by  the 
Lok Sabha at its sitting held an 
the 21st November, 1956.’*

BUSINESS ADVISORY COMMITTEE 

Forty-fourth Report

Hie  Minister  of  FarilameBtsiy 
Affain  (Shri Satya Narajan Sinha):
Sir, I beg to move:

‘That this House agrees with 
the Forty-fourth Report of  the
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Business Advisory Committee pre
sented to the House on  4th 
December, 1956.”

 ̂ Mr. Speaker: The question is:

“T̂at this House agrees with 
the Forty-fourth Reiwrt of  the 
Business Advisory Committee pre
sented to the House on the  4th 
December, 1956.”

_ The motion was  adopted.

7 DECEMBER 1956 Business of the
House
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BUSINESS OF THE HOUSE

The  Minister  of  Parliamentajry 
Affairs (Shri Satya Narayan  Sinha):
Sir, I find from the allocation of timp 
made so far for various Bills  and 
other items of business and taiHng 
into account some other Bills await
ing  disposal and for which  time 
allocation has yet to be made,  that 
the time available "will  be consider
ably short of the time required  for 
the disposal of business,

I am sure, the House has recognis
ed that what has been brought before 
it so far during the session has been 
business of an essential  character. 
Foreseeing that parliamentary  time 
will be a  more  scarce  commoiiity 
during the current session than  it 
has been even in the past, 1  nave 
endeavoured to restrict Government’s 
programme  to the most  essential 
items.

What r̂ ains to be disposed of is 
no less essential than what has been 
disposed of hitherto.  But, more time 
than would normally  be  available 
under our present calendar and  the 
length of the daily sitting will  be 
required to dispose of all the  busi
ness.  This is practically the  last
cession of this House. Members  are 
bound to be pre-occupied with other 
things hereafter.  I wduld, therefore, 
crave the indulgence of this House for 
a last supreme effort to clear  the
decks. My calculation is that we re
quire about 30 additional hours  of 
work.  If you have no objection. Sir, 
I would like to suggest that this House

may hold sittings on three Saturdays 
falling on 8th, 15th and 22nd Decem
ber and sit one hour extra on other 
days up to 21st December.

Some Hon. Members: No, no.

Shri Satya Narayan Sinha; This 
will give us the additional time  re
quired.  As it is essential  that  the 
House should adjourn before Christ
mas, it is not practicable  to extend 
the session except by one day.  The 
only way to meet the situation  is 
through more intensive work.  I shaU 
be grateful, Sir, if you take the sense 
of the House about my proposals.

Shrimati Renu Chakravartty  (Ba- 
sirhat): May I, Sir, as a Member  of 
the Business  Advisory  Committee, 
bring to your notice that none  of 
these things was placed before  the 
Business Advisory Committee  which 
met a few days ago?  This is totally 
wrong for the Minister of  Parlia
mentary Affairs.  According to  the 
convention which has grown in this 
House, all questions of allocation of 
time  and allied matters are  first 
placed before the Business Advisory 
Committee and then brought before 
the House.  Therefore, I think it  is 
only right that this proposal  should 
not be put before the House  just 
now.  It should be put before  the 
Business  Advisory  Committee, they 
should consider it and then the matter 
must come up before the House.

Shri N. C. Chatterjee (Hooghly): I 
support the  suggestion  made  by 
Shrimati Renu Chakravartty.  You, 
Sir, presided over the last meeting of 
the Business Advisory  Committee. 
No such suggestion was put forward 
by the hon. Minister who attended.

Shri Satya Narayan Sinba: I did
not attend.

Shri N. C. Cliatterjee: Another hon.
Minister  was deputising  for  him. 
There was  not one suggestion  like 
this.  This matter should  be  dis
cussed.  We  should  know  exactly 
what is the programme and what is 
the priority.  Then we will be in a



better position to advise the House as 
a whole.  AU  sections  will be  re
presented there.  I think it  is  far 
better to keep this pending.

Shri Baghavachari  (Penukonda): 
Sir, I submit that these Bills  are
taken up in the House according to 
the suggestion of the Business Advi
sory Committee. Once the programme 
of the sittings of the House is sche
duled, I submit, as the previous hon. 
Speaker Shri Mavalankar also  said, 
that we must stick to the programme 
and not alter it every day by extend
ing the session, etc.  In any case, we 
are meeting once more. That may be 
the last session. If any more Bills are 
left over, what  is the difficulty  in 
considering them then.  Everybody is 
not pre-occupied;  Members  may 
attend a session of Parliament  and
sit for two or three days more  and
pass these Bills, rather than sit  for 
extra hours and extra days now.

Shri Kamath  (Hoshangabad):  I
think it is high time that the House 
cried halt to this planned  planless-_ 
ness of the Minister of Parliamentary' 
Affairs and the Government as  a 
whole.  I know, he is not wholly  to 
blcime in this matter.  But carrying 
as he does the onerous the ponderous 
portfolio of Parliamentary Affairs,  I 
think he has, in the scheme of things 
prevalent here, to bear  vicariously 
much of the odium and criticism which 
should be addressed to other Minis
ters.  That cannot be helped.  In the 
last session, you will recall,  you 
assured the House that  either the 
House sits one hour longer every day 
or on Saturdays: not both.  We  do 
not get time to work at home in that 
case.  That is the difficulty.  Accord
ing to your suggestion, it was agreed 
that the House sits every day  one 
hour longer, but not on  Saturdays. 
Moreover, regarding the last  sug
gestion made by the Minister  that 
the House  must  adjourn  before 
Christmas,—I have got all respect tor 
my Christian friends,—̂but is it ab
solutely necessary?

Shri Frank Antbony (Nominated— 
Anglo-Indians): Of course.

2075 Business of the
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Shri Kamath: Is it the convention 
that we must adjourn before Christ
mas? Can we not have two holidays 
iiv between  for  Christmas  and
adjourn  later?  The  adjournment 
before Christmas should not be sacro
sanct.  Christmas must be a holiday 
no doubt.  All these matters, I sub
mit, must go to the Business Advisory 
Conmiittee and not be  sprung as a 
surprise on the House by the Minis
ter of Parliamentary Affairs, I would 
therefore appeal to you to defer this 
matter for consideration by the Busi
ness Advisory Committee, and  then 
it may come before the House with 
the recommendation in this  respect 
by that Committee, not today.

Shri Satya Narayan Sfaiiia: I have
no objection if the matter is brought 
before the Business Advisory  Com
mittee, but I would like to  submit 
that the allocation of time that I have 
referred  to  in  my  statement  was 
decided by the Business  Advisory 
Committee.  I have calculated accord
ing to the decision of the  Business 
Advisory Committee and therefore I 
have pointed out the time avaiJable 
taking it that the House sits to  the 
scheduled date 21st December.  This 
is pure arithmetic and nothing  else. 
We have gone by the decision of the 
Business Advisory Committee,  but 
I have no objection to the reference. 
Hon, Members must also realise  the 
abnormal circumstances I have  re
ferred to.  I have not said  Members 
would like to go as early as possible 
to their constituencies because  of 
their elections.

Shri Kamath: You may.

Shri Satya Narayan Sinha: Not only 
that.  This has been our convention 
that we do not sit beyond Christmas. 
If the House  wants  to sit  after 
Christmas, it is for the House to de
cide.  All that I say is  during this 
session we have got to put through 
aU these Bills.

Shrimatl Rena Chakravartty:  We
have in the Business Advisory Com

mittee again and again requested the 
Minister of Parliamentary Affairs  to
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place before us more or less tentative
ly the total business that is  COTaing 
before tiie House this session.  Nfr 
new Bills are being proposed.  It is 
only , natural that we should know at 
the  Business Advisory  Committee 
meeting what will be the time allo
cation required.  I see absolutely  no 
urgent necessity for having brought 
forward this sort of a proposal before 
the House without bringing it before 
ê Business Advisory Committee.

Shri Satya Narayan  Sinha:  How
many times should I make this  point 
clear that the time allocation  hat 
been decided by the Business Advisory 
Committee?  On the calculation of the 
time allocated  by  the  Business 
Advisory Committee I have made this 
statement

Mr. Speaker:  We  have  heard
enough. So far as this matter is coii 
eemed, the hon. Minister says  that 
he has calculated the time for all the 
Bills which the hon. Minister wants 
to p̂ ce before the House and  get 
through in this session. He must have 
calculated, and it is a question  of 
arithmetic according to him.  Any
how he is willing that we may find 
ways and means to get through this 
work even without  the  extension. 
That is what evidently the hon. Mem
bers leel on the other side, that if the 
Business Advisory  committee meets, 
it may take stock of the  situatioji 
and then try to find out if in the time 
already allotted all this matter cannot 
be finished̂ and  if necessary,  of 
course, they will be willing to sit or 
make other suggestions.

So far as tomorrow is concerned, I 
would like to have a sitting tomorrow. 
Let us see for the other weeks.  If 
tomorrow passes, even if we should 
come to the  conclusion that  to- 
fhorrow will be necessary, we would 
have lost tomorrow.  Tomorrow  we 
shall meet and then let us  consider 
tomorrow afternoon at 4 O’clock. Let 
there be a meeting of the  Business
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Advisory  Committee from 4 to 8 
P.M. In the meanwhile  the  hon. 
Minister will place before ê Busi
ness Advisory Committee any further 
Bill Or any other matter which has to 
come before the House in this session, 
so that we may have a comprehensive 
view of the whole business, and then 
try to adjust the time.

Sbri T. B. Vittal Bao (Khammam):
What will be the time for tomorrow's 
sitting?

Mr. Speaker: Of course, normal, as 
usual 11 to 5.

Shii T. B. Vittal Rao:  Eleven  to
four.  There is no Question Hour.

Mr. iŜeaker: If there is no Ques
tion Hour, then we again one  more 
hour.

The Minister of Finance  and Iron 
and Steel <Shri T. T. KrlslmamacluiTi):
May I make a submission?  I have 
got a National Development  Council 
meeting to attend to which all  the 
Chief Ministers are coming.  To
morrow I shall be most of the  time 
there.  I am suggesting if the Chair 
is pleased, it might not take up the 
discussion of the Finance Bill  to
morrow and on Monday.

Mr. Speaker: I have the least objec
tion, but is there sufficient work for 
tomorrow?

Sliri Satya Naniyaa SUdia:
things we will take up.

Mr. Speaker: Very well.

Other

BANKING COMPANIES (AMEND
MENT) BILL*

The manirter of Finaaee and Dpob 
and steel (̂ 1 T. T. Krishnamacliari):
I beg to move for leave to introduce 
a Bill further to amend the Banking 
Companies Act, 1949.

•Published in the Gazette of India 
dated 7-12-56, pp. 1061—73.

Extraordinary  Part  n—Section 2,
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Mr. Speaker: The question is:

“That leave be granted to intro
duce a Bill further to amend the 
Banking Companies Act, 1949.*’

The motion was  adopted.

Shri T. T. Krishnaimichari: 1 intro
duce the Bill.

7 mamsBR use Finance (No. 8) 2oSo 
BiU

Shri Tulsidas: Yes.  We are ttkix̂
up both the Bills tQge&er.

Shri N. C. ClBtlterjee  (Hooghly): 
"That  decided.

FINANCE  (NO.  2)  BILL  AND 
FINANCE  (No. 3)  BILL—contd.

Mr. Speaker: The House will now 
take further  consideration of  the 
following motions moved by Shri T. 
T. Krishnamachari on the 5th Decen- 
ber, 1956:

(1) ‘̂That the Bill to increase 
or modify the rates of duty  on 
certain goods imported into India 
and to impose duties of excise on 
certain goods produced or manu
factured in India and to increase 
the stamp duty on bills of  ex
change, be taken into considera
tion.”

(2) “That the Bill further  to 
amend  the  Indian  Income-tax 
Act, 1922, for the purpose of im
posing a tax on capital gains and 
for certain other purposes and to 
prescribe the rate of  super-tM 
on companies for the  financial 
year 1957-58, be taken into con
sideration.'*

Discussion on both the Bills will 
continue.  Time allotted is 8 hours 30 
minutes.  Time taken  13  minuteî. 
Balance available 8 hours 17 minutes.

The hon. Minister, 

me Minister of Finance and  Iron 
and Steel (Shri T. T. Krishnamadiari); 
I have finished my speech.

Shri  Tulsidas  (Mehsana—̂ West):
Before we proceed with the consider
ation of this Bill, I would like to re
fer particularly to my motion  with 
regard to referring  this Bill to th« 
Select Committee.

Mr, Spealcer: Which one?  We have 
not yet come to that Bill.  It is the 

third BilL

Sltii Tulsidas: I would like to raise, 
if I may use the-i>hrase, a point  of 
order or a point oi <darification.

Mr. Speaker:  Has he given notlca

of the motion?

Shri TuĴbdas: Yes, I have  given 
notice, and I am moving the motion 
to refer the Bill to a Select  Com
mittee.

Mr. Speaker: Let him make  the
formal motion.

Shri Tulsidas: I beg to move:

-That the Bill referred to  a 
Select Committee consisting  of 
Pandit Thadnir  Das Bhargava, 
Shri Tek Chand, Shri G. L. Bansal. 
Shri R. R. Morarka, Shri  T. S. 
Avinashilingam Chettiar, Shri C. 
D,  Pande, Shrimatr Tarkeshwari 
sinha, Dr. Ram  Subhag  Singh. 
Shri Fulsinhji B. Dabiii,  Shn 
Jhulan Sinha, Shri H. C. Heda, 
Shri Bhagwat Jha  ‘Azad’, Shri 
Shree Narayan Das,  Shri A. M. 
Thomas, Shri C. C. Shah, Shri K.
S Raghavachari, Shri B.  Rama- 
chandra Reddi, Shri N. C. Chatter- 
jee, Shri Frank Anthony, Shri T. 
T.  Krishnamachari,  and  the 
Mover, with instructions to  re
port by the 17th December, 1956.”

This is in 
(No. S) Bill.

xespect  of  Finance

rl: 1Shri T. T. KriBhnam---------
derif the hon. Member reabses that 
tile House rises on the aist «nd the 
Bill should go to the other

Sliri N. C. Ckatterjee:  You  can
accelerate the date if you want

Shri Tulfidas:  I am only mention
ing this because I would like to have 
.your guidance in this matter.  I  am 
appealing ta you as the custodian of 
the rights and  privUegeB of  this
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House as weE as of the  proprieties 
relating to pariâ |̂tary procedure 
to give your considfiX̂sO|̂ MM̂ 
whether it is at all proper for  the 
Government to rush this  measure 
with undue haste by the quick  pro
cedure of a Finance BiU even though 
it contains substantial  amendments 
to the Income-tax Law.  The  hon. 
Finance Minister has already said in 
his speech that most of the measures 
under Finance (No. 3) Bill are of a 
permanent character, and they  are 
being brought in under the Finance 
BilL  All the provisions of the Bill 
except those proposing an increase in 
the rate of super-tax  on  dividends 
(clause 8) are of a substantial nature, 
which are intended to make perma
nent changes in the existing statute 
law, and if enacted, will have  far- 
reaching effects. As such, they should 
be considered carefully.  The proper 
thing to do is to adopt these  pro
visions by a separate amending  Act. 
The least that should be done is to 
refer the Bill to a Select Conmiittee 
which can be directed to return the 
BiU within a week in order to gave 
time.

The Bill  is  obviously  carelessly 
drafted, especially clause 3.  As  I 
said before, the provisions ih respect 
of compulsory deposits  of corporate 
reserves have nothing  to do with
raising of revenues, and as such can
not be reasonably included in  the 
Finance Bill.  Moreover,  since  the 
provisions are applicable to the next 
revenue year of 1957-58, it involves a 
constitutional issue in my opinion.  Is 
this House competent to lay  down 
now the new taxes to be collected for 
the year 1957-58?  Can we  commit 
oui* successors, whoever they  may 
be, with a fait accompli in respect of 
a revenue year that is within  their 
purview?  I think this event is imique 
in the history of our country.  Never 
has a Government of this  coimtry 
proposed  taxes  in  November  or 
December of a year which are appli
cable to a revenue year  beginning 
with Aoril of the next year.

We have no precedent to guide us 
and this is an important constitutio
nal issue and it should be decided care
fully by a Select Committee.  A simi
lar point has been raised by me in last 
April, when Shrl C, D. Deshmukn, was 
the then Finance Minister  and  you 
were the Speaker.  I am quoting your 
own observations when I raised this 
particular point:

“The  hon.  Finance  Minister 
referred to this  matter  in  his 
speech which he delivered  just 
now.  He referred to this matter 
pointedly. A Finance Bill is in
tended to raise taxes which would 
subsist only for that  year.  The 
main object is to provide funds 
for the expenditure  which  had 
been voted by the House. That is 
the simple  object  of  the  Bill. 
Therefore, it is reasonable to say 
that other provisions relating  to 
statutes, which are of a more per
manent character, ought not to be 
clubbed with it but discussed on 
the floor of che House in a  more 
leisurely manner.  Linking  them 
with this gi/e'j an appearance of 
emergency  and,  therefore,  such 
kind of thought cannot be bestow
ed upon this. Though it is not tech
nically  incorrect  to  include  a 
number of Acts- for the purpose 
of amendment in a simple Bill of 
this kind—as a matter of fact, the 
Post Office Act is amended,  the 
Excise Duties Act is amended, the 
Customs Act is amended, and vari
ous Acts can be amended in a sim
ple Bill—the object is all for tne 
purpose of raising funds to meet 
the expenditure which has  been 
voted.  Amendments  of  a  far- 
reaching character must be con
sidered a little more leisurely."

I had raised the point and then you 
had mentioned at that time:

“Shri Tulsidas appealed to  my 
being in charge of these rules and 
regulation of the House.  When 
did he discover it?  Only nov'? As 
soon as he wrote to the Finance 
Minister, he  could  have  easily
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told me.  This  is  a matter  of 
detailed  consideration.  I  am 
under the impression that this can 
be done only in the next year; it 
could not be done this year, 'fhese 
things ought not to be clubbed.”

In view of these remarks and  :n 
view of the point that I have just made 
that these proposals imder the  Fin
ance Bill No. 3 are to take effect in 
the year 1957-58 and are not to take 
effect from now on, is it fair for this 
House to hurry up with this matter in 
a manner as it has been  done  here, 
and without giving proper thought to 
the different amending clauses to the 
main statute?

The other point is, as I mentioned, 
I do not know whether it is constitu
tionally correct or not when you have 
several times said  that  we  should 
have very healthy conventions in the 
House.  Now, is it fair for the  next 
Parliament to be faced with a fait 
accompli from now on?  We do  not 
know what the set-up of this House 
will be after the next election; we do 
not know whether the present ruling 
party will be in power; we  do  not 
know whether the  present  Finance 
Minister will be here.  I would like 
to know whether it is fair  for  this 
House to commit the next Parliament 
to these things.  The Finance Bill is 
something where we normally provide 
for expenditure for the current year 
but in this Bill we are asked to vote 
for the next year’s expenditure; we 
are going to pass something which in 
my opinion is  very  improper  and 
against the healthy conventions which 
we should follow.  To ycfu as the cus
todian of the rights and privileges of 
this House, I request to take a positive 
action since you have expressed your 
own views in the matter and I suggest 
that the matter be referred to a Select 
Committee.

Shri N. C. Cliatterjee: Mr. Speaker, 
my stand is somewhat different, from 
that of Shri Tulsidas. I am supporting 
this motion for reference to the Select 

' Committee on different grounds. Some 
years ago, as you know the then Fin
ance Minister, Mr. Liaquat Ali Khan

had thrown a bomb-shell in the shape 
of a proposal for C£ŷ|tal Gains.

4Cvâ[il ̂Poona Central): It was 
a damp squib.

Shri N. C. Chatterjec: My  hon.
friend says it became a damp  squib 
from the very beginning.  I hope the 
present Finance Minister  does  not 
mean it to be a  damp  squib;  it  is 
meant to be an atom bomb.  At least 
the private sector thinks like that.  If 
they had done it to get at only the big 
bosses of Capital, I would not mind it, 
but I am afraid, there is a good deal 
of force in the criticism made  that 
these present tax measures would lead 
to a contraction of economic activity 
in the coimtry.  The cimiulative effect 
of Shri Krishnamachari’s  proposals 
would leave the private sector high 
and dry in the matter of  obtaining 
funds for necessary development and 
expansion.  I doubt how far his pro
posals are in  conformity  with  the 
annoimcement made by  the  Prime 
Minister, who made it perfectly clear 
that the  private  sector  should  be 
allowed to play its part  unimpeded, 
that they should be given a fair play, 
but this additional taxation on  divi
dend and  Capital  Gains  Tax  nms 
counter to it.

Shri Oadgil: May I ask whether the 
point of order raised by my hon. friend 
Shri Tulsidas is to be discussed now 
or the main speech is being deliver

ed?

Shri N. C. Chatterjee: I am speak
ing  on that  amendment,  on  Shri 
Tulsidas* amendment.

Shri GadgU: It has not been formal
ly placed before the House.

Shri N. C. Chatterjee: He has moved 
his amendment.

Mr. Speaker: I shall place it before 
the House.

Amendment moved;

“That the Bill be referred to a
Select  Committee  consisting  of
Pandit Thakur Das Bhargava, Shri
Tek Chand, Shri  G.  L.  Bansal,
Shri R. R. Morarka,  Shri  T.  S.
Avinashilangam Chettiar, Shri C.
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D. Pande, Sliiiniati  Tarkeshwari 
Sinha, Dr.  Ram Singh#
Shri  Fulsinhji  B.  Dabbi,  Shri 
Jhulan Sinha, Shri H.  C.  Heda, 
Shri Bhagwat Jha  ‘Azad’,  Shri 
Shree  Narayan  Das, Shri A. M. 
Thomas, Shri C. C. Shah, Shri K.
S. Raghavachari,  Shri B. Rama- 
chandra Reddi, Shri N. C. Chat* 
terjee, Shri Frank Anthony, Shri 
T. T.  Krishnamachari,  and  the 
Mover with instructions to report 
by the 17th December, 1956.”

I take it that Shri Kilachand  has 
spoken with respect to this and not 
with respect to the Bills.

Shri Tnlsidas: I have only spoken 
on this motion, Sir.

Sliii Gadffil: On a point of order, I 
may say that he has raised a point of 
order that" the main Income-tax Act 
should have been amended instead of 
seeking an am̂ dment to the Income- 
tax Act in the Finance Bill.  I think 
that that was under discussion.

Mr. Speaker: I have put it to the 
House.  He is entitled to speak;  he 
has reserved his speech on both  his 
motion on the Select Committee and 
also on the Bills before the House.

I thought he would address himself 
on the point of order,  that the two 
things should be clubbed together in 
this Bill.

Shri  Bagiiayachari  (Penukonda):
With your permission, may I say this: 
After hearing the submissions on the 
point of order and after your decision, 
the next stages might foHow.  That 
would be proper.

Shri N. C. Châcrlee:  You  may
remember that when we were discuss
ing one of the Constitution Amend
ment Bills—I think it was  1  or  2 
clauses—the Business Advisory Com
mittee  unanimously  recommended 
that no important bill like that should 
be placed before the House  without 
going through the Select Committee 
and it was made perfectly  clear by 
you from the Chair that that was only 
the exception and the  general  rule
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shall be that an importjmt  measure 
which  brought  in  fundamental 
changes either in the Constitution or 
in the general set up should not be 
placed  before  the  House  without 
going through the Select Committee. I 
am supporting this motion because I 
think there is a good deal of force in 
the observation that  when  taxation 
proposals like this___

Shri T. T. KrlshBamachari: Is he
supporting the motion and not speak
ing on the point of order?

Shri  Sinhasan Sinĝ (Gorakhpur 
Distt.—South):  Is the hon. Member
supporting the point of order as well 
as the motion for  the  Select  Com
mittee?

Mr. Speaker: Hs is making  the
argimient for the motion.

Shri N. C. Chatterjee:  The  two
really overlap.  The submissions made 
in respect of the point of order is this, 
that a Bill of this kind which  intro
duces not merely fiscal changes of a 
very serious magnitude but will have 
very  serious  repercussions  on  the 
whole private sector is one that should 
be discussed in a Select Committee. 
Supposing there are a few gaps to be 
made up or we required certain detail
ed information, it may not be proper 
in a House like this to discuss it,  or 
say how far foreign trade has  been 
affected or how much it will improve 
by a certain action.  There may  be 
many details which should be discuss
ed only in a Select Committee.  In a 
Select Committee, many things can be 
put across the Table, and as a result 
of discussion we may possibly arrive 
at some kind of adjustment.  This is 
very necessary, especially when Gov
ernment are demanding, as you know, 
that the reserves, aceimiulations and 
profits  above  a  certain  percentage 
should be made over to the Reserve 
Bank—including current year’s profits.

Mr. Siwaker: What has the  hon. 
Member to say on the point of order? 
The House is anxious to know whether 
he has anything to contribute regard
ing this point.
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The Finance (No. 3) Bill consists of 
two portions.  In one portion, the rate 
of tax is fixed, as also the manner in 
which it ought to be collected, by way 
of an amendment to the Income-tax 
Act.  Now, the Income-tax Act is a 
procedural Act.  The Finance Act is 
an Act which imposes the tax or fixes 
the rate.

I understood the hon. Member Shri 
Tulsidas to raise two points.  Firstly, 
the Finance (No. 3) Bill  is  far  in 
advance of the Demands for  Grants 
which have to be voted upon by Par
liament. If the taxes are mean to be 
there generally and for all time, thei 
this may possibly be introduced at any 
particular time, and the rate may he 
fixed for all time.  But annually the 
rates are fixed. The rates contemplat
ed here are also intended only for the 
coming year, that is, 1957-58 and not 
for all time to come.  Is it at all right 
that such a Bill as the Finance (No. 3) 
Bill ought to be brought forward now, 
before the Demands for  Grants  are 
granted tentatively or otherwise? That 
was his first point.

His second point was this.  In fact, 
on a prior occasion, this matter was 
brought to the notice of the  House, 
Is it all desirable  that  along  with 
bringing forward some financial pro
visions, merely  because  there  are 
financial provisions and some  other 
Acts relating to finance are amended, 
advantage could be  taken  of  this 
opportunity to make amendments to 
some other Acts which are not imme
diately consequential and  on  which 
attention will have to be  specially 
bestowed independently and leisurely?

These are the two points that Shri 
Tulsidas has raised. What has the hon. 
Member to say on these?  If he has 
nothing, then I shall hear the Minister 
of Finance.

Shri N. C. Chatterjec: I am empha
sising the second aspect. There are so 
many drastic amendments which  are 
sought to be made, and which may not 
ke necessary, for, we do  not  know 
exactly what would be the  financial

requirements next year, what would be 
the budget, whether it will be neces
sary to put the whole thing on ihis 
footing, and so ©n.

Tltfeîore, I  am  submitting  that 
there is a good deal of force in the 
secfond point made by Shri Tulsidas. 
That is also in consonance with the 
trend of the debate and also your rul
ing or observations last time.  You 
had  stated  that  this  kind  of  a 
thorough overhaul of a statute, which 
will have repercussions for years to 
come should not be done in this way, 
by being linked to a financial propo
sal and rushed through as a money 
Bill.  I would submit that that is a 
very important point, and for  that 
reason, this Bill should not be rush
ed through in this manner.  If  the 
Minister desires, we may acceleiate 
the work in the Select  Committee, 
and we can even finish it in two days 
or three days.  But it is vital  that 
this should be discussed thoroughly, 
and possibly, if it comes through a 
Select Committee, it may be amend
ed so as to restrict its operation to 
the immediate necessity of the next 
few months of this year.  But there 
should not be this kind of  budget, 
and such far-reaching  consequences 
on other substantive statutes should 
not be linked together in this mar- 
ner and forced upon the House.

Shri Gadgil: Two points have been 
raised by Shri Tulsidas;  firstly, the 
procedure imder which these taxa
tion proposals have been  embodied 
in this BiU, is not legally correct, and 
secondly, it h£is not that  mark  of 
propriety which it should have.

Shri Tulsidas: I am sorry my hon. 
friend has not understood the point. 
My point was that amendments  to 
the Income-tax Act have been made 
in this Bill, which is not proper.

Shri Gadffil:  So  far  as the first
point is concerned, the normal  pro
cedure with respect to a Finance Bill 
is that it seeks to amend several Acts 
under which taxes are levied.  That 
has been the normal procedure and 

,  the normal course. Whether it be the 
Income-tax Act, or the Sea Customs
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Act, or the Central Excises and Salt 
Act, every budget prf̂ sal and the 
consequential  financial  îroposals 
thereto as embodied in tlie l&toce 
Bill have been of this nature.

Now, the second  point  is  about 
propriety, that is, whether the Hous« 
that may succeed this House should 
be boimd down by  this  House.  I 
think every generation has a right to 
bind down, morally, legally and con
stitutionally, the succeeding genera
tion.  Now, what is the meaning of 
the Five Year Plans?  Have you not 
boimd down to a reasonable eiitent 
the future generations and the gene
rations that will be in this Legisla- 
tiire? If they do not like, certainly 
they have the right to reverse these 
things, amend them or modify them 
or do whatever they like.

Shri Kamatli (Hoshangabad);  Re
pudiate them.

Shri Gadîil: Then, the question  is 
whether there are substantial changes 
proposed in this Bill.  I do not agree 
mth my friend when he says that it 
goes far  too  much.  My  grievance 
is that it does not go far enough. But 
leave aside my individual view.  li 
there is reaUy a substantial change, 
then the only remedy or  the  only 
way of meeting this situation is 10 
give a little more time for discussion.

The remedy  suggested  by  Shn 
Tulsidas is that it be referred to a 
Select Committee, so that the whole 
Bill  can  be  thoroughly  discussed 
there.  So far as the desirability of 
having a Select Committee, is con
cerned, that is a matter for the Fin
ance Minister to  agree  or  not  to 
agree to.  So far as I am concerned, 
I find that the views are so stratified 
that in the Select Committee wnnt 
can possibly be done is merely some 
change from the point of  view  of 
administrative  convenience  in  the 
impl̂entation of the provisions of 
the -Bill that may ultimately be en
acted, but on the radical and princi
pal aspect of the matter, there is not 
likely to be any change.  So, I think

that it is not necessary to refer it to 
a Select Committee. The conce.ssions 
which have already  been  promised, 
and  whatever  is  administratively 
necessary for the private enterprise 
to function within the framework of 
the Plan, will  certainly  be  ma*ie 
available by Government.

Thirdly, there is  another  factor 
which is far more important than ail 
these.  Are  we  living  in  nonnal 
times?  We are aU complaining that 
the inflationary pressure has  risen, 
that the economic situation is worsen
ing and so on.  When that is the case, 
are  not  Government  justified  m 
bringing forward something like aai 
emergency measure? From that point 
of view, Government are  perfectly 
justified; from the point of view of 
expediency and principle also,  they 
are justified in bringing forward the 
present Bills which embody—may be, 
according  to  some—̂fcir-reaching 
financial proposals.  But there is no 
illegality in this, and I do not think 
it can be called  improper  in  any 
constitutional sense of the word.

For these reasons, I think there is 
no point of order worth considera
tion.

Shri Ramachandra Redd! (NeUore): 
During this year, we have been faced 
with a ntmiber of Finance Bills.  So, 
the procedure  that  has  been  laid 
down in rule 238 has to be considered 
closely.  Rule 238(1)  which  deals 
with Finance Bills lays down:

“In  this  rule  ‘Finance  Bill' 
means, the Bill ordinarily intro
duced in each year to give effect 
to the financial proposals of the 
Government of  India  for  the 
next following financial year ana 
includes a Bill to give effect to 
supplementary financial  propo
sals for any period.”.

Ordinarily, there should be  onîv 
one Finance Bill, and that should bt 
introduced before the new year com
mences.  But in this year, we have 
been faced with more than one Fin
ance Bill.  In fact, the Bill to amend



the Central  Excises  and  Salt  Act, 
which was introduced  in  the  last 
session, was more or less a Finance 
Bill.  I would request you to refer to 
sub-rule (2) of rule 238 which lays 
down the procedure to be  adopted 
with regard to Finance Bills. I v/ould 
like to know whether the Chair  is 
prepared to follow the  method  of 
allotment of time suggested in thif 
sub-rule.

Mr. Speaker: Which  rule  is  the 
hon. Member referring to?

Shri Ramachandra  Reddi:  I  am
referring to rule 238.  In  sub-rules
(2), (3), (4) and (5) of this rule, a 
par̂cular procedure has  been  laid 
do  ̂with regard  to  the  Finance
Bills.  I want to know whether the 
Chair is bound down by these rules or 
whether it is going to waive these 
rules  and  attach  no  importance 
to  these  things.  I  am  interested
in  knowing  this,  especially  in 
view  of  the  fact  that  Finance
(No. 3) Bill makes certain proposals 
to be effective from 1st April 1957, 
which clearly shows that there is no 
urgency about this matter, and an
other session of  Parliament,  if  it 
meets at all, might be able to  take 
up this matter.  Or if a new Parlia
ment is elected by that time, it must 
be appropriate to that Parliament to 
take up any financial question  like 
this.  In this view, I think the matier 
has to be deeply considered by you, 
as to whether the method in wliich 
these financial Bills are ushered into 
this  Parliament  is  correct  and 
whether proposals necessary for 1957
58 should be taken up so  early as 
now. .

Shri Rairhavachari: I am  addrê 
ing myself only to the point of ordCT 
raised.  This is  Finance Bill No. 2 
and Finance BiU No. 3.  Tĥefore, ii 
must strictly conform to the  proce
dure and  practice  laid  down  loi 
consideration of Finance Bills.

First and foremost, a Finance Bill 
gets some emergency,  because  tne 
Finance Minister feels that the nexi 
year’s budget as approved cannot be 
balanced  without  fresh  taxation. 
Therefore, there is some emergency
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about the matter. These proposals do 
not relate to the aext year but  to 
future years too. That is one objec-

Secondly, you wiU find that under 
the special procedure  and  practice 
that we have, when a Finance Bill is 
being considered, all things under the 
sun, all kinds of criticism about mat
ters in all constituencies—̂in fact, all 
details—can be relevantly submitted. 
Now under this Finance BiU, we can
not naturally be permitted to go over 
the whole grievances that we have in 
respect of every  constituency  and 
every little item therein.  The pro
cedure that is usually adopted  with 
respect to a Finance Bill in its consi
deration involves a general rî  to 
submit aH the grievances that the tax
payers will ultimately have to . face 
so that it can be decided whether the 
taxation is ĥessary or unnecessary.

Then again, this Bill is, no doubt, in 
the nature of raising some funds. But 
as Shri Tulsidas pointed out, it is not 
only raising funds, it is also compell
ing the deposits to be made; that por
tion of it will certainly not be raising 
funds for budgeting.  It may be rais
ing funds for investment; that is an
other  matter.  Compulsory  invest
ment cannot be a matter within the 
scope of a Finance Bill.

Then the provision for future years 
can certainly under no circumstances 
be said to be part of the Finance Bill. 
Therefore, to clothe this  Bill  with 
emergency by calling it a Finance Bill 
and therefore dragging along with it 
all these special considerations is not 
to be accepted, particularly when the 
present Bill contemplates to  amend, 
add to or modify permanent laws like 
the Income-tax Act.

I am not questioning, as Shri Gadgil 
was justifying the emergency, the ex
traordinary powers of this parliament. 
Nobody disputes them.  He may bring 
forward a general, ordinary Bill. The 
emergency might justify its introduc
tion, consideration and passing.  But 
what we are concerAed with here is 
whether at the end of the year a Bill 
can be proceeded with to raise funds 
and permanently alter and modify the

7 DECEMBER 1956 Finance (No. 3) :&092
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permanent laws, under the name of a 
Finance Bill with special procedure 
associated with Finance Bills. ”ni9t is 
the point

Therefore, as you  have  already 
pointed out last time when a similar 
matter came up, it is most appropriate 
that a Finance Bill must confine itself 
only to taxation for the current finan
cial year and not be permitted to take 
up general legislation for future taxa
tion.

Pan̂t Thaknr Das Bhargava: (Gxir- 
gaon): I will just respectfully  call 
your attention to  article 112 of the 
Constitution which runs thus:

“The President shall in respect 
of eve*y financial year cause to be 
laid before both the  Houses of 
Parliament a statement of the esti
mated receipts and expenditure of 
the Government of India for that 
year, in this Part  referred to as 
the ‘annual financial statement’.”

Normally, the procedure  is  that, 
first of all, the House goes  through 
the Demands for Grants and after that 
is done, the Finance Bill is passed. 
We find that in the Finance Bill al
ways provision is made for the ex
penditure of the year.  In this Bill, 
there is no reference at all to the de
mands or what demands wiU be in 
the next year, what is to happen so 
far as supplies are concerned and so 
on.  Here we find that instead of one 
Finance Bill, there are three Finance 
BiUs.  This is the only year in which 
we have had more than one Finance 
Bill coming before the House.  I do 
not know whether we will be justi
fied in saying that these two Bills are 
really Finance Bills.  So far as the 
nomenclature is concerned, they are 
certainly not annual financial  state
ments.

You will kindly see that the head
ing given to these matters is “Proce
dure in financial matters”.  Then we 
have articles 112 to 119.  The present 
question relates to the*  propriety of 
having provisions in this Bill which

are of a permanent character, the in
tention of which, at the same time, is 
to get money not for the next year 
but for the coming years.  My sub
mission is that nothing will be lost if 
this Bill is divided into several parts.

Suppose the hon. Finance Minister 
wants to get money from this House. 
There is nothing wrong in  bringing 
forward another BiU for amending the 
Income-tax Act.  At the same time, I 
am quite anxious that if an amend
ment of that nature is brought for
ward, an amendment of a permanent 
character, it ought to go to a Select 
Committee. The procedure that is now 
adopted is a  wrong  procedure.  I 
imderstand that in previous years the 
convention was that every Bill of im
portance—̂ what to speak of a Finance 
Bill which seeks to amend the Income- 
tax Act—should be referred to a Se
lect Committee.  It was in the Select 
Conmiittee that it was fully discussed. 
Now, I find that Shri Gadgil says that 
this is a matter in which we can de
vote more time in the House.  That 
means that he does not  realise  toe 
difference between the  deliberations 
in the Select Committee and more time 
being devoted in this House.

I am very anxious that all important 
Bills, irrespective of the other objec
tion which my hon. friend has just 
now raised, should go to Select Com
mittees so that the matter  may be 
thoroughly thrashed out there; there 
is no question of acceptance of the Bill 
in this way.  I knô that the Govern
ment are hard up for time, because 
they want it to be passed in this House 
now.  But nothing will be lost if three 
or four days are allowed for this BiU 
to be considered in the Select Com
mittee and the needful being done.

Apart from this, I think there are 
certain provisions in this Bill which, 
as a matter of fact, ought not to go as 
an amendment to the Income-tax Act 
also.  Measures relating to  deposits 
etc. really form part of the provisions 
of the Indian Companies Act rather 
than of the Income-tax Act.
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I should, therefore, think that in a 
matter of this nature, it would be bet
ter if the Bill was redrafted.  Only 
such matters as ought to come within 
the purview of Finance Bills should 
remain in this Bill.  Some of the pro
posals envisaged relate not to the com
ing year, but to some other  years. 
That is another objection.

Realising that there are  three or 
four objections to this BiU, which are 
really overlapping each other—one is 
not connected with the other—I would 
respectfully ask you to go through the 
subject-matter separately  and  give 
your ruling in respect of the three 
matters.  The question  whether  it 
ought to be referred to a Select Com
mittee is really quite different from 
these matters.  That may be agitated 
again.  But for these matters, a rul
ing may be given.  Then we may dis
cuss the question whether it ought to 
go to a Select Committee or not.

Shpl T. S. A. Chettiar (Tiruppur): 
I am sure this House cannot  accept 
the view that a Finance Bill cannot 
be introduced at any part of the year. 
Whenever there is need for larger ex
penditure, Government are entitled to 
come before this House with proposals 
for fresh taxation.  Therefore,  there 
is no point in saying that taxation Bills 
cannot be introduced now.  Another 
matter I may make by way of sug
gestion.  It will be a different House 
that will be sitting next year.  Shri 
Kilachand  asked—these  were  the 
words he used—̂ whether this House is 
entitled to approve proposals for tax
ation relating to next year.  I think 
the Congress Party and the Finance 
Minister must be congratulated.  Here 
is a case where we are levying extra 
taxation \n̂en the elections are com
ing,  In spite of the elections being 
before  us,  here  is  the  Congress 
Party which has come forward with a 
taxation proposal.  That  itself is a 
claim for the bona fides of the Gov
ernment that we are prepared to tell 
the people what we are out for.

13 hrs.

Pandit Thakur Das Bhargava: Who
questioned the hona fides of the Gov

ernment or of the Finance Minister?

Shri T. S. A. Chettiar: A suggestion 
was jnade that this House is not en
titled to pass a legislation like this. 
There is one aspect to which I would 
like to mention in the points made by 
Shri Tulsidas Kilachand.  There are 
two kinds of proposals in the  Bills, 
before us.  One is, technically, taxa
tion measures, that is enhancing the 
duties.  The usual practice  is  that 
êse matters relating to enhancement 
of duties are not referred to Select 
Committees.  But there is  another 
part of this Bill which is very  im
portant, that is the new clauses that 
are being introduced relating to com
pulsory deposit.  This is a new prin
ciple that is being introduced in the 
Income-tax law and the point now is 
whether Government can  introduce 
by way of a Finance Bill new princi
ples of taxation.  My himible opinion 
is that the amendments that are sought 
to be made to the original sections of 
the Income-tax Act, not merely  for 
the purpose of taxation, but introduc
ing new principles of taxation, by way 
of tax or by way of deposits, are very 
important and I do think that an im
portant piece of legislation like this 
should be referred to a Select Com
mittee.

You have allotted eight-and-a-half 
hours for the whole of this BilL  I 
think we should not hurry up or hustle 
up amendments to basic Acts like this 
and in the interest of good tradition, 
in the interest of good discussion and 
in the interest of good examination of 
the basic points that have been freshly 
introduced in the Income-tax law by 
way of amendments in this BiU, at 
least this portion must be  referred 
to a Select Committee; thereby  you 
will be safeguarding the interests of 
this House.

Slvri T. T. Krislmamachari: Sir, I
am afraid the dilatory  character of 
this point of order as well as . the mo
tion for reference to Select Committee 
has not been correctly appreciated by 
hon. Members on my side who sup
ported the motion of my hon. friend
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Mr. Tulsidas Kilachand.  Of  course, 
my hon. friend is exercising a right 
that he undoubtedly pdssessite erf ite- 
laying legislation and that is the ob
ject of both the point of order as well 
as the motion for reference to Select 
Committee.

I may venture to invite your atten
tion to the last Finance Act and the 
remarks on the composition of that 
Act, which emanated from the  dis
cussions to which reference has been 
made.  Seventeen sections and seve
ral sub-sections of the  Income-tax 
Act were amended by the last Finance 
Bill.  I am not saying that there ̂ as 
a case for raising a question of further 
examination or not.  Even so, there it 
is: what happened is a thing known 
to this House.

So far as these particular measures 
which are clubbed together are con
cerned, the points that  have  been 
raised are: one, the Constitution pro
vides for an annual financial state
ment, so that there can be no Finance 
BiU in the interval and the Finance 
Bill can only be introduced once a year, 
the second point is that by and large 
the income is going to be expended in 
the next year and therefore we should 
not come in with a Finance Bill now, 
unless we have expenditure ahead of 
us; the third point—̂ wliich is a very 
valid point imdoubtedly—̂is that the 
mortality of this House is known, and 
naturally along with that  the  fact 
goes that the Government is not im
mortal, nor am I.  I would  like to 
concede that point straightway to my 
hon. friend Shri Tulsidas Kilachand. 
A friend who has worked with me for 
some time, and we have both worked 
together, was found dead in his bed 
yesterday.  It may happen to me or 
to my hon. friend opposite. That does 
not mean that we should delay action.

The mortality of a hxmian being is 
ther« and similarly every institution

Ithat we create has got a period and 
fit ends.  As my hon. friend Shri Gad-
■ gil pointed out however our responsi
bility is a continuing responsibility. It 
may be that the next Government that 
comes may change their promise; so 
long as I do  not change, this policy 
has got to be continued.  It has got 
to be continued imtil the last day of 
this  House.  It  may  be  necessary 
for me, if circumstances so warrant it, 
even to make a breach into conven
tions and pass an ordinance.  The 
circumstances that prevail may be a 
justification for my taking action to 
which the constitutional conscience of 
my hon. friend Shri Tulsidas Kila
chand which has been so highly de
veloped to a very refined degree dur
ing the last  four-and-arhalf  years 
might feel unhappy, or feel injured. 
The point, therefore, is that this is 
admittedly a dilatory motion and the 
reference to the last Finance Bill does 
not bear out his case, because of the 
changes to seventeen  sections  and 
several sub-sections in that Bill.  That 
Bill amended section 34 of the Income- 
Tax Act.

Section 34 is a very important fac
tor so  far  as my hon. friend Shri 
Tulsidas Kilachand is concerned.  Re
opening of cases under section 34, go
ing into books  and  various  othe? 
things that are contemplated in the 
last Finance Act makes me feel that 
he might have made all attempts to 
get them changed,  which  I  do not 
know if he did or he did not.

So far as these particular measures 
which are before the House are con
cerned, ther̂ is undoubtedly element 
of urgency in them.  Thie  urgency 
comes from the fact that apart from 
the question of raising revenues which 
undoubtedly is there,—it is not inci
dental, it is primary—there is another 
reason.  The  other  reason  is  that 
there are  inflationary  circumstances 
now  existing.  Certain  things are 
happening which have to be stopped.
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you if you need the monies.  If you 
do not do it the penalty is my with
holding of privilege, of the tax  from 
cont̂ îon on the development rebate 
and tie depreciation allowance which 
I am allowing.  I say I will withhold 
that concession. Should I not say that? 
Is it not a concomitant on my raising 
the tax on dividend that the privilege 
should be withheld?  Am  I  to suit 
my friend Shri Tulsidas Kilachand and 
people of his tribe to say, ‘I  will im
pose a higher tax that on dividends, all 
right; you put the money in the reserve 
fund and spend it as you like  and 
allow somebody else to purchase that 
company in order to get the reserve 
fund’.  The whole act of Government 
is a co-ordinated act. My hon. friend 
thinks that we people have no wisdom 
and that we act by fits and starts and 
we act without a plan. My hon. friend 
Shri Kamath always thinks that  we 
are a set of planless people.  I should 
like to say he has got___

Shri Kamath: Yours is a planned
planlessness.

Shri  T. T.  Krishanamachari: At
least  there  is some plan about  it 
which my hon. friend has not got.

SHri Kamath: You will kcmw it by 
and by; do not be in a hurry;  be 
patient.

Shri T. T. Krishnamachari:  I sug
gest that there is no very big change. 
After all, what is it that I have done? 
The Capital Gains  Tax  is  already 
there.  It is to be brought into opera
tion again with certain modifications 
which are necessary in the light of the 
circumstances.  Of course,  it isai>er- 
manent tax; it is already there.  I am 
not introducing a new  principle  un
known to the tax structure  of  this 
country. I am not claiming any origi
nality for it. What I am doing is to 
raise the rate of Tax on this dividend 
and the consequence of my raising is 
to allow it to Ko to the reserve. I am 
not saying  I  am going to  impose 
a penalty.  What I am giving is a free 
gift.  I am  giving it as a free gift 
and the money to be set apart for pur
poses of development rebates and de
preciation allowance is to be deposited.
I  say if you do not want to deposit

There is another fact and there is no 
point in my not referring  to  it.  It 
is that the future Government  that 
would come in—assimiing that  I am 
not there, or my party is not there— 
will start operating some time  about 
the middle of May, and my hon. friend 
Shri Tulsidas Kalachnd, if he has the 
good  fortune  to  come  back,  or  I 
have the misfortune to face him, will 
say: “Oh, on the 15th of May you are 
imposing taxation; the whole of  the 
half year has gone.  You should not 
impose anything now.  This  is ex 
post  facto legislation,  or  taxation.” 
That is quite an easy; Usage to make 
that is a fact which has to be consi
dered.

So far as this measure itself is con
cerned, my hon. friend Shri Chettî 
gave me qualified support.  So far as 
the amendment to the Income-tax Act 
is concerned, I am not introducing any 
new principle.  I am only amending 
the procedure in regard to particular 
section which already exists in  the 
statute.  It  is  very necessary today 
that  I  should tell these people that 
capita]/ gains tax wUl be imposed  and 
that is the only way by which I can 
tell people that they cannot indulge in 
speculative activity, because specula
tive activity will mean that I wlU get 
only a portion of it and the fruits of 
speculation wUl not all remain with 
this speculator.  Therefore it is very 
necessary.

So far as this question of deposits 
is concerned, I would like to mention 
this.  It  is  perfectly  right—I think 
my hon. friend will concede—̂that  I 
can change the rate of taX on  divi
dends.  And what is the consequence? 
The consequence of it is people would 
not declare dividends and the money 
would be put into reserves there is a 
chance of its being abused.  We do 
not want the reserves which are built 
up as a consequence of my raising the 
tax on dividends to be abused.  In 
fact, I am not imposing a new penalty, 
or saying that I shall do this or that 
 ̂if you do not deposit a part of this re
serves with us. All I say is if you de
posit the money I shall refund it to
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and want to take away that money 
for your purposes I ahall not give 3rou, 
the free gift. I claim that I am enti
tled to do that as a consequence of the 
measures that I have taken.

So far as the Stamp Act is concdn;i- 
ed, again, it is a necessary  weapon 
that I need today for the purpose of 
preventing certain  monetary  trends 
and I cannot wait untU the next year.
These are two integrated  pieces  of 
legislation.

The question really is: could it be 
bettered by going to a  Select Com
mittee?  I must humbly submit that 
much as I value the wisdom of my 
hon. friend Shri Tulsidas  Kilacband, 
much as I value the erudition of my 
hon. friend Shri Chatterjee, I do not 
think they are going to contribute in 
any way to improve this Bill and make 
this a better instrument than what it 
now seeks to be.

There is also the time factor.  If I 
had introduced this early in a session 
which is going to last 3 months, we 
can  take some time provided the law 
comes into operation immediately. But 
it is not so now.  This reference to a 
Select Committee is a dilatory motion.
It is to be reported on by the 17th 
December so that the BDl will not be 
passed this session because it cannot 
be passed here alone and it has to go 
to the other House.  The hon. Mem
bers asked for 8J hours.  I  shall cer
tainly not raise any objection or from 
the point of order if they refer to the 
fact that the Finance Minister  does 
not sit in the proper  way, but sits 
sideways or something else.  Any act 
of Govemm̂t, whether it is a right 
one or wrong is one that can be raised 
in the Finance Bill and I shall claim 
no privilege for the purpose of shut- 
ing out debate on any action of Gov
ernment. The Business Advisory Com
mittee have been kind «iough to give 
hours so that we may discuss this 

economic policy of Government. That 
was the view of the hon. Members in 
the Business Advisory Committee so 
that we might discuss the entire eco-
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I shall

I  rather beg to submit that  the 
point of order has no point for  the 
reason that the Act  sought  to  be 
amended is consequential  on raising 
the revenues.  I  also would like to 
submit that the particular provision of 
the Constitution referred  to by my 
hon.  and  esteemed friend.  Pandit 
Thakur Das Bhargava has  no  rele
vance, that there should be only  an 
annual financial statement.  There is 
nothing to prohibit having a supple
mentary statement as there are supple
mentary budgets.  I woud like also to 
say that I am unable to agree to the 
dilatory motion in the present  con
text of the economic condition of this 
country.

Shri Tulsidas: May  I point out to 
the hon. Finance Minister that this is 
not a dilatory motion because he in
troduced the Bill only  last  Friday? 
It has been on the Order Paper only 
from day before yesterday. So, I had 
only Very limited time to put in this 
amendment.  If it had been introduced 
earlier it would have been mucn bet
ter.

' Blr. Speaker:  I have heard the two 
sides.  So far as the motion for  re
ference to a Select Committee is con
cerned, it is contended that it is a di
latory motion.  Shri Tulsidas contends 
that the Bill was introduced only a 
short time ago and so it is not so.  I 
have allowed the Bill to be introduced 
and the motion to be moved here.  It 
is for the House to accept or reject 
it by taking into consideration all the 
points of view  expressed  from  ail 
sides.

Sc. far as the point of order is con
cerned, two views have been pressed 
before the House.  One point is that 
it  is  a  Finance Bill and for every 
Finance Bill there is a particular pro
cedure laid down both in the Consti
tution and imder the Rules, and that 
must be followed. After the Demands 
for Grants are voted by the House and 
the House is satisfied that  so  mucdi
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money is necessary, provision must be 
made by way of taxation, from year to 
year.  That  is  the  object  of  the 
Finance Bill.  On that ground  these 
two Bills, the Finance (No. 2) and 
(No. 8) Bills ought not to be allowed 
here.

The hon. Minister explains there is 
an  emergency and that this Parlia
ment is not likely to continue and if the 
fresh Parliament were to come in, it 
would begin to function only by June. 
In the meanwhile, the year which is 
sought to be defined under this Bill, 
ending 31st day of March 1956, would 
be over.  It would be too late for any
body to have all these accounts and 
so on.  It would then be said that  it 
would be taking people by  surprise 
and so on.

There is the further need of  the 
Plan which has been envisaged or a 
period of 5 years. This financial state
ment from year to year should be 
given not the ordinary import as pure
ly a financial statement for the ex
penditure in the year only but as  a 
permanent one for the revenue and ex
penditure for all years under the Plan. 
It is by that implication, therefore, the 
hon. Minister says that there is  an 
emergency and that he will be able to 
satisfy that during  the  diSLiission 
whether that necessitates this or not. 
It is another matter which could be 
discussed.

That apart, it is contended that it 
is just on the eve of any particular 
year the Finace Bill is brought—on 
the 28th February, that is, in advance 
of the coming year. The Act is passed 
not for that year but for the coming 
year.  Therefore, there is no harm  if 
a Bill is introduced in advance of that 
—February or March—2 or 3 months 
in advance so as to come into opera
tion frcHn 1957-58.  That objection is 
not also sound.

There is another point so far as that 
particular matter is concerned.  The 
expenditure could not be incurred in 
the circumstances and it will be too 
late to bring in a Bill of that kind to 
cover the expenditure.  It is likely 
that there might only be a vote on 
account.

 ̂ So far as the otĥ <rt)jection is con
cerned, it is tît raend̂  provisions 
oi  ̂80i>stantkl Act, the Income-tax 
Act—and provisions for amending the 
procedure etc. are included in  this— 
ought to be done by way of a sepa
rate BiU and more time and  atten
tion ought to be bestowed upon that. 
I understand from the hon. Minister 
that so far as the deposits are con
cerned—especially  with  respect  to 
which  a point has been  raised  by 
Shri Chettiar—the provision is anci- 
Uajx̂ r consequential.  I do not say 
that.  That is what  he  says.  The 
Finance Minister says that in order 
that no speculation may be indulged 
in he wants to put this tax so that it 
may not go from one pocket to another. 
He thinks that the only way of avoid
ing it is by imposing this tax and make 
them deposit the amount and so on. 
This is a matter which could not be 
discussed in a minute.

 ̂There  are  some  statements  here 
which  are  not  relevant.  The  hon. 
Minister who has brought this  BiU 
with respect to an emergency accord
ing to him defends the clause regard
ing deposits  etc.fLast year, it is true 
that I said—and 1 still stick to that 
view—that in a Finance Bill, only 
provisions relating to  the  taxation 
measures to meet the expenditure that 
has been voted upon by the House 
ought to be there.  Otherwise, there 
is no meaning in a Finance BiflPur- 
ing that'discussion opportunity is taken 
to review the whole administration, 
whether it has been working right or 
wrong, whether the  funds voted have 
been handled properly, with  respect 
to the expenditure, whether a year is 
lean or fat  and all that.  All these 
should be taken into account.

So far as this is concerned, that is 
why though only a few Bills cr a few 
Acts are allowed to be amended, like 
the Stamp Act, the Postal  Act,  etc., 
these are all necessary for the purpose 
of raising revenue wheirever additional 
tax is put—not the Stamp Act, but 
the postal rates, sea customs rates, etc. 
are improved from time to time, they 
can be improved, and, therefore, they
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are brought under the sanual Finance 
BilL . : .  -

I would normally urge  upon  the 
Finance Minister, not only he but also 
all his successors, to see to it th£̂t only 
those provis.ons which relate to  the 
raising of taxation should be included 
l̂in the Bill.  The procedure should be 
(followed and no other provisions should 
be given attention to unless they are 
absolutely consequential.  If we have 
to provide by way of an amendment to 
the Income-tax Act or by way of an 
amendment to a substantial Act, Gov
ernment must come forward with an 
independent measure separately, and 
the House wUl have ample opportunity 
to consider it.  But in a Finance Bill 
those things ought not to be normally 
included, iiiven though 17 clauses were 
included last time by way of an amend
ment to the Income-tax Act,  I  still 
hold the view but for the point having 
been raised and it is a little too late 
now.  I would urge  upon  the  hon. 
Minister to see that the House should 
bestow suflacient  attention  upon  all 
these, matters and there ought not to 
be any impression in any quarter that 
without knowledge of the full import 
of  the  discussion  anything  was 
brought in this House. That ought  to 
be avoided, at any cost wherever  it 
can be avoided.

But in the peculiar circumstances of 
this particular case and having* heard 
the hon. Finance  Minister  that  the 
clauses that touch or seek to amend 
the Income-tax Act are  only  conse
quential, and also in view of the fact 
that we are not meeting again shortly 
and tiiough this Bill is intended  to 
come into operation from the begin
ning of 1957-58, it is in a way touches 
upon the income from 31st March 1956 
onwards, I do not consider that there 
is any point of order.  I am not going 
to allow that.  I will now allow dis
cussion both on the Bills as also on the 
motion for reference to Select Com
mittee.

Sliri Izidas:  I was only referring 
to my motion for reference to Select 
Committee.....
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Mr. Speaker:  I am not going  to 
allow another opportunity to  him  to 
discuss the Bills.  He can, therefore, 
speak on this motion and on both the 
Bills.  Both the Bills are  taken  up 
together.

Shri Bansal (Jhajjar—̂ Rewari);  We 
have taken about an hour  and  a 
quarter-for discussing this matter, and 
we think that this time will be added 
on to the allotted time,

Mr. Speaker:  We  are meeting to- 
morow.  This is part of it.  Whatever 
objection  has  been raised has been 
raised.  Anyhow let us see how many 
people are interested in this discussion.

Shri T. S. A. Chettiar:  This time 
should not be part of the  8i  hours 
allotted for this discussion.

Shri Tulsidas:  Are we  discussing 
this tomorrow?

Mr. Speaker:  No.

Shri JhtnUfauitwala (Bhagalpur Cent
ral):  When will we take it up  for
discussion again.

Mr. Speaker:  On Tuesday next.

Shri Tulsidas: Sir, you have ruled 
out my point of order because there 
 ̂is an emergency. I would like to point 
out to the Finance Minister the pro
blems which he has himself pointed 
out in his speech—the important pro
blem of the price trends about which 
he himself just said there are the pro
blems of speculation and so many other 
things. I would like to know whether 
these measures which he has brought 
forward are going to solve these pro
blems, whether these measures  are 
intended to solve the problems which 
he has pointed out in his speech, and 
which he  considers as  emergency 
measures.  I  can  understand  an 
emergency if there was the question 
of  a  war or some sort of trouble. 
What is the emergency here?

I would like to point out to the hon. 
Finance  Minister  that by his own 
statement, the amount which he will
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be  collecting on  account of  these 
measures  will be  a paltry  sum of 
Rs. 4 or Rs. 5 crores for a total year.

Shri T. T. Krishnamachari:  If  I
may interrupt, it may be paltry to my 
hon. friend who is probably worth 
several crores, but it is very big sum 
so far as I am concerned.

Shri Tulsidas:  I am not comparing
Shri T. T. Krishnamachari but I am 
comparing the Government of Indio.
He speaks on behalf of the Govern
ment of India, and he himself sav̂: 
that the amount of increase in the 
Plan will be about Rs. 500 crores, and 
the amount of money that he hopes to 
realise by this measure  is Rs. 4  or 
Rs. 5 crores this year, Rs. 10 or Rs. 15 
crores next year, and it is not more 
than Rs. 40 or Rs. 50 crores for the 
whole Plan period.

Mr. Speaker:  Just a word. .So far 
as the time is concerned, we liave 
allotted 8̂ hours.  We may or may 
not be able to extend it.  It has to 
be finished within the time  cĥdult, 
and I would, therefore, suggest that 
hon.. Members,  who are  leader? of 
Groups, may have half an hour ana 
others 15 or 20 minutes each.

Shri Tulsidas: Apart from this diffe
rence of opinion between myself and 
the hon. Finance Minister, I must say 
at the outset that we have got today 
in the country a Finance Minister of 
high calibre, very superb nature and 
versatile  experience  in  Shri T. T. 
Krishnamachari.  He has had the ex
perience of handling the Commerce 
and  Industry Ministry  for the  last 
five years and he has managed that 
Ministry in a most successful manner.
I am sure the practical jicumen that 
underlined his handling of the Com
merce  and  Industry  Ministry  will 
mark  his  handling of  the Finance 
portfolio.  He will certainly consider 
the experience he has had in the 
Commerce and Industry Ministry as 
a great help in the role that he has 
now to play.  After all, even as a 
Finance Minister, he has to see that 
the objectives that we have in the 
Second Five Year Plan or whatever 
Plans that we have are achieved in
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a manner which will give him the 
same prestige  and respect  from the 
country ĉe more as for his hand- 

the; Commerce  and  Industry 
portfolio.

13-29 hrs.

[Pandit Thaktjr Das Bhargava in the 
Chair} ^

This House has every right to expect 
great things from him.  I venture to 
say that he gives promise of becom
ing a great statesman, probablv the 
greatest Indian statesman since  Kau- 
tilya.  Let us hope that he continues 
in office long enough to fulfi? this 
promise.

The practical  man  that he  is, he 
seems to abhor idealistic concepts-----

Shri  Asoka  Mehta  (Bhandara): 
The Finance Minister is now getting 
all the encomiums, and I would like 
you to draw the attention of the hon. 
Finance Minister to the lot of enco
miums that he is now receiving.

Shri T. T. Krishnamachari: I think 
my hon. friend will teUme that again.

Shri N. C, Chatterjee:  The Finance 
Minister is the second Kautilya.

Shri  Tulsidas: I always say that
the  Finance  Minister  has been the 
friend, philosopher and guide of the 
trade and industry.......

Shri Asoka Mehta:  The cat is out 

of the bag.

Shri Tulsidas: ‘ ,.....and  has  also
shown in his former speeches tha#' he 
abhors  idealistic concepts  such  as
social  welfare,  welfare  State  and 
socialist  pattern of society.  Some
time back, during the course of the 
Second Plan debate, he did not seem 
to like the idea of my referring to 
social welfare and  socialist  pattern 
of society.  In his speech he replied 
to my point of view stating that I 
spoke very nice words and expressed 
very nice sentiments.  After all, we 
are thinking of a much better thing; 
not only a welfare State for some
thing much more progressive and so 
on.  I wish him aU the best of luck 
in this respect.
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[Shri Tulsidas]

I personally believe that the social 
welfare is the ultimate aim of this 
country; it must be the ultimate 
There  can  be  nothing  else.  Tnie 
patterns are only means to an end. 
The end or the goal is social welfare. 
He was sarcastic about it when I 
spoke, and  said that  I must  have 
been briefed to speak such things.  I 
do have my own ideas and I can 
assure  my  hon. friend,  Shri T. T. 
Krishnamachari, the Finance Minister, 
that I do not have anything of the 
scale of the Government departments 
from which they could get briefs or 
inspiration.  That is the monĉoly of 
the Minister.  They are briefed quite 
enough by the Secretaries who are 
highly paid.

I have been saying that social wel
fare alone is the principal social goal. 
The socialist pattern of society or any 
other pattern is of no avail if it does 
not lead to the goal of social welfare. 
The socialist pattern of society is a 
convenient term coined by the Grov- 
emment Party to describe the type of 
socialism  towards  which  they  are 
leading  the country;  the term  has 
deliberately been kept nebulous to 
accommodate all sorts of views and 
enable  a wider party affiliation.  In 
any case, the Government are lead
ing the country towards this elusive 
mirage of socialist pattern of society 
caring little whether social welfare is 
increased in the trail.

To  maximise  social  welfare,  we 
should try to maximise the produc
tive effort of the nation.  All sections 
of the people  should  be  enthused 
into action.  In a democratic society, 
the only way to achieve a common 
end is to have people’s co-operation. 
For  that,  they  must be  enthused. 
You cannot get the co-operation of. 
the people by force.  It is only in a 
society of my friends sitting to my 
right, the communists, that they can 
force the people.  Even there, they 
are failing.  People can be enthused 
by giving  them certain  encourage
ment.  The  Prime  Minister,  while 
speaking on  the discussion on  the

Second Plan, has said that he wants 
people’s  co-operation.  Before  we 
achieved Independence, we were en
thused by the idea that we should get 
rid of the foreign CJovemment.  After 
that, I do not know whether the same 
enthusiasm prevails.  The policy of 
the Government is such as not to en
thuse the  people.  They  would get 
enthusiasm if they have a little better 
things to wear, more food to eat, a 
better  standard  of living.  When I 
said so last time, the hon. Finance 
Minister  has  said:  “Shri  Tulsidas
Kilachand is wearing nylon cloth.”  I 
only wish that every one in this coun
try were in a position to do so.  The 
hon.  Finance  Minister  puts on the 
Kashmir cloth.  I would like every 
one of my coimtrjmien to have such 
clothes.........

Shri N. C. Chatterjec:  What will
happen to your textile mills?

Shri T. T. Krishnamachari:  I  am 
wearing sack cloth and I expected 
you to give me ashes!

Shri  Tulsidas:  I think that the
effects of these budget proposals or 
taxation proposals will be too adverse 
on the economy of the country com
pared to the paltry revenue of Rs. 6 
crores or so this year or Rs. 16 crores 
in the full year that they will yield. 
Such a small amount is not going to 
save us from inflation.

-The Finance Minister  has referred 
to  two important problems  in his 
statement:  inflation and foreign ex
change.  By having these budget pro
posals.........

Shri  Shree  Narayan  Das  (Dar- 
bhanga Central): They are taxation 
proposals; not budget proposals.

Shri Tulsidas:  The Finance Bill is 
brought in after the Budget.  There
fore, they are in a way budget pro
posals.

Anyway, is he going to solve these 
problems by these proposals?  The 
Finance Bill—̂ No. 2—̂provides for an 
increase in customs duties and excise 
duties.  Does he expect that the im
ports will be reduced by the increase 
in customs duties or. that consumption
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will be  reduced  by increasing  the 
excise duties?  I do not think so.  It 
may be a political stunt to have these 
proposals.  But, that  is a  different 
thing.  I can understand  the  emer
gency for that.  But, I do not under
stand the urgency to get these pro
posals passed at this stage, when they 
are not going to solve any one of his 
problems.  They can only be solved 
by an increase in production and a 
reduction in imports into this coun-

He also spoke about the monetary 
stringency.  Who created  this  pro
blem?  The Government had  been 
warned last year of the inflationary 
potential  of the  policy  and of the 
Plan which  they had before  them. 
They emphasised investment in heavy 
industries and neglected the problem 
of consumer goods production even by 
going to the length of implementing 
the absurd proposal to restrict the 
expansion of the mill sector to afford 
internal  protection  to  the  cottage 
sector.  I must admit that the hon. 
Finance Minister  who  was  then in 
charge of the Commerce and Industry 
Ministry cannot be held responsible 
for  that  situation  inasmuch  as he 
opposed the impractical proposal to 
restrict mill production.  He was al
ways for having the maximum possi
ble consimier goods production in the 
country.  This can be seen from his 
speech on the demands for grants of 
the Commerce and Industry Ministry., 
when he said:

“A dichotomy is, therefore, per
missible between consumer goods 
industries and a different appro
ach  in  regard to planning for 
each type.........”

I ntn quoting his own words.  He 
said:

.  “While a relative flexibility can 
be maintained in regard  to tar
gets  for consumer goods  "Which 
should be treated as the minimum 
level of production to be attained 
rather than ceilings, some rigidity 
in regard to targets for producer 
goods industries is vital in order 
to achieve our objective.”

His approach to the Plan then, in 
my opiniOQ̂ was much more sensible. 
He had foreseen the danger of infla
tion as well as of the heavy social 
cost and sacrifice  of human values 
involved in an over-ambitious  pro
gramme.  I am again quoting from 
•the same speech:

Shri T. T. Krishnamachari:  Tom
from the context.

Shri Tnlsidas:  No, it is a separate 
paragraph.  Here he says:

“Speaking for myself with the 
little  knowledge  that I  possess 
about planning in other countries,
I would not commit this country, 
if I have any say in it,”

—̂ which he has now—

“to a tjT)e of planning which, 
while it might seem to meet our 
immediate  aspirations,  would in 
actual  fact  be  impossible  of 
achievement.  It does not good to 
flatter ourselves .that we can do 
something more than what is ac
tually possible.  It would, in my 
view, be equally undesirable to 
imdertake an expansion for which 
we may have to pay a price that 
is too high in terms of social and 
may I say—spiritual cost.  It is 
important to assess our physical 
needs.  We must naturally aspire 
to satisfy them.  But if planning 
has any meaning, we must mea
sure our aspirations  against two 
yardsticks: (1) our financial re
sources both present  and those 
likely to come into being in the 
Plan period; and (2) our physical 
resources  specially  in terms of 
personnel.”

Now, as Finance Minister, he is con
fronted with the problem of inflation, 
physical shortages and the consequent 
foreign exchange difficulties, which he 
feared then.  I am sure he  must be 
feeling fully prepared to meet the 
challenge, and that is what he is do
ing by bringing these emergency mea
sures.  I would like to know from 
him if these are really going to solve 
the problems.
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As I said, the disincentive effect of 
the  tax  proposals  will  discourage 
not only investment of the people*" 
saving in productive investment, but 
will also act as a deterrent to foreign 
investment.  The increase in divi
dend tax will certainly affect invest
ment in the corporate sector.  ^

Shri T. T. Krishnamachari:  May I
humbly  sumbit,  Sir, that  the hon. 
Member can speak about the internal 
situation.  Why should he do propa
ganda amongst the foreigners also?

Shri Tulsidas:  I am not doing any 
propaganda.  I am only giving my 
opinion.  I am sure the hon. Fin̂ ce 
Minister is much more qualified than 
myself  to know  what the  foreign 
situation  is.  I  am  only trying  to 
give my opinion as an ordinary lay
man.

Shri N. C. Chatterjee: You are not
a layman.

Shri Tulsidasi I am only trying to 
explain to him what I consider pro
per-  I am not doing propaganda for 
anybody.

Sir, I am sure the Finance Minister 
is bound to tell me, well, you say 
that  people will be  disinclined to 
invest their savings whereas a few 
days ago when the shares of Hindus
tan  Lever  and  Guest,  Keen  and 
Williams were offered to the public 
they  were  over-subscribed  to the 
extent of five to six times.  May I 
tell him that these offers were there 
before these proposals came, and I 
know for certain that many people 
who  had  put  in  applications  for 
subscription  wanted  to  withdraw 
them.  I am merely telling him that, 
if he thinks that he is going to get 
people to invest more in the shares 
he is, in my opinion, rather badly 
mistaken.

We have, in this connection, large 
number of shareholders, people who 
have small savings and who want to 
invest in the ventures of the different 
undertakings, particularly in the non- 
Govemment sector because they find 
that in the non-Govemment  sector

there is chance  of their getting a 
little more income than by investing 
their money in Government  securi
ties.  There is also a chance of his 
getting a little more appreciation in 
the share value.  The Finance Minis
ter has tried to plug both these.  He 
has tried to reduce the income of 
small investors by increasing the divi
dend tax.  Also, if there is a little 
more dividend paid by the company 
and the price of shares goes up the 
capital appreciation will also be taxed. 
This is what I am trying to explain 
to him.  I am sure he will be able 
to explain these to me.  He would 
have sympathetically  considered my 
point of view if it was made at the 
time he was Commerce and Industries 
Minister.  But  today  as  Finance 
Minister  he  will  not  consider this 
aspect at all at the present stage.

What has he brought in?  It is the 
question of deposits.  Let us consider 
the question of deposits.  What is it 
that is going to happen?  On the one 
hand, he himself point out in his state
ment that there is monetary  strin
gency in this country, particularly in 
■flie banking system, and on the other 
he has brought in  these measures. 
Let me point out to him that this 
particular measure  which  he  has 
brought in, particularly when he is 
anxious  to  see  that  the monetary- 
stringency must  be reduced  so that 
trade and industry does not suffer, is, 
in fact, going to increase the mone
tary stringency.  The monetary strin
gency  is  going  to  be  assentuated 
very badly.  I would like to explain 
to  him  why  I  am  saying  so. 
If a company has any surplus, or 
idle  resources  as he calls  them, a 
certain percentage of it will have to 
be deposited with the Reserve Bank 
or whoever the Government agent 
may be.  Then that company which 
normally keeps most of its deposits 
in the banking institution will have 
to draw from the banking institution 

 ̂and  deposit in  the Reserve  6ank. 
 ̂Similarly, supposing a company has 
borrowed against its working capital, 
it will have to deposit a certain per
centage of that according to this pro
posal.  Then it will have to borrow 
more  from  the  banking ' system.

Finance (No. 3) 2114
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Therefore, to that extent  stringency 
in the banking system will be accen
tuated by these  proposals.  Instead 
of achieving his desire to help the 
monetary stringency  in the bankiiig 
system  these  proposals  will  only 
accentuate it.  I am sure he will con
sider this aspect  much n̂ore  than 
looking at it from the point of view 
he mentioned.  He  mentioned  the 
other day in his speech that he wants 
to avoid people buying a mill, a tea 
estate and so on.  May be, there may 
be one or two' examples  like that 
But there are 30,000 companies in this 
country.  If everyone is to be brought 
in because of a few people who may 
have  indulged  in  methods  which, 
according  to him,  are not  proper, 
then it is going to be a very great 
hardship to these different companies. 
I am only trying to bring to his 
notice that the monetary stringency 
in the banking system will be further 
accentuated by these proposals.

Let me point out to him regarding 
the proposals in Finance (No. 2) Bill 
that by these proposals the financial 
stringency will be further accentuated. 
There is the increase in stamp duty. 
The Fin̂ ce Minister himself said: 

‘The  demand  for  funds has 
continued unabated  and the  re
sources of the banking system are 
fully strained.  The Government 
is  anxious  to  ensure  that the 
legitimate needs of trade and in
dustry do not suffer on account 
of the present tightness in the 
money market.”

As I said, these proposals also will 
have the effect of accentuating rather 
than relieving the monetary string
ency.  The stamp duty has been in
creased from 15 annas per Rs. 1,000 
to rates  ranging  upto  as much as 
Rs. 10 per Rs. 1,000 and even more.

Shri T. T. Krishnamachari:  It can
not be more.

Shri  Tulsidas:  I would draw the
attention of this House that the in
creased duty of Rs. 2j8|- per thousand 
on short-term bills will tantamount 
to an increased in the bill rate by one 
per cent, so that the actual effective 
bill  rate  payable by  the banking

system in respect of usance bill will 
not be the bank’s bill rate but one 
per cent above the bank’s bill rate. 
Today the Reserve Bank is discount
ing bank’s bills at 3̂ per cent or 
3| per cent, whatever it is. Because of 
these stamp duties, the banks will 
have to pay one per cent more, and 
it comes to the extent of about Rs. 50 
lakhs or Rs. 60 lakhs, because biDs 
are  re-discounted  by  the  Reserve 
Bank to the extent of about Rs. 50 
lakhs or Rs. 60 lakhs per year.

,  Shri T. T. Krishnamachari:  I  am
afraid the hon. Member’s information 
is not correct.

Shri Tulsidas: I will like to him to 
point out to me the fact, if I am not 
correct, when he replies to me.  Is it 
not a fact that this will increase the 
rate to one per cent on the part of 
the banks?  If that is not so, let him 
say that it is not so.

Shri N. C. Chatterjee: He would not 
tell you; he is afraid of you.

Shri Tulsidas: Now, my time is up, 
and so I come to the indirect taxa
tion,  namely,  excise  and  customs 
duties.  The hon. Finance* Minister- 
said that he has enhanced these duties 
only in the case of luxuries.  I feel 
that they are not all luxury goods 
I would like to point out that all 
those items classified by him are not 
luxuries.  I would  ask him  to say 
whether most of them are articles of 
necessity or not.  Sewing-machines, 
buttons, dry fruits, etc., are all neces
saries  of  life.  Glucose  has been 
included, though it is a medicine that 
is largely used by the people.  Take, 
for instance, the producer goods, such 
as dyes, hardware, tools and machi
nery.  You call them luxuries.  Hard
ware is a necessary of life.  What I 
want to point out is, if the production 
of these articles in the country is 
quite enough, then, the increase in 
tax will not affect the cost of living 
of the normal users of these goods. 
But, as it is, this increase in the 
customs duties as well as in the excise 
duties is bound to increase the living 
costs of the people as far as the items, 
which I have mentioned, are concern
ed.
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I have a number of points and a. 
number of suggestions, but I do not 
wish to go into the details, because I 
have already tabled  certain amend
ments, and  I will certainly speak at 
the  time  of  the  clause-by-clause 
consideration.  But  I  do Weint the 
hon. Minister to consider that when 
he is trying to get the deposits, he 
will also have  to consider  whether 
banks, insurance companies and other 
bodies who have no fixed assets will 
also be required to deposits, in which 
case the effect will be a much more 
stringent one in the monetary sector. 
The monetary sector has been found 
to be much more stringent already 
because, as I pointed out, the Govern
ment themselves have been responsi
ble for it.  It is because of the doings 
of the Government themselves.  They 
have already imported much, and the 
foreign exchange  position is worse, 
and only Rs. 200 crores remain as the 
balance of pa3onent position in the 
country.  To that extent, money has 
been withdrawn  from the  banking 
and monetary sector.  Money is not 
coming in the monetary sector.  The 
money whi»h has come down is from 
outside the organised sector. It is in 
the sector where there is inflation. I 
would like the hon. Minister to exa
mine this, and I would like him to let 
me know whether this is not going to 
affect  the  monetary  sector in this 
respect

I have put down the amendment, 
proposing that the Bill be referred to 
the Select Committee.  I have got 
most of the Members, who spoke on 
th?s Bill, to support me.  I am sure 
that even the hon. Finance Minister 
would have supported me and my 
points of view if he was not a Finance 
Minister today.  He would than have 
told me, “Quite right; amendments of 
a permanent nature should not be 
brought in as a Finance Bill”.

As I pointed out, this is not an 
emergency measure.  This can be dis
cussed in the Select Committee, and 
Heavens would not fall if this Bill is 
not pass today.  The Minister himself 
has given an indication of his mind 
today.  This tax is going to be levied

only 1957-58.  So, certainly, the Select 
Committee could go into it, and report 
to  this House within a few days. 
Therefore, I once again request him 
not to oppose my request for refer
ring the Bill to the Select Committee. 
If  he wants  to  oppose  my point 
regarding Section 8 which is reaUy 
a taxation measure, he can certainly 
do so, but there are other sections 
which are really by way of amend
ments  of  a  permanent  nature.  I 
would request him to create a healhy 
atmosphere and a healthy convention 
in this House and not to rush up legis
lation in the manner in which he is 
trying to do.  I only hope that he will 
consider this aspect, and since he has 
already had experience in the Com
merce and Industry Ministry where 
he  has  understood  the  needs and 
necessities, the need for increase in 
production, and so on, I hope he will 
not just brush aside this request of 
mine.

Shri G. D. Somani (Nagpur—̂Pali): 
Mr. Chairman,. Sir, we had just now 
a very interesting  discussion  about 
the constitutional aspect of the two 
Finance Bills which are under dis
cussion in the House at present: I am 
afraid I do not quite fully subscribe 
to the views expressed by my friend 
Shri Tulsidas so far as the emergent 
nature of the Finance Bills is con
cerned.  I am not  examining  this 
question from the point of view of the 
Constitution.  Technically and legally, 
the question that we discussed may be 
right, but I for one am in agreement 
with the fact the firm determination 
which the Finance Minister has shown 
in  tapping  all  possible  sources  to 
augment the resources is really some
thing which cannot be taken excep
tion to.

So fas as the proposals under con
sider are concerned, one may or may 
not agree with them, and I certainly 
have my views to criticise some of the 
proposals, the implication  of  which 
may not be conducive to the econo
mic development of the country.  But 
I am not opposed to a resort to an 
emergency  measure  to  create  re
sources for the implementation of the 
second Five Year Plan.  Indeed, I



1U9 Pinance (No, 2) 
BUI and

ims^mrn im finance (Mo. 3)

Bill

2110

endorse every word of the Finance 
Minister in the concluding portion of 
his statement where he said that the 
second Five Year Plan is a challêige 
and that the challenge should be met 
with all our resources and with all the 
ingenuity at our command  I agree 
that if this spirit of firm determina
tion  permeates  all sections  of our 
people, and if it creates constructive 
enthusiasm  for all-round  efforts in 
the country, then alone the gigantic 
work of the present Five Year Plan 
and  the succeeding  Plans  can be 
fulfilled  in  the  period  stipulated.

I also agree with the views of the 
Finance Minister that nothing should 
be done to advocate that the Plan 
period should be extended or a kind 
of scepticism be created about the 
resources.  Indeed, I think it is the 
patriotic duty of every section of our 
country to make determined efforts 
for the fulfilment  of the Plan  on 
which the n̂tire future of the coun
try depends and for which the coun
try has to inake the necessary sacri
fices and the necessary efforts, the 
magnitude of which must be such as 
to fulfil the targets of the Plan.  It is, 
therefore, 4rom the point of view of 
economic development which should 
be  undertaken  as fast  as possible, 
that I have ventured to express the 
view that we are not opposed to the 
principle of resorting to any sort of 
emergency measures which have been 
sought to  be incorporated  in  these 
Bills.  I do also maintain that those 
proposals camê as a complete surprise 
to the business'world.  The Bills were 
not even put on the Order Paper of 
the House for the day and the propo
sals are such that they touch almost 
every section of taxation—income-tax, 
super-tax, excise and customs duties. 
The  proposals,  therefore,  constitute 
more or less a full-fiedged regular 
budget.  So far as the primary objec
tive of finding resources for the plan 
are  concerned,  I  have  i>o quarrel 
with the Finance Minister in bringing 
forward such supplementary propo
sals and resorting to such raising of 
additional  resources  which can  be 
done without detriment to the smooth 
functioning of our national economy.

14 hrs.

The hon. Finance Minister said that 
his piupose in putting forward these 
proposals are simultaneously  to ^d 
finances for the second Plan, limit 
the need for deficit financing, save 
foreign exchange, restrain  non-prio
rity spending and act as a corrective 
to inequalities in income and wealth. 
These are all quite good objectives. 
But  one  thing  on  which  proper 
emphasis has not been laid is about 
the utmost need to increase produc
tion all-round, both in the agricultural 
sector  and in the industrial  sector. 
In my view, the solution of aU our 
evils  and problems -lies in  an all
round increase of production.  It  is 
from the point of view of the reper
cussions which some of the proposals 
of the Finance Minister wiU have on 
the productive  effort of the  nation 
that I would  like to  examine  the 
implications of. a few of the propô 
sals  which  he  has  put  forward 

We have been told about the seri
ousness of the foreign exchange posi
tion.  It Indicates that every possible 
effort  has  to  be  made  to  reduce 
imports  and  to  promote  exports. 
We  have  been  told  about  the 
inflationary  character of the present 
prices.  That again indicates the im
perative need to increase the produc
tion of consumer goods, which alone 
will allow the Government to resort 
to deficit financing to the ext«it con
templated in the Plan which will as
sist the fulfilment of the objectives of 
the Plan and at the same time keep 
the prices under a healthy check. The 
over-all question of finding additional 
employment or raising the  standard 
of living of the people and the fulfil
ment of the objectives  of  thys  Plan 
lies, in my opinion, in an aU-round 
effort to increase the production both 
in the agricultural as well as in the 
industrial sectors.  It is not relevant 
for my purpose at present to go into 
details about agricultural production, 
but I would like to say  something 
about the repercussions of these pro
posals on industrial producticm.

I would give one or two examples 
to stress the need for making the ut
most effort to reduce imports and pro-
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mote exports. et us tae the example 
of the textile industry. The hon. Fin
ance Minister imposed a heavy excise 
duty in the last Budget Session, by 
which the Central excheuer would be 
able to raise an additional huge sum of 
Rs. 35 crores per year from the cotton 
textile industry.  What is the position 
of this excise duty  As a result of 
the excise duties, the  prices  have 
fallen a lot and the mill industry at 
present is bearing the full impact of 
the additional excise duty.  The god- 
owns of the mills are at present pac
ed up with stocs of cloth.  I thin 
we are having a record stoc of more 
than five lah bales sold as well as 
unsold, lying with the mills for be
ing cleared.  How long can these con
ditions continue  If the entire impact 
of the additional excise duty is to be 
borne by the industry, ultimately it 
means that the production will be ad
versely affected, because by the hun
dred per cent, impact of these excise 
duties, only will the  so-called  high 
profits of the textile industry be wip
ed out, but many of the  mills  will 
simply be forced to wor on losses. 
After all, this additional amount of 
Rs. 35 crores is something more than 
the entire profits which the  textile 
industry has been maing. The Reser
ve  Ban statistics  show  that  the 
uantum of profits of the textile in
dustry has been almost the  lowest 
compared to the various other indust
ries and also compared to the profits 
of various other industries in  other 
countries.  My submission is this.  On 
the one hand, the Government do not 
allow the expansion of the industry 
and thereby help in creating scarcity 
conditions.  Then, when  there is a 
rise in prices, they come down with a 
heavy excise duty. I thin it is a vic
ious circle.  The production may be 
adversely  affected  and  ultimately 
there may be a rise in prices again. 
Therefore, we are in the midst of a 
vicious circle.

  The hon. Minister, when he was in 
charge of the  Industries  portfolio, 
had announced a scheme for the ins
tallation of  automatic looms in the 
textile industry mainly to promote ex
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ports.  That scheme was announced, 
I thin, at the end of last year.  It 
was intended that this scheme should 
come into effect almost  immediately 
and that the installation of these auto
matic looms should be completed with
in 9 months or a year of their  an
nouncement.  Already a year has pas
sed and so far as I am aware, we are 
still far from the scheme being imple
mented.  Certain licences, of course, 
have been issued.  But, in view of the 
rigid conditions which w6re imposed 
for the installation of these  looms, 
many of the major textile units did 
not come forward to avail themselves 
of the offer.  I am afraid that it will 
tae an unduly long time before this 
scheme is ultimately implemented and 
production starts.

I may also give the instance of the 
cement industry.  We are having im
ports of  considerable  uantities  of 
cement at terribly high prices; we pay 
very valuable foreign exchange for it. 
The other day, the hon. Minister of 
Heavy Industries informed the House 
that licences for 33 additional units 
or  expansion of the  existing  units 
were granted, which would tae 
productive capacity of the industry to 
something lie 15 million tons.  We 
are producing at present about 5 mil
lion tons.  This is all for the good. Of 
course, nobody is in a better position 
than the Finance Minister to  now 
how the schemes  are  implemented. 
May I as him whether the  schemes 
for which 33  licences  have  been 
granted are going to be implemented 
within 8̂ to 24 months  Have the 
industries got the necessary resourc
es  My complaint to the Minister la 
that  while  Government  are  over
anxious to find all possible resources 
for the implementation of the projects 
in the public sector, so far as the re
sources for the private sector are con
cerned, neither the Planning Commis
sion nor the Government have made 
any exhaustive review  or  enuiry 
about the needs to find the resources. 
I am in a position to assure the hon. 
Finance Minister that, if his Ministry 
taes the necessary steps to mae the
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resources available, this difficult ues
tion of foreign exchange can be solv
ed to a substantial extent by the pri
vate enterprise.  After all, the indust
rial production is controlled mostly by 
the private enterprise. There are still 
plenty of avenues lying untapped and 
it is possible for the private enter
prise to increase the production all 
round to such an extent that it will 
lead to an all-round  curtailment of 
our imports and all-round promotion 
of our exports.  But the difficulty is 
this.  It is not enough simply to give 
the licences.  Licences for 2 million 
spindles were given about three years 
ago, but they  did  not  materialise. 
nly a fraction of it materialised and 
ultimately the  overnment had to 
cancel the licences and mae further 
licences.  The mere fact that licences 
are given either for automatic looms 
or for the expansion of the cement 
industry does not in ar̂ way indicate 
that the production will go up.  My 
point is that if the ovemnnent are 
really serious in finding a satisfactory 
solution to this difficult  problem of 
foreign exchange, I mae bold to say 
that you should mae available the 
necessary resources to those to whom 
you have granted licences.

Shri T. T. Krishnamachari ou are
not ruled out.

Shri . D. Somani  It is very easy 
to establish a new cemfent unit within 
18 to 24 months.  It is very easy to 
instal automatic looms which the hon. 
Minister offered a year ago and which 
is still hanging in the balance for a 
year or 18 months.  All these schemes 
are in the  melting  pot.  All  these 
paper schemes are not going to mate
rialise to a major extent unless  the 
uestion of resources for the pri
vate  sector  is  properly’  handled. 
I  would  lie  to  submit  to  the 
hon.  Finance  Minister  the  desira
bility  of appointing  a small  com
mittee  either  by  the  roremment 
or by the Planning Commission to ex
amine this very vital uestion of ma
ing resources available to the private 
sector to enable them to  implement 
the responsibility that has been assign
ed to them under the Secwid Plan.

After all, why is the necessity of the 
public sector alone taen into consi
deration  I want to mae it  clear 
that I am not opposed at all to the 
extension of the public sector.  That 
is necessary.  There are fields where 
private enterprise will not be able to 
do anjrthing.  Therefore, in the inte
rests of the country, it is necessary 
that the public sector must expand. 
The hon. Finance Minister has shown 
a firm determination ever since he 
too charge of his portfolio to find 
resources for the public sector.  Simi
larly, I thin it is the responsibility 
of the Ministry of Finance to ensure 
the finances for the private sector also 
which will be m the national interest,

Shri Bhagwat ha Aiad  Kindly
show your hidden gold treasure.

Shri . D. Somani  I don’t mind
these additional  taxes  which  are 
necessary and which are, of course, 
sought to be imposed on those who 
have got the capacity to pay. But, the 
position, as I have explained from the 
beginning is, the repercussions of these 
measures will be to retard the deve
lopment of production which  alone 
will solve our problem.  It is, there
fore, from the point of view of doing 
everything possible to  assist an in
crease in the production ot the indust
rial sector that I would lie the Minis
try of Finance to examine some of the 
reactions which have followed the in
troduction of these measures.  Loo 
at the reaction of the stoc exchange. 
I hope the hon. Minister must have 
received telegrams from the stoc ex
changes and shareholders’ associations 
how the  investors*  c«ifidence  has 
simply been shaen by these measures 
which have been announced.  There 
has been almost a crash in the stoc 
exchange.  Certainly, the stoc  ex
change is the barometer of all the eco
nomic activity.  If overnment will 
not view with concern any debacle in 
the stoc exchange, naturally it means 
that capital formation is retarded and 
private enterprise will not be able to 
loo to the money maret for neces
sary resources for increasing the pro
ductive capacity of the coimtry.
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I can £̂preciate the point of view 
of the hon. Finance Minister in put
ting restrictions on the distribution of 
dividends, thereby increasing the re
sources with the corporate sector.  In 
the first place,  this  very  measure 
closes the door of the private sector 
to tap any money from the investors, 
from the market.  To that extent, the 
resources of the corporate sector have 
been adversely  affected.  The  hon. 
Finance Minister, this morning, again 
referred to his consequential action of 
taking  these  compulsory  deposits. 
Here, I would like to make a few ob
servations drawing his attrition to tiie 
great difficulties with which the cor
porate sector will be faced if the pro
posals, as they are, are implemented. 
It has been estimated by a correspon
dent in the Statement that something 
like Rs. 35 crores will be necessary to 
be deposited under this  scheme by 
the pricorporate sector. I wonder how 
this sum of Rs. 35 crores can be found 
in the existing conditions of monetary 
stringency for the private sector, to 
make the necessary deposit w!th the 
Government. Of course, we have been 
assured that so far as the administra
tive machinery for  handling  these 
deposits is concerned, every facility 
would be given and lio  imncessary 
hardship will be caused.  I  would 
like to submit for the consideration of 
the hon. Finance Minister whether it 
will not be desirable to ensure that 
these deposits will not b6 insisted from 
those companies which are etliploy- 
ing t̂eir funds exactly in consonance 
and in conformity with the Objectives 
of the Second Plan. I have absolutely 
no quarrel with the Finance Minister 
in ensuring that these funds will not 
be utilised for purposes  other  Gian 
planned development or that they are 
not in any way to be misused. What
ever restrictions are necessary to en
sure the fulfilnieftt of this  objective 
can certainly be imposed.  Birt, my 
point is, for ensuring Compliance witii 
this objective from a few companies, 
why should the majority of the cor
porate sector be subjecfted  to  such 
hardship and harassment, and called 
upon to make these deposits at a time 
when money conditions are so string-

eht. I do not know whether the hon. 
Finance Minister  will  accept  any 
amendment to ensure the fulfilment of 
the objective on which we have no 
difference of opinion.  We quite agree 
with the Finance Minister tiiat the 
Government  should  have  adequate 
powers to stop all sorts of speculative 
transactions or transactions  of  the 
nature of cornering shares and acquir
ing the assets of other existing *t:om- 
panies.  We are absolutely on  com
mon ground with the Finance Minis
ter in ensuring compliance with this 
objective.  But, why should the needs 
of the other companies which are em
ploying their ftmds for the  purposes 
of the Second Plan, according to the 
objective of the Government, be pena
lised, first to deposit their funds. and 
th6n go through a lengthy and com
plicated process and apply for refimd, 
etc.?  I hope that so far as this aspect 
of compulsory deposits is concerned. 
Government will certainly do  some
thing to give satisfaction to the cor
porate sector.  This step alone  has 
caused a lot of misgiving throughout 
the business world.  The debacle in 
the stock exchange has got to do much 
with the drsistic provision of compul
sory deposits.  I hope it will be possi
ble for the Finance Minister to give 
a satisfactory assurance so far as this 
aspect of compulsory deposits is con- 
ĉ ed.

As there is no time, I shall not refer 
to the other points.  I would again 
emphasise the vital role of the pri
vate sector in fulfilling the objective 
of the Second Plan.  From that point 
of view, I would again urge upon the 
Government and the Planning Com
mission to go minutely into the re
quirements of the private sector and 
wherever those requirements  are in 
conformity with the Plan, do every
thing possible to ensure the availabili
ty of those resources to this sector.

I would like to end with what Mr. 
Winston Churchill said to  President 
Roosevelt when  Britain was on the 
point of collapse in the Second World 
War.  At the time when the Govern
ment of India are engaged in a total
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war against poverty and unemploy
ment, I say on behalf of the business 
community, give us the tools and we 
will finish the

Shri N, C. Chatterjee  Mr. Chair
man, some observation fell from one 
of the hon. Members from the Cong
ress benches opposite which confirmed 
the impression that this is also a good 
election strategy smd that it has been 
timed just to make the  impression 
that although big capitalists are mak
ing  handsome  contributions to the 
Congress election fund, still Govern
ment has got the courage to soak the 
rich.  But, I am pointing out to the 
hon. Finance Minister one fact. Have 
these additional new taxation  pro
posals which are  brought  forward, 
been conceived with due regard to the 
serious repercussions on the economy 
of the country  The proposals are 
varied and  diverse.  In the field of 
direct taxation, there is going to be a 
capital gains tax, of course, in a much 
more stringent than what a previous 
Finance Minister  imposed  on  this 
country some years back.  Then, there ̂ 
is the tax on dividends and upgrading 
of companies super tax.

In the field of indirect taxation, a 
number of import and excise duties on 
a fairly wide range of articles will be 
levied.  Then, an increase in stamp 
duties on bills of exchange, and there 
will be governmental control of de
posits of reserves of companies.  What 
is creating a good deal of mis-giving 
is this, that you are really crippling 
the private sector too much and plac
ing too many handicaps on them. The 
Five ear Plan recognises  that the 
private sector has got to play a very 
important part in the  development 
f the national economy. Are you go
ing to allow them to play that part 
Are you not imposing too many res
trictions and fetters so that it would 
be impossible for them to discharge 
their obligations  It may be  good 
strategy to make it  impossible  for 
them to fulfil their obligations  md 
then turn round and say the private 
sector has deplorably failed and there
fore it should be wiped out.  But is 
that fair  Is that the just approach,

the rational approach  Is it fair to 
put the screw on them in this fashion 
and  make  them  unsuccessful  and 
thereby justify the expansion of the 
public sector  I submit that is not 
the proper approach.

What is depressing me is this.  The 
Minister should know that the  im
portance of the individual is declining 
as an agency for saving.  Most of the 
savings are now to be created out of 
institutional agencies.  ou are  not 
providing incentive for investment in 
fresh issues  of  capital.  Therefore, 
Shri rishnamacharis fiscal measures 
will have a. very  serious  deterrent 
effect on capital formation in India. 
The result will be that our  capital 
which is already shy, will become still 
more shy, and euity investment will 
be made verŷ very  difficult.  Even 
the magnitude of institutional  sav
ings is bound to decline with measures 
sudi as tre nationalisation of  insu
rance.  Savings which were formerly 
available for invesment in the private 
sector cannot now be d̂ended upon, 
and to that extent the gap has got to 
be filled by individuals.  ne import
ant fact the Parliament  should re
member, and I submit  that  in  all 
seriousness.  In all economies, espe
cially in undeveloped economies like 
that of India, the backbone of capi
tal formation is the will to save and 
the will to invest, and the capacity to 
do so on the part of the common citi
en.  Are you  not  destroying  that 
incentive Are you not making it im
possible for the common  citien to 
have the will to save and to invest

ou remember that when we dis
cussed the Company law we made a 
difference between preference  share 
capital and euity  capital and you 
know that was deliberatly made be
cause the preference share capital wu 
more or less like a creditor who has 
invested some money and who was 
uite satisfied with the assurance of a 
fairly regular and decent return, but 
euity shar6 capital stands on a diffe
rent footing.  I uity  share  capital 
goes without any return or dividend 
for years together.  During the for
mative years of the companys pro
gress they do not get anything, but
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their only incentive, their only hĉe 
is in the assurance  that  subject to 
fairly  safe  investment  and  safe 
lirtanagement, there would be higher 
dividends later on, progressive divi
dends in  future, and also an appre
ciation in the share capital.  All that 
is being taken away.  Do you epect 
that if you upset the individual inves
tor in this manner, deprive him of the 
incentive, make it impossible for him 
to get higher dividend later on and at 
the same time  deprive  him of the 
benefit of future appreciation of share 
capital, do you ever epect that the 
individual citien, the cgmmon inves
tor would come forward in the money 
market and make investment in these 
companies

The other thing which to some e
tent disturbs me is this, that you are 
taking away the reserves of corporate 
entities and you are compelling them 
to deposit part of it with the Central 
Government  I am not looking at the 
technical aspect of the matter. It may 
be that it is generally outside the pur
view of a fiscal  measure,  but  Mr. 
Speaker has ruled and we have got 
to accept that ruling.  But the diffi
culty is this, that Shri rishnamachari 
will not administer this Act, nor the 
hon. Deputy Minister.  The Act will 
be administered, the legislation  and 
fiscal measures will be administered 
by, the bureaucracy.  And we  know 
what has happened to the Company 
Law Administration.  When the Com
pany Law was being consolidated we 
put too many restrictions on tiie com
panies.  A large number of restric
tions, fetters and  impositions  were 
deliberately put, and we pointed this 
out to Shri  Deshmukh.  Now,  you 
know he was a man of great eperi
ence and of great mental balance, and 
in spite of that he was telling us and 
giving an assurance on behalf of the 
Government that the  administrative 
machinery would be completely modi
fied and altered so as to ensure speedy 
disposal of  all  applications.  ou 
know you cannot have a change in the 
directorate, in the managing agency, 
you cannot have small changes in the

regulations of the company  without 
Governments prior  approval.  Shri 
Deshmukh said all that  would  be 
rendered easy and a new set-up would 
be brought about, but there has been 
a great disappointment in that respect. 
In spite of the Ministers  promises, 
the actual eperience of the private 
sector has been unfortunate.

 Now, what will  happen   Every 
company which makes a profit  and 
has got to pay portion of the profit to 
the Reserve Bank, or a portion of the 
accumulated surplus  to  the Govern
ment of India, will be completely  at 
the mercy of Government officials  to 
get back the funds whch belong  to 
them.   What is the  good  of  Shri 
rishnamachari  standing  up  and 
saying in the  House of the  People 
that there will be  no difficulty  in 
retuihing them.  It is not for  him 
to return.  It will be administered by 
a bureaucratic set-up, and that set-up 
has been   disappointing  in  this 
country.  Will it be workable

ou teke money from a company 
and say Of course, it is your money 
I will hold it in trust and I will give it 
back if you satisfy me that it will be 
property spent for genuine purposes. 
Who will decide it It will be decided 
by a oint Secretary or Under-Secre
tary or somebody in the Ministry, and 
God alone knows on  what  factors. 
Repeatedly the courts have said that 
thisUnfettered discretion  given  to 
eecutive officials to act according to 
their whim and pleasure is a  great 
tyranny and is an engine of oppres
sion.  I am objecting to this continued 
governmental control over  economic 
activity, and I am asking this Parlia
ment to put a curb on it.

Liuidate the private sector if you 
want to socialise properly, if you be
lieve in socialism.  Do not have a so
cialist pattern.  If you believe in your 
Prime Minister, your leader, remem
ber he has said that when you allow 
the  private  sector  to  operate  in 
certain  spheres  there  should  be 
no restrictions put,  they  should  b̂
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allowed free and  full  play.  Then, 
allow them full play.  Do not subject 
them to this kind of bureaucratic ad
ministrative control, do not  hamper 
the  normal  business  activity,  take 
away their investments from them and 
ask them to whine  at  your  door 
when the time comes for the purpose 
of  showing  to  your  bureaucratic 
underlings that  they  are  behaving 
properly.  My objection is to bureau
cratic delay, to this set-up, and I am 
submitting that in actual practice this 
kind of compulsory deposit with the 
overnment will come in the way of 
prompt disposal of applications  for 
release of funds and in effect this kind 
of administrative control wijl cripple 
the working of companies.

On one point I am happy that Shri 
Krishnamachari  differs  from  Shri 
Deshmukh.  Some of the Members of 
Parliament had been telling Shri Desh
mukh that he was  indulging in too 
much deficit financing  and  that It 
should be stopped, but he wanted to 
show that he was a great optimist, and 
he said No, this deficit  financing 
will not create any diflficulty.  I am 
happy that Shri  Krishnamachari is 
more objective, and he has now realis
ed that we have got to put a stop to 
this kind of deficit financing.  He is 
saying that on two  grounds  he is 
wanting this kind of fiscal exaction to 
be levied on the  people.  irstly he 
says that there is an inflationary spiral 
which is going on, it has got to be 
curbed.  Secondly  he says that our 
foreign exchange gap has got to be 
made up.  or Heaven’s sake tell me 
is it not  correct that in the  recent 
months there has been a definite ten
dency that the inflationary spiral is 
going down  So far as my  figures, 
the  figur.̂s  that  I  have  been able 
to get, show, in recent months there 
has been a tendency just the  other 
way about.  If I am wrong I will be 
very happy to be corrected, but what 
I am told is that the almost continuous 
upward movement of wholesale prices 
during the last 15 months has been 
halted and a slight downward move
ment has been in evidence  during

September, 1956.  If that is correct, 
there is no emergency, and we should 
not be rushed into taking this kind 
of measures which will impose a ̂ eat 
burden not merely on the rich. If you 
tax the Tatas and Birlas and Tulsidas 
Kilachands and Somanis we will not 
mind, but do not kill the poor middle 
class investors.  It will be a  great 
hardship on them.  It will ruin thou
sands of middle class families whose 
only savings are represented in these 
companies’ investments.

Then, how are you going to inake 
up this foreign exchange gap  hat 
are you going to do to stimulate the 
exports   hat  is  your  concrete 
scheme  There, you  are  failing. 
There, India is  at  a  disadvantage. 
My  information  from  people  who 
have just come back from their tours 
of South-Eastern countries  is  that 
India is losing fast her market there. 
And that is a very serious problem. 
China and apan are both going for
ward.  I am told, I believe my infor
mation is correct, t̂hat  during the 
first half of 1956, India has remained 
a very bad second to apan as ex
porter of cloth.   So, India has re
mained very far behind.  As against 
apan’s export of 618 million yards 
during this period, India  exported 
only 390 million yards.

Mr. Chairman  Is the hon. Mem
ber likely to take long

Shri N. C. Chatterjee  es.

Mr. Chaimuui  The hon. Member
can continue his  speech next day. 
e shall now take up Private Mem
bers’ Business.

COMMITTEE ON PRI ATE  MEM
BERS’ BILLS AND RESOLUTIONS 

Sixty-fifth Report

Shri Bamachandra Reddi (Nellore) 
I beg to move

That this House agrees with 
the  Sixty-fifth  Report  of the 
Committee on Private Members’ 
Bills and  Resolutions  presented 
to the House on the 5th Decem
ber, 1956.
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Mr. Chairman  The uestion is

That this ouse agrees ith 
the  Sity-fifth  Report  of the 
Committee on Private Members 
Bills and  Resolutions  presented 
to the ouse on the 5th Decem
ber 1956.

The motion as adopted

7 D C MBiaa 195̂

Mr. Chairman o  e shall pro
ceed to Bills to be introduced.  nie 
first Bill namely the ld and Infirm 
Persons omes Bill stands in  the 
name of Shri rishnacharya oshi. I 
find that the hon. Member is absent.

hri  Bhakt  Darshan  ( arh al 
istt.—ast cum Moradabad  Distt.— 
orth- ast)  I have been authorised
by him.  So may I move for leave 
to introduce

Mr. Chairman  I am very sorry.
There can be no uestion of proy so 
far as  the  introduction  of  a Bill 
standing in the name of  a  private 
Member is concerned.  e must  be 
present in the ouse to introduce the 
Bill.  According to the rules I can
not allo this reuest.

Sliri T. B. ittal Rao ( hammam) 
If he signs the Statement of bjects 
and Reasons then also can he not be 
allo ed

Mr. Ciiairman  This has not been
done.  This is only ior introduction. 
nly the hon. Member ho is res
ponsible for the Bill to be introduced 
should do it.

Shri T. B. ittal Rao  It has been 
done.  That is hy I brought it to 
your notice.  Then Shri A. . opa- 
lan as absent Shrimati Renu Chak- 
ravartty as allo ed  to  introduce 
the Bill on behalf of Shri  A.  . 
opalan and she  had  signed  the 
Statement of bjects and  Reasons. 
So there is a precedent.  That is hy
I brought this to your notice.

Mr. Chairman  n a previous oc
casion I remember I had introduced 
a Bill on behalf of another Member 
namely Sir ari Singh our.   But

Private Memberŝ  2I34 
Resolutions 

then he had authorised me and he 
had informed the President of  the 
Assembly about the  authority  etc.

o  in this case Shri  rishna
charya oshi has not authorised the 
hon. Member and he has not inform
ed the Chair.

Shri Bhakt Darshan  o.  I have
got the authority and I sent it to the 
Table.

Mr. Chairman  But the Chair has
not received that.  The Chair does 
not kno about the authority  that 
has been given.  The hon. Member 
ought to have informed the Chair.

Shri Bhakt Darshan I do not kno 
here it has gone.  I sent it to the 
Table five minutes back.

Mr. Chairman  Unless  the  hon.
Member had informed the Chair  of 
this authority I cannot take cognis
ance of any authority hich has been 
given to the hon. Member.

Shri Sinhasan Singh  ( orakhpur 
Distt.—South)  But he says he has
sent it.

Shri Tek Chand (Ambala—Simla) 
e is informing the Chair no.

Mr. Clûrman   This information
from the Member ho has got  the 
authority is not enough. The Member 
ho as to have introduced the Bill 
should have informed the Chair.

Shri Sinhasan Singh  e says that 
he had already informed the Chair. 
But someho it has not reached the 
Chair.

Mr. Chairman Am I to understand 
that the hon. Member ho is raising 
the objection has got information that 
Shri rishnacharya oshi had inform
ed the Chair

Shri Sinhasan Singh  o.  e says 
that he  has  informed  the  Chair 
already.

Mr. Chairmap  I  have  already
submitted that so far as the Chair is 
concerned the Chair ought to have



2135 Ancient and  7 DECEMBER 1956 Monuments and
Historical Archaeological Sites

. and Remains {Declara
tion of National Import
ance) Amendment Bill

2136

been informed by the hon. Member 
Shri Krishnacharya Joshi.  That has 
not been done.

BEEDI AND CIGAR LABOUR BILL*

Shri A. K. Gopalan (Cannanore): I 
beg to move for leave to introduce a 
Bill to provide for regulating employ
ment and work in the factories manu
facturing Beedi and Cigar in India.

Mr. Chairman;  The question is:

"That leave be granted to intro
duce a Bill to provide for regulat
ing employment and work in the 
factories manufacturing Beedi and 
Cigar in India.”

The motion was adopted.

Shri A. K. Gopalan:  I introduce
the Bill.

ANCIENT AND HISTORICAL MONU
MENTS  AND  ARCHAEOLOGL- 
CAL SITES AND REMAINS  (DE
CLARATION OF  NATIONAL IM
PORTANCE) AMENDMENT BILL
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?̂3Wrft 

i| «ftr ̂  ̂  ̂  ?Rt

^̂TTft̂RspR spT ̂  f̂lT  «TR

•T̂ wr   ̂I ^  TÎ   ̂ ^

ffk ^   ̂ ^ t I  ^
STPT̂t ̂TR ̂  ̂    ̂̂

3nOT  ̂  ̂  T\̂   ̂ ^

f̂tfV f̂ w\x 'iH+'l

srft   ̂  ̂   ̂ ̂

 ̂’Hi«(R̂*hal  5|>t  ̂  Ĥ+*1

 ̂ TRT ft>̂ 'STPT 1

5ff̂T   ̂cftTR #  ^

 ̂  W  ̂  ft»  ̂ ftr ̂

^  ̂  ̂  fw  ^nw

A yWTT f  ^ fT3̂

(̂ HTT)  ̂̂5T5T   ̂ T̂ W I «fVr.

 ̂ ̂3FRk ?Tff I ( )̂ ̂

 ̂ ?IT  ?ftT ?HR   ̂̂  ̂  f% 

«ft   ̂̂  ̂T?TT I 5rnî ̂  55TT

I

^  5IWRT 3ft ?F̂ fm r̂ -

mrr v^RnkrtM îTRvmw| 

fJTK   ̂̂   1̂̂ ^

 ̂  (srfkfent)  t OT? ̂ Rfm

SF7?TT Tf*TT ?ftT   ̂   ̂ 5IT«T

'ddPTT ̂  ff«t»dl t •

T̂T# ̂   ̂  ̂  ̂  ̂  f% ̂

Mî  >̂T <?l<l cR̂ c!*F  R̂*t><irl   ̂

 ̂   ̂  ̂  ![̂- 

^ n̂r̂TT w  fsp ^

^̂-̂sTR   ̂ fW  ̂̂ sft̂ srr̂
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 ̂  ̂ 2T

frrr ̂5rrr i

 ̂̂ TRT-̂ W ^ ̂  T̂T 

 ̂  ?PR STTOT ̂T̂FTT  I

?v«tt

 ̂   ?rnj 

 ̂srr̂  r̂̂ )  v ^

 ̂1 5 T^^f^ R^ R f̂JTT̂FIT

%̂ftK ^Nnr-̂ r^FTfem"w 

t ?rk ̂  ̂  fw w  t ̂  t’ ?rm 

?r? +<̂   ̂I

 ̂’Tnr ̂ ÎmI ̂fPTT ̂

 ̂ ^ ̂  1̂ I  ^

3R ̂  vnxcn̂  ̂ ^̂*11  ^

 ̂̂ +ol 1  T̂Ĵprr ̂   ?HT̂;

iĵ  qf w

r̂r̂ sFiff̂   ̂̂3̂  TOT t ?fk

1̂ 44l<  c.«H>< vPT 5TRT Tff̂ ̂FZPT

 ̂ ̂  I I   ̂ ?To 5ft5rr ̂  ft> 

>̂TTT if̂TfRT  ̂̂   t   ̂

W   ̂ 11TTV T̂RH

I f:

“Leaving these  fragments, one 
of the oldest and certainly one of 
the most perfect, in Central India 
is  the  desecreated  temple  at 
Badoli, situated in a wild  and 
remantic spot not  far from the 
falls of the Chambal, whose dis> 
tant roar in the still night is the 
only sound that breaks the silence 
of the solitude around them. The 
principal temple, represented in 
the woodcut No. 336 may  pro
bably, pending a more  precise 
determination, be ascribed to the 
9th or 10th century, and is one of 
the few of that age now known; it 
was originally dedicated to Siva. 
Its general outline is identical with 
tiiat of the contemporary Orissan 
temples.  But  instead  of  the
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astylas enclosed porch or  man- 
dapa, it has a pillared portico  of 
great elegance, whose roof reach
ed half-way up the temple, and 
is sculptured with a richness and 
complexity  of  design  almost 
unrivalled, even in those days of 
patient prodigality of labour”.

IT̂TSTT ̂  ̂TRTTT  #

^̂ tf̂ OTr?TPnrT#‘%Rr 

 ̂̂*iai 

t ̂   11 iTTOft̂T

 ̂ ffparr  ̂̂  ̂

 ̂ 5RRTT

 ̂ TOR ̂

»rf t  ^ ̂rnr ̂   sftd^ 

?̂nT̂) 11 ^

 ̂ ^  r̂n¥t

‘̂■<yddT

^  ^ ̂    ̂ ̂  ft)T  #

tOTt 3T7̂ t I T̂TfR- ̂  fRTTT 5?T-

 ̂ f̂lTTT ̂hwr I 5ft  ®TR

»7̂ '»lldl ....

The Deputy Minister of Edocatioii 
(Dr. M. M. Das): Will the hon. Mem
ber tell nw in some detail about this? 
The idol îom which particular tem
ple has been lost?

Shri Balwant Sinha Mehta: Shesha- 
shayan.  That idol has been removed 
from the ancient mins of the Badoli 
temple. That is a protected monument 

Dr. M. M. Das: After independence 
or before independence?

Shri Balwant Sinha Mehta: Before 
independence.

Dr. M. M. Das: It was before inde
pendence.

9FRRT ^

 ̂  ̂I ÎTRT

 ̂̂  w  ̂   t ?fh: ̂  ̂
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[«ft

t ft? T̂PRTT I I  ̂   ̂   ̂  ̂  t 

30^

5ftT i

•T  ̂ ÎcT  ̂   ̂I

 ̂  ̂ tnpfOT

3fV ̂  irf̂  ̂ Mt

 ̂ t ftr *tftr

 ̂̂  f̂T̂rar ̂  ̂ ̂  ̂

^m̂ft> ^

qfer ̂ ts ̂  ̂  «?k

 ̂̂  «FT ̂  I  ̂̂TFRT 

f ft; mfer fRKT 5̂J5R̂   ̂ ̂

w l»

ŜRTR

 ̂   ?T|f ̂  t, ̂ T#OT  ^

f?IT| I   ̂  r̂ +TT # ?lk 5TT-

 ̂ ftnHTiT #  t ftr  t ̂5T̂

(«rPTt»r) ̂ Fm ^

 ̂ ?fk ̂  ̂  ̂  F̂ “

 ̂ sp̂ I  ̂̂  ?Tr3r 5rmt ̂ hsrm

<TT?TTf̂ ^̂

ft> ^   ̂ ?TOT 52TTWr ̂

gfW I ^    ̂t»

#fti?T  ft#  ̂# ̂ 3̂  5?tP^ ̂  irf

I, ?f\T t ?m 

f?nc   ̂?rJ  ft» ̂  ̂'nra'- 

^ ̂  11  ̂ 

â 5RIT5̂ ̂  ̂  ft

|l ftRTPTĤ  ?rS-ft?̂ ^

qT: =5F̂ ̂  ̂  ̂  T̂ I ̂  ’TT

am (5TW) I,

t ^ TT̂ ifFP  ̂(fw  ̂)

 ̂̂  ̂ t «  ̂ ̂    ̂  t ‘  ̂

^mw f ftF TTR̂   ^

 ̂  ^  ̂   'TT ^mrr P̂âT̂r

^|?rr^l lT̂ 5ft̂ 7ER|f̂’TT 

 ̂   5?TT t,  ̂ ^

 ̂  I I  ̂   ̂ 11  i

t, ftra- ̂  fTTTT 5TTnr' t •

sif̂ t, m  ̂  ̂ HTT

d̂dR 'TT ̂  f̂TT I I  W W

^ ft'̂TTV # ft̂  T̂ETT I I ^

»TT ̂  prr I I 

 ̂ f̂ WF # ftî  W  I I  ̂

•■̂ddw t ^ 'm#TT®r TTf̂T̂ ̂  ̂  # 

?rT5C 11 ^ fĝftf̂nrr  ̂ ^

13frf̂ f̂tvRrrfT

5p5F3TTtl   ̂  ̂̂  ̂

11 ^

# ̂  ft»   ̂srfro fWPT I, ̂

iftfT  t  ̂  triwfOT  ^

 ̂ t ‘   ̂

«ftfT^^ ’̂5̂ Tr5Tr̂ T̂f 1:

“The inscription is engraved on 
a flat undulating  rock under a 
Mahuva tree, within the encircl
ing wall towards the north of the 
big reservoir of water attached to 
the shrine of Parsvanath situated 
about I mile to the south-east of
the town of Bijolia............. The
surface of the  rock  containing 
the inscription is not smooth but 
rough and undulating. The  rock 
has suffered for centuries  from 
exposures.  Wherever the  rock 
was originally defective,  it has
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tion is, thus, to  be accepted as 
authentic.”

been left blank; but now the por
tion of the rock used for engrav
ing has also peeled off at places, 
and thus some of the important 
portions of the text have  been 
totally destroyed.”

T̂̂IT  ’TT 53%   ̂ t I

3RT ̂    ̂ fwr ̂TRTT dt

 ̂̂  t I

^

11  ̂  ̂  3PT

 ̂ TRft”  ^

 ̂   ̂    ̂ f f   t   I  ^

 ̂ âTTcft  I   ̂ ̂  trfq-irr-

 ̂  ̂̂  ̂  '5'̂ ^

f :

“ Trithviraj-Raso’  of  Chand 
Bardai is misleading and all but 
worthless.  The fragment  manu
script of ‘Prithviraj—Vi jay a* dis
covered by Dr. Buhler in Kashmir 
is the contemporary work of poet 
Jayaratha. The order  of chrono
logy of the Chahamana princes as 
given in this poem  also  foimd 
support from the  Harsha  stone 
inscription of  Chahamana  Vig- 
raharaj  dated  Vikram  Samvat 
1030 which mentions seven succes
sive princes from Guvaka  I to 
Vigraharaja II.  But as the list 
supplied by this inscription  was 
shorter than that  given in the 
poem, some  inscription  of this 
period with a long  list of these 
princes, exactly corresponding  to 
that found in the poem,  was  a 
requisite so as to leave no  room 
for suspicion.  This  desideratum 
has been supplied by the present 
rock inscription and therein lies 
its importance.

The chronology of the Imperial 
Chambana dynasty as given in the 
*Prithviraj—Vijaya* and as veri
fied from the Bijholi rock inscrip-

 ̂ t̂THT ̂

 ̂   ̂  I I  ^

I ̂    ̂ ^

 ̂ 11 ̂    ̂  ̂  îT?rr

r̂rar  t 1  r̂nr # ̂  ̂

^  ̂firrĉ  # ̂ r̂iw #  f 1

T̂̂RTT ̂ I  WfW  ̂  ̂

 ̂ W  I  'TRT ̂  

t̂̂rr  ̂̂  3?tt

^   ̂ ^

# # 1  ̂ w  t,

 ̂# f̂nrr srrii 1

 ̂I q- ^ ^ ^i^rr ^

 ̂  ̂  ̂I

^mx 5rr#T ŵf̂RT ̂

P̂d̂ w  ̂  ̂  I I

V̂lT  ̂  ̂ I ^

fO T  W   I   I

 ̂  ̂̂  t, ̂ ̂rq̂RTT

^  ̂ ^

 ̂  ̂ p5T#̂ 5TT-

 ̂   ̂ îTT ̂  t ?ftT ̂17#

WTT ̂   t, ̂  ̂  «ftfT T̂vTtt

>d<rt+) q-qM I  ̂ TTT ̂  ̂  ̂ +ilO   ̂

ijjw   ̂̂  t,   ̂̂

FrrpjRT ̂  I ^
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I I', ̂  TT3IFTR vr 5Rn:

 ̂ Ŵ TRf  f

 ̂  ̂ I

?nft   ̂55̂ *TI*ik ̂  T̂X 

7ft 5R?T f̂rqr w   <rr i 'dti+i 

*Nt   ̂ "̂ôT <ftx ŷxft’̂SPTV

>3tTT >d̂+T

I fe ̂    ̂ ̂  inxhr

«̂TPr t  53!?̂ ̂

#?sr*r ̂   ̂3?n: r«t*qR  i

Mr. Chairman: Motion moved:

**That the Bill further to amend 
the Ancient and Historical Monu
ments and Archaeological  Sites 
and Remains (Declaration of Na
tional Importance) Act, 1951, as 
passed by Rajya Sabha, be taken 
into consideration.”

I have received chits from certain 
hon. Members who are  desirous  of 
speaking on this Bill.  I will request 
them, in view of the fact that it is 
only an amending Bill, to kindly res
trict their remarks to the particular 
monuments mentioned in this Bill and 
not to roam over the entire field and 
speak on general matters relating to 
any such declcuration.

15 hrs.

Shri L. Jogeswar Singh (Inner Mani
pur):  Mr. Chairman, I would confine 
my speech according to your advice. 
I am afraid the Bill is not an exhaus
tive one.  It M a matter of an  all 
India knportance.  Not only should it 
deal with one part of the country, 
but it should cover the whole of India. 
The original Bill of 1951 relating to 
the ancient and historical monuments 
and archaeological sites is also  not 
exhaustive.  It does not cover all the 
States in India.  It covers only Hy
derabad, Mysore,  Travancore-Cochin 
and Rajasthan and many States have
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been left out, such  as  Saurashtra, 
groups of Eastern States in Orissa, 
Manipur, Tripura etc.  The purpose 
of the Bill should be to include the 
historical monuments in the whole of 
India.  But  here  a piecemeal Bill 
has been placed before the House.  I 
would like to draw the attention of 
the hon. Minister to  the  fact  that 
though the amending Bill looks like 
being an all India Bill, is intended for 
Rajasthan only.  I wonder why this 
piece-meal Bill has been brought be
fore the House when many import
ant monuments in many States of the ‘ 
country  need  be  included in this 
Bill.  I strongly suggest that the ori
ginal Bill passed in 1951 should be 
amended in such a manner as to in
clude all the States which I have just 
mentioned.  This Bill is purely in
tended for Rajasthan but there are 
equally important ancient monuments 
in my State also.  My State lies just
on the border of Burma-----

Mr. Chairman:  I request the hon.
Member kindly to restrict his com
ments in regard to the matters con
tained in clause 2 of this Bill.  I al
ready requested him to confine  his 
remarks to that.  I cannot allow him 
to refer to other monuments which 
are existing in another State, which 
have got no relation to this* Bill.  We 
are not on the general Bill now.

Shri L. Jogeswar Singh:  I am only 
referring to the amendment  of  the 
original Bill of 1951.

Mr. Chairman:  The  present Bill
seeks only to get  declared  certain 
monuments.  If  the  hon.  Member 
wants to speak about  these  monu
ments, he is perfectly entitled to do 
so, but if he wants to bring in cases 
of other monuments, I am afraid,  I 
will not be able to allow it.
Shri L. Jogeswar Singh:  I  was
only making some reference to  the
original Bill.....
Mr. Ĉhairman:  So far as the origi
nal Bill is concerned, it is sought to 
be amended by this Bill in respect of 
certain matters.  The entire Bill is
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not before us.  I request the hon. 
Member kindly to speak on the Bill 
before us.

Shri L. Jofireswar Singh: I was only 
referring only to one or two things, 
so that they may be brought to the 
notice of the hon. Minister.  My sug
gestion is that we should have a more 
exhaustive Bill of this nature___

Mr. Chairman:  The hon. Member
knows that before this  Bill,  there 
was another amending Bill by virtue 
of which the Central Government has 
been authorised to notify these other 
monuments in the other States also. 
The proper course for the hon. Mem
ber is that he should approach the 
Central Government and ask them to 
declare those monuments as of Natio
nal Importance.  In this Bill, I am 
sorry I cannot allow him to refer to 
any other monument existing in his 
State or elsewhere.

Shri L. Jogeswar Singh:  I  may
mention that this Bill has been pas
sed by the Rajya Sabha and at the 
present stage we can take it that it 
is more or less approved by Govern
ment.  I would only request the hon. 
Minister to amend the original BiU 
of 1951 so as to include the monu
ments existing in other States also.....

Mr. Chairman: We are not concern
ed with other  monuments  existing 
anywhere.  We are only concerned 
with the monuments which are men
tioned here.

Shri L. Jogeswar Singh:  My sug
gestion to the hon. Minister was that 
he might bring a similar Bill more 
comprehensive in nature in order to 
include  the  remaining  monuments 
which are not included in the origi
nal Bill.

Mr. Chairman: So far as the monu
ments in his State are concerned, he 
may bring in a  private  Member’s 
Bill.

Shri Lu Jogeswar Singh:  I  was
only saying that Government should 
take notice of it.  That is all.
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Shri Chattopadhyaya (Vijayavada): 
Mr. Chairman, I want to say a vêy 
few words in respect of this BilL  I 
congratulate the Government for in
cluding a number of monuments  of 
historical and archaeological interest 
in the list and for their being pro
tected and cared for.  We aU talk of 
historical and archaeological  monu
ments, but we really do not realise 
to the fullest extent how very urgent 
it is to have  these  great  treasure 
houses left to us by our  ancestors 
preserved, every inch of it.

It is a great thing to see, for in̂- 
ance, the Fort of Chittoor which was 
very much neglected in the past, and 
now, I am sure, it is going to be re
suscitated, renewed, revived and re
novated.  In other  countries, we find 
that ancient monuments which went 
into oblivion have again been taken 
up, renovated and brought  before 
the people of those countries, in order 
to inspire them on to greater consci
ousness and greater existence.

I think that with regard to  this 
Bill, it is rather aggravating to have 
such an-dmportant subject dealt with 
piece-meal.  My suggestion is that we 
have a Government notification  in 
the gazette.  Whenever the Govern
ment is moved to include a great his
torical or archaeological  monument, 
instead of having this brought before 
P̂liament every other day,  it  is 
letter to have a notification in  the 
gazette and inform the people that 
such and such a monument or such 
monimients have been included  on 
the list

I would like to  congratulate  the 
Government once more, and I do hope 
that  when  these  monuments  are 
renewed, when they are made  im
portant in the history of the life of 
our nation, they will  inspire  our 
artists, our painters to go and sit at 
the feet of our old Masters, who still 
live in the ruins, the ruins of our coun
try, in the shape of these great monu
ments, which are far more healthy
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and whole than many  of  us  who 
have lost our roots.  I hope that these 
will become greater inspiring spots 
for the  generations  to  come,  and 
especially  the  yoimger  generation, 
who have a bad habit of going out of 
India, without knowing anything  of 
these great monuments, anything of 
the great traditions of this country, 
going out to leam artistic creation, 
going out to  get  inspiration  from 
Europe and other places in the West— 
which is a very great national loss 
to us.

On behalf of the artists  of  this 
coimtry, I should like to think the 
Grovemment, indeed thank them for 
this great interest that they are show
ing in the monuments of this coun
try, the great treasure houses of our 
cultxire, the great treasure houses of 
our consciousness, the great  remin
ders of our ancestors who lived  for 
us, who live by us and who are al
ways there in order to make us go 
from the glory that was India to a 
greater glory that shall be India.

Dr. M. M. Das:  At the begining I 
had no intention to  inflict  a  long 
speech on the hon. Members so far 
as this particular motion is concerned 
because in the Upper House we,  on 
behalf of the Government of India, 
have accepted this Bill, and in the 
Lower House also I thought that the 
only thing I could do was to submit 
to the Members  of the House that 
Government accept this measure. But 
during the debate that has taken place 
on this measure, in the speeches  of 
hon.  Members  that  have  spoken 
before me, several points have been 
raised, which, I think, in all fairness 
and justice  to  the  Archaeological 
Department, should be explained.

So far as the present Bill is con
cerned, a few monuments of Rajas
than have been sought to be included 
into the list of monuments of natio
nal  importance.  The temples and 
monuments which are sought to be

included in this list by this Bill  are 
Parsvanath  Jain  Temple  (Pancha- 
yatan) with the inscriptions of  the 
12th century and the Badoli Temple. 
The others  are  Menal  (Mahanal) 
Temple, the Math and  the  ancient 
well  and  then  the  Suhaveshwar 
Temple and the Palace of Rani Suha- 
vadevi.  These are the monimients 
that are sought to be brought under 
the protection of the Government of 
India by this Bill, but I would like to 
remind my hon. friend that in Rajas
than there are many other important 
monuments which have not yet been 
included, for example—̂if I am to ex
plain, I shall take some time; may  T 
be permitted the time required?

Mr. Chairman:  By all means he
can go on.

Dr. M. M. Das:  For  example,  I
may point out that there are the tem
ples of Osia in Jodhpur District and 
several other temples, the temples of 
Harihara, then the temple of Surya, 
the temple of Mahavira, the temple of 
Pipla Devi, the temple of Sachiya- 
mata and others.  They are all very 
important.  All of them have very 
important inscriptions engraved  on 
them.  For instance, in the inscription 
engraved on the temple of Mahavira 
there is mention of the name of Vat- 
saraja of the Pratihara dynasty who 
flourished in about A.D. 770 to AI>. 
800.  Some of the temples were built 
in the eighth and ninth centuries A.D. 
These are all very important temples 
and they are situated in Rajasthan.

There are also others which deserve 
to be included in this list; for exam
ple, there is the Suriya  Temple  in 
rtanakpur in Pali District, and this 
lemple is dedicated to the Surya and 
It contains fine sculptures.  It  is  a 
fine specimen of  mediaeval  Hindu 
architecture.  There is also the Ambi- 
kiui Temple of Jagat in Udaipur Dis
trict which has excellent plastic deco
rations and is in a good state of pre
servation.  Then there is the main
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ain Temple in the old city of awar 
famous for its silver  mines.  Then 
there is the hat with  inscriptions 
at Nauchauki in Udaipur Town.  The 
whole hat gives us an idea of the 
secular architecture of ancient times. 
The inscriptions on the hat not only 
furnish historical data but are them
selves important as a poetical com
position.

Shri Raglrabir Sahai (Etah Distt — 
North East cum Budaun Distt.—̂ East) 
Is there any amendment on behalf of 
the overnment that they should be 
included?  

Dr. M. M. Das  I am coming to
that because the uestion has been 
raised by hon. Members, and I want 
to take this opportunity to explain to 
the House the present position with 
regard to this particular Bill. My hon. 
friend need not be so impatient.

The legal position so far  as  the 
monuments of this country are con
cerned has changed perhaps two or  
three times.  During the time of the 
Britishers, so far as the British ad
ministered  provinces  were   con
cerned, archaeology was  a  Central 
subect.  The  British  administered 
State overnments had nothing  to 
do with the maintenance or  protec
tion  of  archaeological  monuments. 
This continued till the time when we 
ôt our Independence.  So far as the 
Native States were concerned, they 
had to make their own arrangements 
for maintenance and  protection  of 
archaeological   monuments.   itii 
Independence,  when  these  Native 
States were integrated into the Indian 
Dominion, all the archeological monu
ments situated in the Native States 
came responsible for the maintenance 
of all the archaeological monuments 
in the country.  Then came our Con
stitution.   Our  Constitution-makers 
thought it wise to divide archaeology 
and ancient monuments of this coun
try into two groups—one group con
taining those which are of national 
importance to be administered by the
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Central Archaeological  Department 
and the other group containing those 
which are of less importance to  be 
administered by the  State  overn
ments.  hen the Constitution came 
into force, this was the legal posi
tion, and up till now this has been 
the legal position.   The old monu
ments of India, arĉiaeological, histo
rical or whatever it might be,  are 
divided into two groups, one covering 
those which are very important from 
the national point of  view,  which 
should be maintained and protected 
by the Central  Archaeological  De
partment, and  the  other  covering 
those monimients of less importance, 
which should be maintained and pro
tected by the State overnments.

After our new Constitution  came 
into force in the year 1951, a Bill was 
brought before the House, the Bill 
which has been referred to by  my 
hon. friend, the Mover of this motion, 
the Ancient and Historical Monuments 
and Archaeological Sites and Remains 
(Declaration of National Importance) 
Bill.  During this time our officers of 
the Archaeological Departanent could 
not visit every important temple  in 
the country, which is a vast country. 
In every comer of this coimtry there 
are old,  archaeological  monuments 
and temples, and it was not possible 
for the few officers of our Archaeo
logical Department to visit and take 
notice  of all the important  monu
ments, archaeological,  artistic  and 
otherwise, and bring  them to  the 
notice  of  the  authorities.   So, 
in  the  Bill  that  was  passed 
in 1951, a schedule was attached giv
ing the  names  of  the  important 
monuments of  this  country  which 
should be maintained and protected 
by the Central overnment.  It can 
be imagined that this list was not a 
final list and it was defective. There 
were many temples which were not 
of sufficient importance to be includ
ed in this list, and there were others 
which were of sufficient importance 
to be included in this list but were
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left out of it.  In February 1954,  an 
amending Bill was brought forward 
by Government to rectify these errors. 
That Bill also was passed by  both 
Houses, but  even that Bill did  not 
rectify  all  the  errors.  There 
are  still  some  important  temples 
to  be  visited,  to be  marked  and 
to be taken notice of by our Archaeo
logical Officers and then it should be 
decided whether they are so import
ant as to be included in this list or 
not.  This Bill was brought forward 
at the end of 1954.  So  far as this 
Bill is concerned, we have accepted 
it, not as the final amending Bill to 
the schedule, but  because  it  also 
gives  us  some  monuments  which 
should be included in our schedule 
so far as Rajasthan is concerned.

Government have already prepcired 
an amending BiU including aU the im
portant national  monuments in the 
Schedule.  In  the  meantime,  the 
States reorganisation came and, as we 
have to give the name of the district. 
State, etc. where the monimient  is 
situated with the name of the State 
changing, the  schedule had to  be 
changed.  That took  some time and 
so we could not bring our final amend
ing Bill before this House.  We pro
pose to do that in the very  near 
future.

My hon. friend, Shri  Chattopa- 
dhyaya, has made a very important 
suggestion, that for the inclusion  of 
the name of an old and important 
monument in this list, it should  not 
be necessary to come before the Par
liament every time.  It  should be 
done by inserting a notice in the offi
cial Gazette, This has been made pos
sible by the Seventh amendment of 
the  Constitution; power has been 
given to be the Central Government 
to change or include in the schedule 
the name of important archaeological 
monuments by inserting a notice in 
the Gazette. But, we are to take that 
power from the House and in  the 
proposed amending Bill most proba
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bly—I cannot commit̂there wiU be 
a provision to this effect.  I have ex
plained the present  position to the 
House.

My hon. friend mentioned about an 
idol that had been lost before the in
dependence.

Shri  Balwant Sinha  Mehta:  It
was included in the schedule before 
the Independence but it was removed 
this year.

Dr. M. M. Das:  I request him  to 
give me the details in writing.  It is 
a very serious charge brought against 
our department and it will be looked 
into.  If from protected monuments 
important cultural pieces are lost, then 
some drastic step has to be taken.  I 
assure this House that, if on an en
quiry, we find that such a thing  has 
happened, that some idols or culturaJ 
pieces had been lost, we shall take 
very drastic action.

He mentioned about  the  Jantar 
Mantar.  Only today  there was a 
question about Jantar Mantar. It be
longs to the Rajasthan  Government 
and formerly, most probably, it  be
longed to the Maharajha of  Jaipur. 
The Rajasthan Government wanted to 
hand it over to the Government  of 
India in 1950 but on one condition that 
the Government of India would run 
it as a living observatory.  The Arch- 
aelogical  Department  has got no 
menas or machines for running the 
observatory and so we referred  the 
matter to the Meteorlogical Depart
ment.  It is a very great thing,  no 
doubt but modem  inventions have 
made our calculations very accurate 
and so that Department felt that  no 
useful purpose would be  served by 
nmning this observatory on ancient 
lines.  We informed the  Rajasthan 
Government accordingly.  They  in
formed us that they could hand over 
the monument to us provided some 
plots of lands within that area were 
handed over to the Rajasthan Gov
ernment; they wanted to  construct
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some buildings.  From the archaeolo
gical point of view, big  buildings 
near such a monument destory  the 
beauty and aesthetic quality  of  the 
monimient.  We wrote to them  that 
we could hand over this piece of land 
provided when they constructed  the 
building, they showed the plans and 
other things to the Director of Arch
aeology so that we could see whether 
it was going to destory the beauty, 
etc. of the moument.  They  have 
agreed in last October and we have 
taken steps to acquire the monument.

Then about Qutab Minar, only a 
few days back, I remember a ques
tion was put in this  House by my 
hon. friend, Shri Pande,  about the 
electrification.  From  what I could 
understand from the interpellations in 
this House, I feel that it is the desire 
of this House that it should be electri
fied.  I am grateful to my hon. friend 
for giving me this opportunity  to 
announce  and  to  submit  to 
the hon. Members that the Govern
ment had decided to implement  the 
desire of the Members of this House 
and light the staircase to the top and 
to light the topmost balcony in  the 
most attractive manner possible  so 
that this minaret may attract the atten
tion of people from a long distance. I 
think I have covered all the points 
and I accept this BilL

Shri Sinhasan  Singh (Gorakhpur 
Distt. South): He has refered to a lot 
of monuments in Rajasthan, which are 
not covered by this Bill.  Are there 
any amendments to include them?

Dr. M. M. Das: We  are  ourselvfei 
bringing a new Bill which will cover 
all of them—̂not only Rajasthan but 
other places too.

Mr. Chairman: Now, I shall put the 
motion-----

Shri Snbodh  Hasda (Midnapore— 
Jhargram—̂ Reserved—Sch.  Tribes): 
On a point of information,  may  I 
know from the hon. Minister as  to 
what has been done for the electrifica
tion of the Qutab Minar?

Monuments and 2156 
Archaeological Sites 
and Remains (Declara
tion of National Import
ance) Amendment Bill 

Dr. M. M. Das: It is going  to  be 
electrified and I said so.

Mr. Chairman: The question is: 

“That the Bill further to amend 
the Ancient and Historical Monu
ments and  Archaeological  Sites 
and  Remains  (Declaration  of 
National Importance) Act,  1951, 
as passed by Rajya  Sabha,  be 
taken into consideration.”

The motion was adopted.

Mr. Chairman: There are no amend
ments and I shall put the clauses to 
the vote of the House.

The question is:

'That clause 2 stand part of the 
BiU.”

The motion was adopted.

Clause 2 was added to the Bill. 

Clause 1, the Enacting Formula and 
the title were added to the Bill.

^   ̂ferr t   ̂ ̂  ̂

5ft
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Mr. Chairman: The  hon.  Member 
ha? not moved the motion. He is con
gratulating everybody. Will he kindly 
move the motion so that I may put it 
to the vote of the House?
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Mr. Chairman: Motion moved. 

“That the BiU be passed.”
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Mr. Chairman: The question is: 

“That the BiU be passed.”

The motion was adopted.

HINDU MABRIAGE (AMENDMENT) 
BILL

Shrimati  Uma  N̂im  (Sitapur 
Distt cum Kheri Distt-West):  Sir,
I beg to move:

“That tiie Bill to amend  the 
Hindu Marriage  Act,  1955, as 
passed by Rajya Sabha, be taken 
into consideration.”

Sir, this is a small and desirable 
amendment.  I do not want to take 
much time ot the House.  This has 
already been passed by Rajya Sabha 
and I hope this House will also pass 
it.
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Hindu Marriage Act, 1955, as pass
ed by Rajya Sabha, be taken into 
consideration.”
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Garhwai Distt. cum  Bijnor Distt— 
North):  Sir, I beg to move:

*̂ at the Bill to regulate and 
licence institutions  caring  for 
women and childem, as reported 
by the  Select  Committee, be 

Does the hon.  Minister want to  taken into consideration.”

speak? 1̂  ̂Chairman:  May  I just  make

an announcement with regeird to this 
Bill?  Out of li hours allotted to the 
Bill, one hour and twenty  minutes 
have already been taken on the 24th 
August, 1956 when the Bill was re
ferred to the Select Committee and 
only ten minutes are now available 
for further  discussion on this BilL 
At the same time I find that there are 
some Members who- are anxious  to 
speak on this Bill.

Shri T. S. A. Chettiar  (Tiruppur): 
The time was then allotted.

Mr.  Chairman:  Subsequently  no
further time has been allotted. There
fore, according to the time allotted 
only ten minutes remain. At the same 
time, I do realise that within these 
ten minutes the Bill is not likely to 
be discussed on merits as it ought to 
be.  Therefore, the House has to find 
more time for it.  I would  request 
the House kindly to finish this  Bill 
in as short time as possible, because 
the House already knows, and today 
we heard from the hon. Minister for 
Parliamentary Affairs, that we  are 
very much pressed for time.  There
fore, I would request the House to 
devote as short a time to it  as pos
sible so that we may also  proceed 
with other  matters.  At the same 
time, I am anxious that so far as this 
Bill is concerned it may be properly 
discussed.  It is a very small Bill and 
in considering this BiU, I should think 
that no speech need exceed five minu
tes.  This Bill has also been  before
the House for a long time and the
Select Committee has also recommen
ded it I would, therefore, request the 
Members kindly to take as short  a 
tune as possible.

Shrimati KamiAniiii  Mati  Shah: 
Sir, I beg to move that the time for 
consideration and passing of this Bill 

Shah  may be extended up to five  o’clock
Tdiri  today.

The Minister of Legal Affairs (Shri 
Pataskar): Sir, I support the amend
ment for this reason that in the Spe
cial Marriage Act we have made  a 
similar provision with respect to per
sons suffering from venereal diseases. 
According to the Act as it stands, as 
we all know, if a person is suffering 
from a venereal disease that is one of 
the grounds for separation.  Now, as 
medical science shows, that is also a 
disease  which is  capable of being 
cured. Apart from that, in the Special 
Marraige Act we have provided  that 
if a person has been suffering from 
such a disease for three years before 
that then only that should be regard
ed as a ground for action being taken. 
Therefore, to bring the Hindu Marri
age Act in  conformity  with  the 
Special Marriage Act, probably, this 
amendment has been  made in  the 
Rajya Sabha.  I am prepared to ac
cept it

Mr. Chairman: 'Rie question is: 

That the Bill to  amend the 
Hindu Marriage Act, 1955, as pas
sed by Rajya Sabha, be taken into 
consideration.”

The motion was adopted.

Clauses 1 and 2, the Enacting For
mula and the Title were added to the 
BilL

Shrimati Uma Nehm:  Sir,  I beg
to move:

“That the Bill be passed.”

Mr. Chairman: The question is: 

“That the Bill be passed.”

The motion was adopted.

WOMEN'S  AND  CHILDREN’S 
INSTITUTIONS LICENSING BILL

Shrimati  Kamiendn  Mat!
(Garhwai Distt— West cum
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Mr. Chairman:  I  am  guided  by 
the sense of the House.  We  have 
also to consider that this Bill  has 
come back from the Select Committee 
and it is a shorter Bill than it was 
when it was first introduced.  There
fore, I think we are not justified  in 
taking  up  all  that  time.  But that 
depends upon the  wishes  of  the 
House.  I would like the House to 
finish this BiU within one hour.

The Minister of Legal Affairs (Shri 
Pataskar): I think one hour is quite 
sufficient

Some Hon. Members: No, till five 
o’clock.

Mr.  Chairman:  Till five o’clock
means  one  hour  and 20 minu
tes. Other Bills are also there before 
the House.  If the House does  not 
want to go on with the other Bills, 
then it is aU right  I would request 
the House to consider the nature of 
the Bill and the time for which it has 
been before the House.  I again think 
that one hour is quite sufficient May 
I take it that one hour wiU be suffi
cient?

Shri Baghnbir Sahai  (Etah Distt.- 
North-East cum Budaun Distt-East): 
1 hour and 20 minutes may be allow
ed for this BilL

Shri A. K. Gopalan  (Cannanore): 
I have no objection, but I may  be 
allowed to move my Bill which is put 
next.  It should not faU through ow
ing to want of time. Before 5 o’clock, 
I may be allowed at least to move it

Mr. Chairman: So,  we  will devote 
1 hour and 15 minutes to the Women's 
and Children’s Institutions Licensing 
Bill, and Shri Gopalan’s Bill will be 
taken up at five minutes to 5 o’clock.

The question is:

“That 1 hour and 15 minutes be
allotted for  consideration  and
passing  of  the  Women’s  and
Children’s Institutions  Licensing
Bill”.

The motion was adopted.

Mr. Chairman: Now,  I will  place 
the  motion  moved  by  Rajmata 
Kamlendu Mati Shah.

Motion moved:

‘That the Bill to regulate and 
license  institutions  caring for 
women and children, as reported 
by the Select Committee, be taken 
into consideration”.

Shri D. C. Sharma may speak. 

Shrimati  Kamlendu  Mati  Shah 
hose—

Mr. Chairman:  I see that Rajmata 
Kamlendu Mati Shah is also rising. 
She has moved the consideration  of 
the Bill already.

Shri T. B. Vittal Eao  (Khammat): 
She wants to say a few words.  Only 
after the motion is  moved, she can 
speak.

Mr. Chairman: But then  she  can 
speak on any clause if she likes. The 
motion has been put at her instance. 
I thought she had finished her speech. 
Perhaps, in the third  reading,  she 
may speak.

Shrimati  Kamlendu  Mati  Shah: 
Other Members may be  allowed to 
speak.

Shri D. C.  Sharma  (Hoshiarpur): 
I welcome this Bill because it is go
ing to put an end to anti-socicd acti
vities which confront our children and 
our sisters.  Children are said to  be 
the greatest wealth of a nation. I must 
say that we have done something tar 
our sisters but so far as childem in 
India are  concerned,  we have not 
given them as much care and atten
tion as they deserve.  Things have 
they have not changed so much as to 
warrant our faith that every child 
will be an asset to the nation.

The purpose of this Bill is to pro
tect women and children who are be
ing exploited now by persons in the 
guise of philanthropists and in  the 
form of  humanitarianism  The Bill 
seeks to protect women and children 
from that kind of exploitation.  It is 
also the intention of this Bill  that 
the imfortunate,  destitute  women, 
those sisters of ours who have  no 
support of their own, should receive 
support from others, and that they 
should be given the proper kind  of 
maintenance and welfare.  These are 
the objects of this Bill, and I think



2163 Women's and
Children's

7 DECEMBER 1956 .Institutions Licensing
Bill

2164

every citizen of India will  support 
these objectives.

I also congratulate Rajmata Kam- 
lendu Mati Shah for drawing our at
tention to this great social need  and 
if I am not going out of my way,  I 
would say that I would thank  you 
for having piloted this Bill so sucess- 
fuUy in the Select Conmiittee stage.

Of course, there is nothing contro
versial in this Bill.  But there is one 
thing to which I want to draw  the 
attention of the House and it is this.
It has been said that a licence can bê 
granted by a State authority, but it is 
also said that if a licence is refused, 
the right of appeal lies with the per
son to whom the licence has not been 
given.  I think that in this matter of 
great social urgency and social im
portance, we should have dispensed , 
with these legal technicalities.  If a 
person is not granted a liĉce,  it 
means that there is some doubt about 
his bona fides, but if you  give  the 
right of appeal to the person, it means 
that you are trying to  white-wash 
whatever there is against his bona 
fides.  It  may or  may  not be so, 
but I think we are giving a right to do 
something which, on the face of  it, 
does not appear to be fair, just  and 
equitable.  Thereforê  ̂I would  say 
that the right of appeal from a per
son to whom a licence has been refused 
should be taken away.  Otherwise, I 
think we will be landing  ourselves 
very largely in legal technicalities and 
that will defeat the purpose of this 
BiU.

There is also another point.  The ̂ 
imprisonment that has been prescrib
ed in this Bill is three months or  a 
fine which may extend to Rs. 250 or 
both.  It is very, very lenient.  I need'' 
not go into the details which have al
ready been referred to in this House. 
We know in what way these Homes 
for children and Homes for women 
have been run so far.  The Homes for 
children have  been  more or less 
Homes where the children are taught 
to beg and to do all kinds of anti
social things.  We have seen  this so 
many times with our own eyes.  At 
the same time, these Homes for wo

men are not really Homes for women. 
They have been put to uses which 1 
do not want to describe on the floor 
of this House.  Some  persons have 
been doing all these things all these 
years, and it is said that if a person 
is found guilty of such  things, he 
should be given a  pimishment  of 
only three months or a fine up to Rs. 
250 or both.  Here, I think we are 
trying to soft-pedal the pimishment 
which should be given.  I would say 
that the  punishment in this  case 
should be enhanced and it should be 
made deterrent  It should not  be 
possible for any person to run a Home 
for the exploitation of children and 
women.

My third point is this.  Too many 
powers have  been  given  to  the 
State Government in the matter  of 
making rules.  I  think  almost the 
whole administration of this Bill has 
been entrusted to the authorities who 
are going to make the  rules.  Of 
course, those rules will come before 
us and we can sit in judgement upon 
ythem.  But I believe that the opera
tive clauses of the Bill are submer
ged under those provisions where the 
State Grovemments have been asked 
to frame the rules. For instance, what 
kind of managements  these institu
tions should have, what kind of help 
should be given for the protection, 
care and welfare of women and child
ren, what kind of inspection should 
these institutions have, what kind of 
registers should be kept, how should 
discharge be ob̂ êd for women and 
children who are liVing in these insti
tutions, how can  appeals be filed— 
all these are operative clauses of the 
Bill but they have aU been given to 
the States for framing rules upon. ̂
I far as these clauses are concerned,  I 
\ think they are the roots of the Bill, 
and not the branches and the leaves.
; But the roots of the Bill have  been 
’ entrusted to those who have to frame 
Lthe rulesO  I believe it is here  that 
we have done something which may 
not be  conducive to the  effective 
 ̂operation of this BiU.

All the same, I welcome this Bill, 
and I hope that the exploiters of child
ren and the exploiters of the rescue
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Homes will be gone from India are 
long, and  that they will be black
listed now.  They will have no place 
in India. I hope that our children and 
our unfortunate sisters will taste the 
fruits of this welfare State which we 
would 4iave built up by passing this 
BilL
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«ft ŵit I

Shrimati Jayashri  (Bombay—Sub
urban): Mr. Chairman,  I am very 
happy that today we are going to pass 
this Bill. The  Moral  and  Social 
Hygiene Association had prepared two 
Bills.  One was for the suppression of 
immoral traffic and the other was for 
the licensing of homes for women and 
children. I am glad  that we  have 
already passed one Bill for the sup
pression of immoral traffic in women



and children.  If we wanted to make 
the first Bill effective, the licensing of 
homes for women was also as assential 
as the first Bill and I am glad that 
by this Bill we are going to provide 
that in every State, they will have to 
take licences for establishing  these 
institutions.

2167 Women's and
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I am glad that the Select Committee 
has made many improvements on the 
original draft.  We are going to leave 
it to each State to make rules for the 
management of these institutions.  It 
is also very essential, I should  say. 
The institutions might  make  rules 
which may not be very satisfactory. 
For example, I will quote only one 
instance given in the report  of the 
Advisory Committee  on Social and 
Moral Hygiene about an  institution 
they visited.  Gn page 21, they have 
said:

“It would perhaps be  well to 
describe the working of a Vidhava 
Ashram in a State  in  Central 
India in detail, as an example of 
the mismanagement that can be 
there when a committee  is  not 
vigilant in its supervision over a 
paid  superintendent.  We  were 
told that an  ex-town  congress 
president was the president of the 
society that ran the home  and 
that the home had  received a 
grant from the  Central  Social 
Welfare Board.  This grant  had 
been credited to the private per
sonal account of  the  president, 
who doled out sums as they were 
needed by the institution.”

Then, it has been mentioned how 
the rooms of the  institutions - were 
very near his own residential, quarters 
and proper supervision and manage
ment by  an  outside  body  was 
not  possible.  So, it is very essen
tial that there should be rules fram
ed for the management of such insti
tutions. I am glad that we have made 
provision for this.

We made another  little  change 
which is also very necessary. Some
times the institutions, due to posting 
or other difficulties, might not apply 
in time.  So, we have provided that
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licences may be renewed on an appli
cation made within 60 days before the 
date of expiration, if the  licensing 
authority is satisfied that there was 
sufficient cause for not making the 
application earlier.  Also, if by mis
take some genuine institution is im- 
able to apply in time, the licensing 
authority will have power to condone 
the delay. This is a very desirable pro
vision.

I heartily welcome this Bill  and 
I request the House to pass it into an
Act
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institutions. I have seen some of these 
institutions especially in Bihar which 
are managed by men.  Really speak
ing, they are most—̂ what shall I say 
—they should be put an end to be
cause there are so many abuses that 
one is really  shocked to hear the 
things going on.  I think it is  very 
necessary from  this point of  view 
that women should as far as possible 
be in charge of these institutions for 
womai and children.

Shri B. D. Pande  (Almora Distt— 
North-East):  The internal manage
ment  should be in the  hands of 
wom«i?
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Shrimati Sushama Sen'̂ CBhagalpur 
South):  Mr. Chairman, I  welcome
this Bill,  It is indeed a very neces- 
Seiry legislation,  because, there are 
abuses in these institutions.  But,  I 
do not quite agree with the previous 
speaker who said just now that all 
ashrams and institutions have abuses, 
because I do think that there are some 
institutions which are  doing  very 
good work.  It is very necessary  to 
have this licensing.

My only suggestion is, as I said in ̂ 
the Select Committee also, that these 
institutions should be managed  by / 
woman.  I think that is a very im
portant thing.  Of course, it has been 
said, ‘as far as possible’ by women. I 
do not see why we can’t get com
petent women to take charge of these

Shrimati Sushama Sen:  Yes,  cer
tainly in the hands of womai.  In 
fact, the whole management should be 
in charge of women.  I think  they 
would manage them much better than 
men.  I welcome this BilL

Shri Chattopadhyaya:  Why say as 
far as possible?

Shrimati  Sushama  Sen:  Not  as
far as possible;  I suggest it should 

>✓ Shri Raghnbir Sahxd: Sir,  I would 
like to offer my congratulations to the 
hon. Lady Member, the Mover of this 
Bill, Shrimati Kamalendu Mati Shah. 
As you know, this Bill has had  a 
chequered history.  I would like  to 
remind the House that, soon  after 
when we met for the first time, when̂ .̂ 
Parliament began its terms,/in 1953, 
Shri M. L. Dwivedi brought forward 
a Bill of a like nature known as the 
Orphanages Bill.  After a full dress 
debate on that Bill, on the assurance 
given by the Law Minister that a suit
able Bill will be spwisored by  the 
Government, that Bill was withdrawn. 
Later, next year, Shrimati Maniben 
Patel brought forward a Bill in this 
House of indentically the same na
ture. Again, after a full dress debate, 
it was also withdrawn when an assu
rance had been given by the Law Mi
nister. It was towards the end of 1955 
that Shrimati Kamalendu Mati Shah 
brought forward this BilL When, last 
time, it came up before the House, it 
was perhaps at your instance that this 
Private Member’s BiU was referred
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to a Select Committee.  Government 
was kind enough to accept that  the 
Suppression of Immoral Trafi&c  Bill 
along with the Children’s Bill be re
ferred to the same Select Committee.
It was under your chairmanship that 
all these three Bills were discussed 
in the Select Committee, and as a re
sult of those deliberations this Bill has 
come before us today.  I hope no im
pediment will be put in its way either 
by any part of the House or by the 
Govemm;a:it because, in fact, the Bill 
has been fathered by the Government 
and so it should have an easy passage.

Eeverybody knows that the object 
of this BiU is very laudably  that 
these bogus institutions where orphans 
and widows are kept in inhuman con- 
diUons should be closed and instead 
good institutiCHis  should come  up 
where these helpless people may be 
allowed to remain.

The matter for the first time attract
ed the notice of the U.P. Govern
ment in 1948. Then they constituted a 
committee of  which I was  also a 
humble Member, and one of my senior 
colleagues Pandit Badri Dutt Pande 
was also a Member of the Committee. 
We toured round the State and we 
saw a good many  orphanages and 
widows* homes in U.P. and as a re
sult of the tour we submitted our re
port  which was incorporated  in a 
report which was issued in the year
1949.  That report has already been 
circulated to the  Members of  the 
Select Committee and I am glad  to 
find  that  all  the  observa
tions  that  were  made in our re
port have been incorporated and con
firmed in the latest report of the 
Advisory Committee on  Social  and 
Moral Hygiene.  I will naf, weary the 
House with what has been written m 
the previous report of the U. P. Gov
ernment and in the report of  the 
Advisory Committeee on Social and 
Moral Hygiene. Both the reports have 
come to the conclusion that most of 
these institutions are bogus,  rotten 
and they should be closed as early as 
possible. I admit that there are many 
institutions all over the country which 
are doing very creditable work, but

they are few and far between. I want 
those institutions should not only be 
maintained but should be encouraged 
in every respect so that they may do 
better work.

The êct of this Bill will certain
ly be that all these objectionable ins
titutions will be out a stop to if—and 
there is a big ‘if*—the State Govem- 
maits take the provisions of this Bill 
seriously and carry them out.  It will 
not be the function of the  Central 
Government to enforce this Act in the 
States.  It will be the fimction of the 
State Governments to enforce the pro
visions of this Bill.  I hope the State 
Governments will faithfully and loy
ally carry out the provisions of this 
BiU.

I quite agree with my friend Shri 
Sharma that this Bill could have been 
improved in some respects.  For ins
tance, this provision with regard  to 
the framing of the rules—although I 
was myself a Member of the Select 
Committee—could have been improv
ed still further  because I feel that 

/ these provisions wĥ eby the licences 
should be granted or revoked should 
have been incorporated in the body 
of the BiU itself rather  than  the 
powers being  delegated to a rule

making authority.

With your permission I  wiU just 
bring to the notice of this House tiie 
draft Bill that was prepared by the 
U. P. Government, and which was ap
pended to this report in which under 
clause 9 they have put in:

“The District Magistrate shaU not 
issue a license,  mentioned in sec
tion 8  this Act, unless  he  is 
satisfied—

(a) that a society has been for
med to look after the Institution 
according to the rules and regula
tions framed by the Government 
under this Act;

(b) that such a society has been 
registered imder the Society’s Re
gistration Act, 1860;

(c) that such society his suffi
cient funds at its disposal to run 
the institution for at least 3 years;
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(d) that the manager and the 
oflRce-bearers of the orphanage or 
widow home are persons of im- 
in̂>eachable character and con
duct and are of sound mind, are 
not declared insolvents and have 
never been convicted fbr ofifences 
involving moral turpitude;

(e)  that proper arrangements 
have been made for giving ade
quate food, clothing and shelter 
to all orphans and widows in the 
orphanage or widows* home;

(f) that the  premises of the 
orphanage or widows’ home are 
in a healthy locality and are k̂ t 
clean and sanitary;

(g)  that proper arrangements 
have been made for  imparting 
physical, education and vocational 
training to the inmates;

(h) that the inmates are kept 
under proper control and discip
line;

(j) ttiat the inmates are so kept . 
as to be free from all moral dan
ger;

(k)  that proper arrangements 
for providing healthy recreation 
and leisure earist for the inmates;

(1) that accounts of the orphan
age or widows’  home are pro
perly kept  and duly  audited 
yearly by a Registered Account
ant;

(m) that there is some proper 
and permanait source of income.**

All these things should have been 
incorporated in the Bill itself,  but 
what we find is that all these powers 
have been delegated to the rule-mak
ing body. I hope when the time comes 
for framing these rules, what I have 
just mentioned will be borne in mind. 
Towards the fag end of this Parlia
ment we are passing this measure of 
social reform.  It is a very welcome 
piece of reform. Already in this Parlia
ment many other pieces of legislation 
of social reform have been enacted, 
for instance the Hindu Marriage Act, 
the Hindu  Succession Act said the
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Special Marriage Act. This is also one 
of the measure of that kind, and  I 
hope by the passage of this Bill this 
evil of the existence of objectionable 
institutions will come to an end final

ly-
I support this BilL

Shri Tek  Chand  (Ambala-Simla):
I take this opportunity of offering my 
warm felicitations to Shrimati Kam- 
lendu Mati Shah and also the distin
guished ladies Shrimati Uma Nehru, 
Shrimati Jayashri and others who as 
early as 1953 thought that such a Bill 
should adorn our statute-book. It is â 
Bill noble, sublime and desirable. It is 
stated that one  test of a  good law 
is salus populi suprema lex, that is, 
the welfare of the people is the sup
reme law, and this Bill can, there
fore, be deemed to be supreina lex 
because it deals with salus populi or ̂ 
the welfare of the people.  I  offer' 
my unstinted support without any re
servations, though I feel that  there 
are certain  serious  flaws,  certam 
serious  shortcomings  which  will 
hinder the effective operation of the 
Act.  I am merely indicating those 
flaws in the hope that after this Bill 
becomes law, those defects  may be 
avoided on some future occasion by 
bringing  an  amending  measure. 
Therefore, I wish to make it  clear 
that whatever flaws I may point out 
they are by  way  of  constructive 
comments in order to improve  the 
law and not to defeat this measure. 
Therefore, with all its short coming 
and flaws I endorse this Bill.

The definition of ̂  institution, to 
my mind, is perhaps not very work
able.

You say:

“‘institution* means an institu
tion established and  maintained 
for the reception, care, protection 
and welfare of women or child
ren;**.

The word ‘care’ includes  mental 
care, moral care and physical care. 
Therefore, educational institutions too 
should be covered by this definition. 
But when you turn to clause 10, you 
are excluding hostels and  boarding
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houses attached to or  controlled or 
recognised by  educational  institu
tions.  Why should you do so? Either 
you exclude educational  institutions 
totally, in which case you shall have 
to omit the word ‘care*, or you include 
them and say that hostels and board
ing houses also ought to be included. 
So, here is a matter which deserves 
careful scrutiny if not now, then at 
some later stage.

Then, you will notice that the pro
viso to clause 4 regarding application 
for licence is peculiarly worded. You 
say that:

“Provided that a person main
taining an institution at the com
mencement of this Act shall be 
allowed a period of three months 
from such commencement to make 
an application for a licence”.

Am I to understand, as the  langu
age seems to suggest, that  a  first
application is to be  made  saying
Tlease  allow  me  to  make
another  application.’  The  words 
‘shall  be  allowed'  ought  not  to 
have  been there.  They  ought 
to have been suitably substituted by 
the  expression that  within  three 
months, a person who desires to re
new his licence to maintain an insti
tution may make an application.

You will notice that clause 7 deals 
only with one aspect, namely the re
vocation of a  licence.  It  assumes 
that a licence is existing and it may 
be revoked for several reasons indi
cated in  this  elaborate  clause 7. 
But you have not put in a  corres
ponding clause for cases where a li
cence has not been renewed of an 
institution which is functioning.  In 
other words, you should also  have 
put in or inserted a clause as to what 
is to follow not only in the case of a 
revocation, but also in the case of an 
expiration of a licence.  A licence is 
revoked by a  positive act.  But it 
may be that an existing licence may 
expire at  the  termination of  the 
period for which it has been given; 
that institution also should  close its 
doors.  If it carries on, it is function
ing, then what is to  follow?  That

has not been provided for.  There is 
a provision made for revocation of a 
licence, not for what is to happen 
in the event of an expiration of  a 
licence.  That seems to me to be an 
unfortunate omission.

Again, in sub-clause (3) of clause
7, you say that on the revocation of 
a licence, the wards in the institution 
shall be restored to the custody of 
their  parents,  husbands,  lawful 
guardians or transferred to another 
institution.  I  think a  permissive 
clause should have been there. Trans
fer to another institution should be 
permitted only after the permission 
of the lawful guardian, husband  or 
parent is there.  You have  put  in 
here a disjunctive ‘or’ whereby you 
have given  discretion to the  State 
Government or to the authority in 
charge to transfer the  child  even 
without obtaining such a consent.

Regarding appeals, I feel that the 
clause is defective, because you are 
permitting an  appeal to  the  State 
Government.  The State is an insti
tution.  Who is going to  hear  the 
appeal?  You  should  have  made 
some provision In this regard. Is it 
going to be a mere representatitm or 
just a written memorandum of  p- 
peal? The functionary or the appel
late authority should have been spe
cifically indicated.

Regarding penalty, I was  rather 
surprised  that a non-lawyer but a 
distinguished professor took umbrage 
to clause 9.  He might have taken ex
ception to it on a different  ground 
upon which I am going to raise this 
matter. The provision  should be to 
the effect that any person who know
ingly  contravenes  any  of  the 
provisions of this Act alone can  be 
penalised and not  any  person con
travening.  The  provisions here are 
very wide. Clause 9 read further: 

“Any person  who contravenes 
any of the provisions of this Act 
or of any rule made thereunder, 
or any of the  conditions of  a 
licence___”.

So, the  contravention can  be not 
only of the provisions of tlic Act, not
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only of the rules but of any such con
ditions as may be imposed.  Suppose 
the condition is that every such build
ing must have three windows and of 
such a size; let us assutno tliat there 
are not ô many then, is the man to 
be punished  for it?  Ij  that to  be
made a criminal offence?  Therefore, 
the provision should be ‘Any person
who  ̂knowingly  contravenes.........”
And there can also be  all sorts  of
conditions,  conditions of a  very
serious and fundamental  character, 
conditions perhaps not so important, 
and conditions of a rêjulator̂ cha
racter. But in  your  penal  clause, 
where  you  are  making  it into 
a  criminal  offence,  the  con
travention  can  be  of  every
conceivable  condition,  regulatory,
mandatory or just ordinary adminis
trative condition. Suppose the condi
tion is that  four types of  account 
books are to be maintained, and those 
types are not there; then, will  you 
allow penalty to be imposed? There
fore, I would counsel that the word 
‘knowingly’  ought to be there.

Normally, I  would  have  tabled 
amendments or advised the conside
ration of the Bill only after  there 
had been suitable amendments, but 
in view of the higher interests  in
volved, despite the fact that  these 
gaping defects are there; I support it 
as it is, with all its  dSTects, hoping 
that once it becomes a law on  the 
statute-book, those defects  will be 
suitably remedied at  the  earliest 
opportunity.
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 ̂ >ft tŴTTIT  ̂  ̂ T̂%

 ̂  ̂  ̂ ĥf̂RT
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care for women and children. I think 
this Bill  rightly tries to  remove a 
social evil.

I know that some hon.  Members 
would like this  Bill to go  further 
than it does. But so far as the powers 
of this Parliament are concerned, I 
think we cannot go beypnd this.
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Shri Pataskar: This is a wholesome
social  measure  and I would like
to  compliment  the  hon. Mover
of  this  Bill  for  having 
drawn  the  attention  of the  House 
and the public to a matter of su<* 
social importance.  I think the Bill 
has been throughly discussed in the 
Select Committee.  I know that some 
of the lacunae have been pointed out 
by my hon. friend, Shri Tek Chand, 
But I think this is not the occasion, 
as he  himself  stated, to  consider 
them.  We might do so at a  later 
stage.

So far as we  can find, it  was
thoroughly discussed and  whatever 
could be done, had been done.  This 
is, no doubt, an important social pro
blem.  We should not  allow  unli- 
' censed houses  estensibly  trying to

I am sure that this will  produce a 
very wholesome effect on the work
ing of the  so-called  Women’s  and 
Children’s institutions. The evil has 
already been explained by many hon. 
Members who have spoken and I think 
I need not take the time of the House 
or of the private Members. I should 
say that this is reaUy the best  use 
that can be made of the time allotted 
for Private Member’s Business, when 
a social measure of this importance 
is being put through at the instance 
of a non-official Member. I welcome 
the Bill and I need not take  more 
time of the House.

Mr. Chairman: The question is: 

“That the BUI to regulate and 
license  institutions  caring  for 
women and children, as reported 
by the Select Committee, be taken 
into consileration.”  ^

The motion was adopted.

Mr. Chairman: We wiU now  take 
up the consideration clause by clause. 
There are no  amendments. If any 
hon. Member wants to have any parti
cular clause put separately to the 
vote of the House I  shall do  so. 
Otherwise, I shall put all the clauses 
together and then the Bill as amend
ed by the Select Committee.

The question is:

‘That clauses 2 to 12 stand part 
of the Bill.”

The motion was adopted. 

Clauses 2 to 12 were added to the Bill.

Clause 1, the Enacting Formula and 
the Title were added to the Bill.

gTTT   ̂ ̂

fspirr  ̂ I
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Mr. Cfaairman: Motion moved:

“That the Bill as  amended be 
passed.”

Shri L.  Jogcswar  Singh  (Inner 
Manipur): Sir, I will be very brief, 
What I want to state is this. Govern
ment should  have a supervisory or
ganisation for these women’s  and 
children’s institutions. I would like to 
bring the attention of Government 
to this point. We have so many institu
tions for these women and children 
called Orphanages etc. Tl>e conditions 
of these people in these institutions 
are very bad. They are suffering for 
lack of assistance  financially.  The 
purpose of the Bill  would be  de
feated if Government does not extend 
any financial assistance. Social wel
fare work  done by  Government is 
very encoiiraging.  But so far as pri
vate institutions are concerned, they 
suffer from lack of funds. I want to 
draw the attention of the Minister to 
this fact.  The Government has been 
pleased to accept the Bill. But if these 
institutions do not get financial assis
tance they will have difficulties. This 
is one point.

Another point is this.  The women 
and children taken care of by these 
institutions, sometimes, become  beg
gars.  Instead of doing them  good,

 ̂ these institutions do more harm. In
order to improve the conditions of 
these women and children. Govern
ment should take a supervisory role 
They should appoint  Inspectors to 
see the conditions in them now and 
then. These are some of the points to 
which I want to draw the attention 
of the hon. Minister.
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Shri Pataskar:  A  suggestion  was 
made that  the  Government  also 
should start  institutions like  this. 
There is no doubt that State Govern
ments will hereafter consider  this 
problem because after all, it is to be 
remembered that̂both on the groxmd 
of constitutional propriety as well as * 
on the ground of practical considera
tions, it is only the State  Govern
ments who can start such homes for 
women and children. ̂ But so far as 
we are concerned here, naturally I 
think this is a very important step ' 
inasmuch as we will have one com
mon law which will try to make some 
provisions with regard to the  run- ̂ 
ning of these institutions. /

They will be required to be licensed 
hereafter.  From that point of view, 
the Bill brought forward by the hon. 
lady Member has been supported by 
the Government.  ^

It cannot be said  that this  will 
solve the problem of the  destitute 
women and children. That wiU have 
to be solved at the State level by the 
State Governments  themselves  im- a 
dertaking that task.  In many States 
they try to do it.  But, in the name 
of charity, many  institutions—some 
of them are very good—somethings 
are done.  There may be institutions ' 
which may not be good.  From that 
point of view, it is thought desirable 
that there should be a Bill like the 
present one.  There will be some sort 
of a control and check over such ins
titutions which are supported  and 
run by some people in the name dt/ 
charity.  Many of us know that many 
institutions try to collect some child
ren and go over the country begging 
from place to place and  collecting 
funds.  Naturally  people who  are 
charitably minded give them  some
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[Shri Pataskar] 
money.  I do not know how far this 
will serve the purpose of bringing up 
the children in the proper way.

Situated as we are, we know that 
there are women who are in need of 
protection.  K there is no law of this 
nature the institutions are liable to 
be misused by unscrupulous people. 
The hon.  Members  have  already 
stated that there had been instances 
of that kind.  If it will not solve al
together the problem of the care of 
destitute women and children, at least 
it will control the extisting institu
tions which are being run in a bad 
way.  In India charity is very liberal 
and most of thesis institutions have 
been nm with the money collected 
from people who are charitable. This 
measure will regulate the conduct of 
these houses.

/ So far as the financial question is 
concerned, I am sure that the State 
Governments also will give the neces
sary financial help.  It is not possible 
for us to make a provision here that 
the State Governments shall give so 
much money.  Considering  every
thing, I think this is a step in  the 
right direction which will ultimately 
lead to the solution of this problem. 
I must join with the other Members 
of the House in complimenting  the 
hon. lady Member who had  moved 
this House, and also the other lady 
Members who had given  notice of 
3imi.\ar motions.  It can be said to the 
tr̂dit of the women Members here 
generally that they have been taking 
v̂ry keen interest in the solution of 
this problem relating to women and 
children.  It is a social problem of 
great importance.  I am glad at any 
rate that this Bill is being passed by 
this House and I am sure that it will 
go a long way in trying to set right 
ttie institutions.  Many things which 
Mre wrong are done in the name of 
charity and that has to be prevent
ed.  I think such funds will hereafter 
be properly used.

Mr. Chairman: The question is: 

‘That the Bill as amended be 
passed.”

The motion was adopted.

MOTOR TRANSPORT LABOUR 
BILL

Shri A. K. Gopalan (Cannanore): 
Sir, I beg to move:

“That the Bill to regulate the 
conditions  of  motor  transport 
workers, be taken into considera
tion.”

The  Deputy  Minister  of  Labour 
(Shri Abid Ali): Sir, on a point of 
order, may I submit  that this is a 
Financial Bill?  I understand that the 
hon. Member has not applied or ob
tained the President’s  recommenda
tion and so it cannot be  considered 
or passed.  If you so desire, it may 
be considered but why  waste  the 
time of the House.

Shri A. K. Gopalan: Sir, I have to 
say that another Bill, the Motor Vehi
cles Amendment Bill, 1955 which is 
for the substitution of section 65 of 
Act IV of 1939 was there. Its clauses 
were the same as here.  I do not say 
that because it was not objected to 
then, it should not be  objected  to 
now.

I want to point out that this Motor 
Transport Labour Bill  contains  al
most all the  clauses in the  Motor 
Vehicles  (Amendment) Bill  which 
sought to amend the section relating 
to labour.  In this Bill there are sec
tions about weekly holidays,  com
pensation day for  rest,  over-time, 
spread-over and other things. Even 
the Bill was voted out, I would like 
to point out that when the  Motor 
Vehicles  (Amendment)  Bill  was 
under  discussion  certain  remarks 
were made by the hon. Deputy Minis
ter.  He said:

“The Bill which we  propose 
to bring forward will contain all 
these subjects mentioned in the 
Bills of these two hon. Members.”

Before that he said:

“I may submit that this matter 
has been under consideration of 
Government for more than  two 
3̂ars.  In 1944 there was a ques
tion in Rajya  Sabha. also  and 
there I myself promised that we



were ourselves thinking of Bring
ing forward a BiU which would 
contain  provisions with  regard 
to these  subjects  which  have 
been mentioned in the Bill  just 
under  consideration.  Much has 
been done since then. It is  not 
that the matter has been  taken 
up after the Bill was introduced 
by Shri A. K. Gopalan or after 
the present Bill which has been 
introduced by Shri T. B. Vittal 
Rao.”
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There was no objection then. The 
Minister said that they were bring
ing out a Bill “not after Shri A. K. 
Gopalan introduced his Bill or  the 
present Bill was introduced by Shri 
T. B. Vittal Rao”.  He went on to 
say:,

“The Bill which we propose to 
bring forward will  contain  all 
these subjects mentioned in the 
Bills of these two hon. Members, 
and they are:  hours of  work,
rest period, spread-over, weekly 
day of rest,  overtime,  medical 
facilities, welfare amenities like 
canteen, rest houses,  recreation 
facilities and provision of  uni
form, annual leave with pay, sick 
leave, minimum age for employ
ment, medical  examination  of 
young persons and other provi
sions for such persons.”

Then he said:

“An appeal has been made that 
workers should be given provi
dent fund  benefits.  Of  course 
they should get them.  The wor
kers in this industry should also 
get all the benefits  which  the 
workers in other industries are 
getting.  There is no doubt about 
it. There cannot be any question 
about it.”

Before concluding he *?ain said:

“Certainly the Bill which  we 
are proposing to bring  forward 
will not take care of these things, 
because these are matters of dis
cipline and are connected  with 
what is mentioned in the main 
Motor Vehicles Act. Certainly, as

far as the discipline iide of the 
drivers and conductors is concern
ed, we want it to be maintained.
I hope that after the assurance 
I have given, namely, that  we 
ourselves are thinking of bringing 
forward an amending Biil before 
long  containing the  provisions 
which have been mentioned by 
him, the hon. Member will not 
press for the  consideration  of 
this Bill.”

Therefore, as  far as  the  Motor 
Transport Labour Bill goes, my point 
is that it has been introduced, and 
after introduction also the Minister 
has mentioned about it and said that 
the Government is going to bring 
forward a Bill.  He also said  that 
they thought about bringing forward 
such a Bill not after the introduction 
of this Bill 'or the Bill of Shri T. B. 
Vittal Rao. The fiist thing I want to 
point out is that it was not objected 
then.  Secondly, in view of the as
surance  discussion can  proceed on 
this Bill

Shri Abld All;  Was the assurance 
accepted?

Shri A. K. Gopalan: Because there 
was an assurance b> the Minister and 
I think this will be the iast session of 
this Parliament----

Mr. Chairman:  There is no ques
tion whether the assurance was ac
cepted or  not.  The only  question 
here is about the recomiheidation of 
the President.

Shri A. K. Go]ia!an:  I am coming
to that.  What I ;tm pointing out is 
that the sections ir. this Bill are the 
saine as contained in the other Bill. 
The Minister said that the Bill they 
are bringing  forv̂ard will  contain 
all these provisions After giving an 
assurance that the Grovemment will 
bring forward a Bill they  are  now 
going to oppose it.

Not only that,  /is far as the other 
question is concerned, namely,  the 
discipline of the motor drivers, con
ductors, etc., the Motor Vehicles Act 
rame to this House and it was passed 
îter hearing the objections.
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Mr. Chairman:  I would request the 
hon. Member to come to the  point. 
The fact that an a?«urance was given 
to the effect tnat another Bill vrould 
come up thai another Bii< was pass
ed and provisions were made in that 
Bin, etc., is all  extraneous to  the 
matter.  The real 4ues*ion is  whe
ther the present Bill can be allowed 
to be discussed in this House and be 
passed and, if so,  article 117  (3)
stands in the way or not.  That  is 
the only question.  As it stands, it is 
quite clear that the Bill it  enacted 
and brought into operation,  would 
involve expenditure from the Conso
lidated Fimd of India. So, such a Bill 
shall not be passed by either House 
of Parliament  unless the  President 
has recommended to that House the 
passing of the Bill. Of course,  two 
courses are open now. ^

Further only the motion for con
sideration of this Bill is being  dis
cussed now, and the Bill is not going 
to be passed now. The Bill cannot be 
passed  imless the  recommendntion 
of the President is obtair̂ed. S  as 
I said, there are two courses open 
to the  Member.  Either the  hon. 
Member may get the sanction of the 
President or̂ he might remove those 
provisions in the Bill which attract 
article 117 (3).  I have persued this 
Bill, and it appears to me that tliere 
are several clauses which must re
quire expenditure from the Consoli
dated Fimd of India. All the public 
vehicles and public transport system 
will come under the operation of this 
Bill, as it is, which means the Gov
ernment shall have to spend money. 
If that is so, either such provisions 
may be taken away, or, the Presi
dent’s  recommendation  must  be 
brought before this House for enab
ling the Bill to be passed, if the hon. 
Member wants this Bill to be ulti
mately passed.  Pending such recom
mendation of the President, we can 
go on with the Bill up to a certain 
stage.

Shrl A. K. Gopahm:  May I make 
a submifsion?  As far as the Union 
territories are concerned, the expen
diture may come to a very  small 
amoimt.  After  the  reorganisation

of the States, there are only a few 
Union  territories  such as  Delhi, 
Himachal  Pradesh,  Andaman  and 
Nicobar Islands, etc. So, the imple
mentation of this Bill will involve 
only a very small expenditure.

Apart from that, may I request the 
Chair to allow me to discuss at least 
the part relating to the private motor 
transport?  While  considering  that 
aspect  of  the Bill, the other aspect 
namely,  the  President’s  sanction, 
may be thought of.  Either I  may 
write and get the  sanction of  the 
President or continue with this Bill 
in so far as it relates to private motor 
transport.  As I said, if this Bill is 
passed, the amount that will be in
curred, so far as the Union territo
ries are concerned, will be very lit
tle.  Anyway, let me take up  the 
consideration of the Bill in so far as 
it relates to private motor transport 
in India.  At the time of considera
tion, the  other question may be pro
ceeded with separately.

Shri Abid AU:  I may be allowed
to say a few words for a minute or 
two with regard to the points raised 
by Shri A. K. Gopalan. It is true that 
I promised on the last occasion that 
we would be introducing a Bill our
selves.  But it is also a fact that the 
hon. Members opposite always insist 
that all these matters should be deci
ded after consultation with all the 
organisations concerned.

»  The hon. Member is also aware that 
very recently we have had a meeting 
of the Standing  Labour  Committee 
where this matter was considered and 
certain recommendations were made.

These recommendations have  been 
forwarded to the State Governments 
and their replies are awaited. It is 
because of this that the delay has 
occurred, but certainly that was in 
deference to the wishes of the Mem
bers opposite.  It is not that we are 
delaying it, but our  inability  be
cause of the things I have explained 
should be appreciated.  You  your
self have pointed out that what hap
pened an the last occasion is imma
terial.  The fact remains that the re
commendation has not even been ap
plied for.
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17 hrs.

Shri A. K. Gopalan:  May I know
whether the Minister has any objec
tion to the discussion of this Bill?

Shri Abid All:  I will again assure 
him that we are ourselves very an
xious to bring forward an amending 
Bill at the earliest possible opportu
nity.  That should satisfy the hon. 
Member. Even on the last  occasion, 
the hon. Member who moved for the 
consideration of his Bill âs  not 
satisfied and he made the House re
ject the proposition.  That assurance 
was not accepted.

Mr.  Chairman:  The  position  is 
quite clear.  It appears that the Gov
ernment are trying to  fulfil  their 
promise to give effect to their un
dertaking.  But apart from that, even 
according to the  admission of  th« 
hon. Member some expenditure must 
be involved,  though it may be an 
insignificant amount.  Therefore, the 
provisions of article 117 (3) are at
tracted and we cannot pass this Bill 
unless and until that  recommenda
tion is here.  At the same time, the 
hon. Member in charge of the  Bill 
says that he will restrict it only to 
the private undertakings. Unless he 
gives  that  undertaking  and  says 
that he will remove such portions, I 
am unable to proceed with it. Also, 
there is another  principle involved. 
When such an objection is taken, we 
should have a reasonable expectation 
that sanction would be obtained. So, 
it will practically be waste of time 
to go on with this Bill if we are not 
sure that the recommendation will be 
coming.  It is abready five and I am

going to adjourn the  House  now. 
Therefore, I would suggest that  the 
hon. Member  may make  efforts to 
obtain the recommendation and if he 
succeeds, he can go on with the BilL 
Even if the Government is bringing 
forward a Bill, it is no bar to his con
tinuing the discussion. The other al
ternative can be that the hon. Mem
ber  gives an  imdertaking to  this 
House that he will restrict himself 
to such portions of the Bill as do not 
involve any  expenditure from  the 
Consolidated Fund of India. That is 
another solution.  I leave it to his 
discretion.

Shri A. K. Gopalan:  I will restrict 
myself to the private transport and 
not the other portions involving ex
penditure from the Consoliated Fund 
of India.  On that basis, I may be al
lowed to continue.

Mr.  Chairman:  On the next day
he may give that undertaking to the 
House and if the House accepts it he 
may be allowed to go on.

 ̂ ft#  ̂ 

i  STPT I

Mr.  Chairman:  This Bill is not 
over.  I cannot proceed to the next 
item.  The House stands  adjourned 
tiU 11 A.M. tomorrow.

17-03 hrs.

The Lok Sabha then adjourned till 
Eleven of the  Clock on  Saturday, 
the Qth December, 1956.
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Fridaŷ 7th December, I95«-

2198

Columns

PAPERS LAID ON THE TABLE 1071-72 

The following papers were laid 
on the Table:
(1) A copy of each of the fol
lowing Notifications, under 
sub-section (2) of section 3 
of the All India Services Act,
1951:
(») Notification Nos. S.R.O.
2389 and 2390, dated the 
27th October, 1956 

(it) Notification Nos. S.R.O.
2555 to 2563, dated the 
loth November, 1956

(2) A copy of each of the fol
lowing papers, under sub
section (2) of section 16 of the 
Tariff  Csmnaission  Act,
195I-
(») Report of the Tariff Com
mission on the  prices of 
Locomotives and Boilers 
produced by Tata Loco
motive and  Engineering 
Co. Ltd., 1956 

(m) Ministry of Hwvy In
dustries Resolution No.
Eng.  Ind.  i7(i7)/56, 
dat̂ the 23rd November,
1956

DEMANDS FOR  SUPPLE
MENTARY GRANTS  . 2072

The Minister of Finance and 
Iron and Steel (Shri T. T. 
Krishnamachari)  presented 
a  statement showing De
mands for  Supplementary 
Grams in respect  of the 
Budget (General) for 1956-57

MESSAGE FROM RAJYA
SABHA  .  .  .  2072

Secretary reported a message 
from Rajya  Sabha that at 
its sitting  held  on the 
5th December, 1956, Rajya 
Sabha had agrê without 
any amendment to the State 
.Bank of  Hyderabad Bill, 
passed by Lok Sabha on the 
2ist November, 1956  •

REPORT OF BUSINESS AD
VISORY  COMMITTEE 
ADOPTED  •  •  • 2072-73

Forty-fourth  Report  was 
adopted.

BILL INTRODUCED •  •

Banking Companies (Amend
ment) Bill.

2078r79

Columns

BILLS UNDER CONSIDE
RATION  •  •  • 2079-2132

Further  discussion on  the 
motion to consider the Fina
nce (No. 2) Bill and the 
Finance (No. 3) Bill was con
tinued. The  discussion 
was not concluded.

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS’
BILLS. AND  RESOLU- 
TI0N5 ADOPTED  •  •  2132-33
Sixty-fifth Report was adop
ted.

PRIVATE MEMBER’S BILL 
INTRODUCED •  •  • 2135

Beedi and Cigar Labour Bill 
by Shri A. K. Gopalan.

PRIVATE MEMBERS* BILLS 
PASSED  .  .  •  ‘  2137-88

The following  Bills  were 
considered and passed:
(1) Ancient and Historical 
Monuments and Archaeo
logical Sites and Remains 
(Declaration of  National 
Importance) Amendment 
Bill, as passed by Rajya 
Sabha.
(2) Hindu Marriage (Amend
ment)  Bill (Amendment 
of  section  10),  as 
passed by Rajya Sabha •
(3) Women’s and Children’s 
Institutions  Licensing 
Bill, as reported by the 
Select  Committee,  by 
Shrimati Kamlendu Mali 
Shah.

PRIVATE MEMBER’S BILL 
UNDER CONSIDERATION 2I89“96 

Shri A.K.  Gopalan moved 
that the Motor Transport 
Labour  Bill be taken into 
consideration. The  dis
cussion was not conclud
ed •  •  •  '

AGENDA FOR SATURDAY,
8TH DECEMBER, 1956  •
Consideration and passirg of 
the  Standards of Weights 
and  Measures Bill, as re
ported by Joint Committee, 
the Road  Transport Cor
porations  (Amendment)
Bill  and the Employees*
Provident Fui ds  (Amend
ment) Bill.
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